358

1
IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 79 OF 2022
IN THE MATTER OF:
Radhey Shyam & Ors. ...Applicants
Versus
State of Haryana & Ors. ...Respondents

Next Date of Hearing 23.08.2024
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Faridabad for development work.
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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 79 OF 2022
IN THE MATTER OF:
Radhey Shyam & Ors. ...Applicants
Versus
State of Haryana & Ors. ...Respondents

COMPLIANCE AFFIDAVIT IN TERMS OF THE ORDER DATED

16.07.2024 TO BRING ON RECORDS DOCUMENTS ON BEHALF

OF RESPONDENT NO. 5.

MOST RESPECTFULLY SHOWETH:

1. The present affidavit is being filed on behalf of M/s Omaxe City,
Respondent No. 5, (hereinafter as Respondent Company) in
compliance with the order dated 16.07.2024 passed by this
Hon'ble Tribunal, whereby Respondent No. 5 was directed to
place on record documents demonstrating that the project has

been executed strictly in compliance with environmental laws

and norms.

2. The Respondent No. 5 seeks to bring the documents listed in the

Index on record. The documents are being filed herewith as



363

6

Annexures P-1 to P-24. The relevance and importance of each

document is explained in the following paragraphs:

. No Objection Certificate (NOC) dated 09.02.2007 was issued by
the Haryana State Pollution Control Board (HSPCB) to
Respondent company from pollution angle, in connection with
the environmental clearance requirement for the project from
the Ministry of Environment & Forests (MoEF), Govt. of India.
True copy of the NOC dated 09.02.2007 issued by the Haryana

State Pollution Control Board (HSPCB) is annexed hereunder as

Annexure R-1.

. Environmental Clearance (EC) dated 14.03.2008 was granted for
the "Omaxe City" township project at Village Palwal by MoEF
under the provisions of the EIA Notification, 2006. True copy of

the EC dated 14.03.2008 granted by MoEF is annexed

hereunder as Annexure R-2.

. Partial Completion Certificate dated 21.03.2012 was issued by
the Senior Town Planner (STP), Faridabad Circle, Faridabad to
the project proponent, on an application made for the area

measuring 102.461 acres (75.174 + 27.287 acres) in Sectors 11
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& 14, Palwal, Haryana licensed for development from 2006-
2007. True copy of the Completion Certificate dated 21.03.2012

issued by the STP, Faridabad Circle is annexed hereunder as

Annexure R-3.

. Part Completion Certificate dated 28.05.2012 was granted by
the Director, Town & Country Planning (DTCP), Haryana to the
project proponent for the above-said licensed colony area of
102.461 acres in Sectors 11 & 14, Palwal. True copy of the Part
Completion Certificate dated 28.05.2012 granted by the DTCP,

Haryana is annexed hereunder as Annexure R-4.

. Consent to Establish (CTE) dated 06.10.2014 was issued to the
project by HSPCB under the Air Act, 1981 and Water Act, 1974.

True copy of the CTE dated 06.10.2014 issued by HSPCB is

annexed hereunder as Annexure R-5.

. Authorization (;ated 30.12.2014 was granted to the project by
HSPCB under the Hazardous Waste (Management, Handling
and Transboundary Movement) Rules, 2008 for a period up to
28.03.2015. True copy of the Authorization déted 30.12.2014

granted by HSPCB is annexed hereunder as Annexure R-6.
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Consent to Operate (CTO) dated 30.12.2014 was issued to the
project proponent by HSPCB under the Water Act, 1974, initially
for the limited period from 30.12.2014 to 28.03.2015 for the
purpose of trial production/operation. The consent allows the
proponent to discharge up to 700 KLD of treated domestic
effluent during this period. True copy of the CTO dated
30.12.2014 issued by HSPCB under the Water Act is annexed

hereunder as Annexure R-7.

Consent to Operate dated 30.12.2014 was issued under the Air
Act, 1981 for the corresponding trial period, allowing the
proponent to operate its DG sets and emit the associated air
pollutants within permissible limits subject to parallel
conditions for Air quality. True copy of the CTO dated
30.12.2014 issued by HSPCB under the Air Act is annexed

hereunder as Annexure R-8.

CTO dated 0‘1.04.2015 was granted to the project by HSiDCB
under the Air Act for the period from 01.04.2015 to 31.03.2016,
i.e. consequent to the trial period. True copy of the CTO dated
01.04.2015 granted by HSPCB under the Air Act is annexed

hereunder as Annexure R-9,
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CTO dated 01.04.2015 was issued under the Water Act from
01.04.2015 to 31.03.2016, allowing discharge of sewage up to
700 KLD after adequate treatment in the project's STP as per
prescribed norms. It also stipulates rigorous conditions
pertaining to operation and maintenance of the STP,

usage/disposal of treated sewage, flow-metering, reporting of

effluent analysis results, rainwater harvesting, and waste

management. True copy of the CTO dated 01.04.2015 issued by

- HSPCB under the Water Act is annexed hereunder as Annexure

13.

14.

R-10.

Consolidated 4cConsent to Operate was issued by HSPCB to the
project under the Air and Water Acts on 18.12.2015, for the
period up to 31.03.2019. The CTO provides for the air emissions
from its DG sets, with composite conditions for prevention and

control of pollution. True copy of the CTO dated 18.12.2015

issued by HSPCB is annexed hereunder as Annexure R-11.

CTO dated 03.02.2019 was granted Water Act for the period from
01.04.2019 to 30.09.2020. It stipulates that the project shall
submit environmental statements by 30th September and

effluent analysis reports by 31st March every year, and comply
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with the standards prescribed under Environment (Protection)

Rules, 1986. True copy of the CTO dated 03.02.2019 granted by

HSPCB is annexed hereunder as Annexure R-12.

CTO dated 11.08.2020 was renewed for the period from
01.10.2020 to 30.09.2021. True copy of the CTO dated

11.08.2020 renewed by HSPCB is annexed hereunder as

Annexure R-13.

CTO dated 12.08.2021 was further extended for the period from
01.10.2021 to 30.09.2022. True copy of the CTO dated

12.08.2021 extended by HSPCB is annexed hereunder as

Annexure R-14.

Latest CTO dated 18.08.2022 was issued for the period from
10.10.2022 to 30.09.2024. True copy of the latest CTO dated

18.08.2022 issued by HSPCB is annexed hereunder as

Annexure R-15.

STP treated sewage analysis report dated 28.01.2024 of the
samples collected from the inlet and outlet of the project's STP

on 28.01.2024 was conducted. The analysis has been conducted
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at a laboratory approved under the Environment (Protection)
Act, 1986 and the detailed results indicate the satisfactory
functioning of the STP and the treated sewage quality within the
norms. True copy of the STP treated sewage analysis report

dated 28.01.2024 is annexed hereunder as Annexure R-16.

19.Show-cause notice dated 01.02.2024 was issued by the Regional
Officer, HSPCB, Palwal to the project proponent based on a
complaint regarding discharge of untreated sewage from Omaxe
City into the revenue drain and Bhanguri Distributary. True
copy of the show-cause notice dated 01.02.2024 issued by the

Regional Officer, HSPCB, Palwal is annexed hereunder as

Annexure R-17.

20.Clarification report dated 06.02.2024 was furnished by the
Jiledar, Palwal Sub-Division on a reference made by HSPCB
regarding an allegation of discharge of untreated sewage from
the proje;ct premises into the Bhanguri Distributary. T};e Jiledar
inspected the site and verified the position, and submitted that
no untreated sewage was found being discharged from Omaxe

City Phase-1 into the said water body. True copy of the
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clarification report dated 06.02.2024 furnished by the Jiledar,

Palwal Sub-Division is annexed hereunder as Annexure R-18.

Parawise reply dated 15.02.2024 was submitted by the project
proponent to the above show-cause notice, categorically denying
the allegations along with photographic evidence. The reply
attests that the project has a fully functional 700 KLD STP for
treatment of sewage up to the prescribed norms, the treated
sewage is being partially reused on-site for horticulture and
flushing and the excess is being discharged into the Municipal
sewer as permitted. It further states that only the storm water
from the project is being drained into the Bhanguri Distributary,
which is also the natural drainage channel of the area as per
revenue records, and not any sewage whatsoever. True copy of
the parawise reply dated 15.02.2024 submitted by the project

proponent is annexed hereunder as Annexure R-19.

Permisgion dated 14.03.2024 was granted by the ” Municipal
Council, Palwal to the project proponent for connecting the STP
treated sewage from Omaxe City to the Municipal sewer network,
based on an application made by the proponent for the approved

quantity of 150 KLD. The permission is subject to various terms
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and conditions. True copy of the permission dated 14.03.2024

granted by the Municipal Council, Palwal is annexed hereunder

as Annexure R-20.

STP treated sewage sample analysis report dated 15.05.2024
was furnished by HSPCB based on the inlet and outlet sampling
conducted by the Board officials on 08.05.2024 at the project's
700 KLD STP. The analysis results show that the STP outlet
quality is compliant with the applicable standards in terms of
the tested parameters such as pH, BOD, COD, TSS, 0Oil &
Grease, Total Nitrogen, and Fecal Coliform. True copy of the STP
treated sewage sample analysis report dated 15.05.2024

furnished by HSPCB is annexed hereunder as Annexure R-21.

Consent to Establish dated 06.07.2024 was granted to the
project by HSPCB under the Air and Water Acts, for an
additional period of 5 years up to 05.07.2029. True copy of the
Consént to Establish revalidation dated 06.07.2024; granted by

HSPCB is annexed hereunder as Annexure R-22.

Consent to Establish dated 11.08.2024 was granted to the

project by HSPCB under the Air and Water Acts, for 10.10.2024
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~-30.09.2026. True copy of the Consent to Establish revalidation

dated 11.08.2024 granted by HSPCB is annexed hereunder as

Annexure R-23.

Approved Layout Plan of the 'Omaxe City' project, demarcating
the site boundaries, built-up areas, roads, open spaces, green
belts, STP and other infrastructure and services in various
phases. True Copy of the approved layout plan of ‘Omaxe City’

project is annexed herewith and marked as Annexure — R-24

In view of the above, the Respondent No. 5 is most humbly and
respectfully praying this Hon’ble Court to kindly consider the

present compliance affidavit while passing appropriate orders.

PRAYER

In the facts and circumstances mentioned hereinabove, it is most

respectfully prayed that this Hon'ble Tribunal may graciously be

pleased to:

a) Take on record the additional documents filed by the
Respondent No. 5 as ANNEXURES P-1 to P-23 in compliance

of the order dated 16.07.2024;
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Pass any other order or direction as this Hon’ble Tribunal may deem fit and

proper in the facts and circumstances of the present case.

Through

VSA Legal

Counsels for the Respondent No. 5
32, Ground Floor, Uday Part,
South Extension — 2,

New Delhi — 110049

Ph. No.: 9953309080

Email: office@vsalegal.in

Place: pf/ZYW pEL /171: ;
Dated: /3. 08. 20
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

O.A. 79 OF 2022
IN THE MATTER OF:
RADHEY SHYAM AND ORS. ...PETITIONERS
VERSUS '
STATE OF HARYANA AND ORS. ...RESPONDENTS
AFFIDAVIT

I, Digamber Dutt Sharma, S/o Sh. Keshab Dutt aged about 49 years,
the authorized representative of the Respondent No. — 5, having its
office at 7, Local Shopping Centre, Kalkaji, New Delhi - 110019, do

hereby solemnly affirm, state and declare as under:

1. That I am the authorized representative of the Respondent No.
5 company in the above-mentioned case and I am well
conversant with the facts and circumstances of the present case

and competent to swear the present affidavit.

2. The contents of the accompanying Compliance Affidavit has
been drafted by my counsel under my instructions, no fact
stated in the Compliance Affidavit is false and frivolous and

nothing has been concealed therefrom.

3. That, I have read over the contents of the Compliance
Affidavit and I have understood the same and the facts stated

therein are true and correct to the best of my knowledge and
belief. N :
| 3 AU <ulA

B2 im0 pam ov u g
For winiaxe

g

Authorised Signaiory




VERIFICATION:

I, the above-named deponent verify that the contents of the foregoing

affidavit are true and correct to the best of my knowledge and belief

and no part of it is false and nothing material has been concealed

therefrom.

Verified at

< Reg. Mo.:
& Area: Delhi

: Pericd 281%/20 2
i ’% 72029

Advocate

10639

T

CTMTICTLCWIZCE TN B e RO

S0, VWia R0 s C ......................... ’ ]

2024, por ; ,%,;4//( ’
)i

DEPONENT"

Authorize

SERTIFIED THAT THE D

Deiidt on.....
That the con TR A

have Cesn read 4 comtalned to himther
arg true & correct to histher knowledge
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HARYANA STATE POLLUTION CONTROL BOARD,

C - 11, SECTOR- 6, PANCHKULA j g
Eﬁéﬁ*&ﬁ;ﬁ.: *
No. HSPCB/2007/TAC-1/99/ |/ Dated:9.2.2007

To
M/8 Omax Construction Ltd., ]
7, Local Bhopplag Centre, Ka!kaji,
New Delhki 110019

Bub.: Issue of “No Objection Certificate” from pollution angle In
connection with the requirement of Environmental Cloarance
from MOEP,

Please refer to your NOC application vide letter dated E@Agﬂﬁ({%)ﬁ on
the subject cited above,

Under the Autherity of the Haryana State Pollution Control Board vidu
its agenda Item No. 47.8 dated 28.4.83 sanction to the issue of “ No
Objection Certificate” with respect to pollution control of We@g@x;;fé'gﬁdg.{xir is herchy
acc@Qed for setting up construction project of M/s Gmexe Ci%;y’ aﬂw&l Haryana
for the' construction of Residentail Complex in with the following terms and
conditions:-

1 The NOC is hereby issued from pollution angile in connection
with the requirement of Environmental Clearazice 'from MOEF
and NOC to establish will become operatlonal once the
Environmental Clearance is granted by MOEF.

The Construction Project has declared that the quantity of effluent
shall be 2808 Kl/Day i.e 2808 Kl/day for domestic effluent &
NIL for trade effluent and the same should not exceed mentioned
herein, ,

The unit will obtain consent before cornmission of the project

The officer/official of the Board shall have the right to access and
inspection of the project in connection with the varioug processes and
the treatment facilities being provided simultangﬁ%ﬂy_;with the
construction of building/machinery. ] IR TN

. 5 That necessary arrangement shall be made py the p

for the control of Air Pollution before compiissioning

u PR

emitted pollutants will meet the emission and cita

laid/will be prescribed by the Board from time to tmE
6 The UHBVN/DHBVN will give only temporary corificction and
permanent connecticn to the unit will be given by the
UHBVN/DHBVN after verifying the consent granted by the Board

both under Water Act and Air Act.

(3o

S

3

7 The project proponent unit will raise the sTAC-Ik height of DG
Set/Boiler as per Board's norms/CPCB norms.

8 Unit will maintain proper log book of Water meter/sub meter
before/alter commissioning,. :

9 That in the case of a project is located in an area is sited in an

' residential or institutional or commercial or agricultural area, lhe
0\‘}}/“ necessary  permission for siting such project in an, gesidential or
N“Institutional or commercial or agricultural area or ‘Egffréiled area
Junder Town and Country Planning laws or Municipé: {
obtained from the competent Authority in law >
deviation and be 11subrmitted in original with the reqf:
to operate, K
mn That there Is no discharge directly or indirectly fror T project or
the process into any interstate river or Yamuna River or River
Ghaggar or any other river or either through a direct flow or indirectly
without any treatment '

11 The unit will use only non-ozone depleting substances in Air
Conditioning unit of the project.
12 That the project or the unit concerned is not sited within any

prohibited distances according to the Environmental Laws and Rules,
1
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Notification, Orders and Policies of Central Pollution Control Board *;
. and Haryana State Pollution Control Board.

13 That the project shall use the treated effluent for horticulture/Green
belt and undertaking to recycle the treated effluent and remaining
with treatment, if any can be discharged into public sewer dnd obtain
permission of the authority concerned.

14 That all the {inancial dues required under the rules and policies of
the Board have been deposited in full by the unit for this No
Objection Certificate (NOC}{Consent to Establish)/Consent and the
proof of such deposits is enclosed.

15 That the unit will comply with all the Hazardous Waste Rules as
applicable relating to Handling, Storage and Disposal as required by
Central Pollution Control Bourd and IHaryana Stute Pollution Control

Board GOI.

16 Green belt of adequate arca {(approx 30%]) including tree plantativn
shall be provided by the project before commissioning.

17 Project Proponent should adopt water conservation mecasures to

ensure minimum recycling consumption of water in their Process.
Ground water based proposals of new projects should get clearance
from Central Ground Water Authority for conservation of precious
resource:

18 This NOC would be invalid if it is established in the non-conforming
area Or any area where such activities are prohibited.

19 That the unit will take all other clearances from concerned agencies
whenever raquxred
The above NOC is further subject to the conditions that the unit
comply with all the laws/ rules/ decisions and competent directions
of Govt. of India/State Government/ HSPCB in all respects boefore
commissioning of the operation and during its actual working strictly.

. Other specific conditions:

1 The preoject propoment s required to apply to MOEF on
presoribed proforma for Environmental Clearance annexed to the
EIA Notification, 1994 and proof be submitted to HSPCE.

2 As per. EIA Notification, prior Environmental Clearance is required
and in case work is already started the same may be stopped and
comphance report be submitted to this office. The NOC issued is
Wholel "and solely for the purpose of meeting the requirement of
..Gpi(t,g &'ﬁndxa and this NOC does not cntitle the right to establish or

ngnt“t’b ‘operate the unit. Any contravention of this will be liable for
" strong’ npenal action.

3 The unit will install well designed Sewage Treatment Plant (STP} and
also install separate electronic energy meter.

4 The Project Proponent shall provide proper system flor solid waste
management including segregation, composting, manure ete.

3 The unit if commencing will provide 3 Ambient Air Quality stations
within premises at an angle 1209 for monitoring of Ambicnt Air

. Quality.
6 The Project Pmponent will provide [ire fighting systermn including

storage of water in reservoirs, water hydrants, Sprinkiers, fire alarm,
smoke deteclor ele in accordunce withh National Building Code which
should be fool proof

7 The Project Proponent shall provide the sTAC-Tk height of DG Sct
sTAC-Iks which shall be higher than the proposed building as per
CPCB &Qrms based on CPCB formula for proper dispersion of
' 18 emissions.  The unit will install acoustic Chamber /

a}fﬁf treated room for controlling noise.

8 *"'3.'1 f “used in DG set should of low sulphur ie. 0.25% or lower
sulphm; content.
9 The Prq;ect Proponent will take adequate measure for controlling NOX -

emissions such as low NOX hurncr, NCCR System so as to achieve/
keep Nox within permissible limits. The Standard of less than less 75
PPM Nox in DG Sets sTAC-1ks as CPCB Norms shall be followed.
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15
16
17
18

19
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21
22

23

24

25

Endst.No.HSPCB/2007/TAC-1 a
A copy of the above is forwarded to the following fordirito
necessary action; . .

1
2
3
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The Project proponent will obtain all applicable Clearance from

Foreat Deplt and also give proof that thelr ares are not falling in

Arvevalll ores of GQuegeon as per Hotification of 1993, In case fhe

area of the project falls under Aravalli Netification the 1‘&@6 80

granted shall beoome antomatically Invalid,

The project proponent will obtain permission from Central Ground Water

Authority for tubewells installed or Proposed to be installed.

The Project Proponent will provide well designed rain water harvesting

system, but any misusc e.g. disposal of sewuge/eflluent will invite

prosecution.

The Project Proponent is advised Lo follow the provxsxon of EIA

Notification dated 7t July, 2004,

The Project Proponent will submil proof of ownership and posqesqmn of

land {For district Gurgaon revenue record in terms of Jamabandx/

Kharsa, Girdavari to be submitted.

The Project Proponent will -submit approval of bulldmg [rom local

authority

The project Proponent will submit water balance energy balancc and‘
statement there of.

The Project Proponent will submit approval of competent authontxes in

case of conversion of agricultural land /change of land use ete. -,

The Project Proponent will submit construction schedule for examp!c

(CPM/PERT Chart) “
The project proponient will take permzssxon from air por’c autherity. .
The project proponent will take permission of earmarking of space for

solid waste management and re- use of treated water.

The unit will use solar e¢ncrgy for heating purposcs as c'nu ;.f,y

conservations and using renewable energy sources.

The Project Proponent will submit vehicle' parking management plan and

ensure that there is no parking disorder/mismanagement due to ﬂ;e

project.

The unit will pmvxdc solar panels and meet the total; requiremsm of hot
water of the project by using solar energy/system | 3,52
The Board resérves the right to add any additibnal. ccndmon if requu'ad,
in future under national/Govt, of India/State Laws. ...

~ That the unit will submit an affidavit to comply with alf the general :
as well as specific conditions of the NOC alongwith a copy: gi‘ -

contract given to person/ authority for the management ; and ‘
disposal of Municipal sohd Waste within 80 days falling whie’ﬁ §iole
will be revoked. .-

The Regional Officer, Ballabgarh. . -
Executive Engineer,(OP) Division, UHBVN, Fafiﬁab&é, )
Director, Environment Department, Haryana, Sec-17,
Chandigarh o
Secretary, MOEF, CGO Complex, Lodhi Road, New Delhi

75, z}‘f/é C gf }/ Env. %nsinw* ‘if(E;iQ}

w B CHalrman
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Paryavaran Bﬁmwan

CGO Comptlex, Lodi Roag
New Delhi-110 51n

Dated: March 14, 200g

To
Mis. OMAXE Lid.
7 Local Shopping Centre,
Kalkaji,
o vy o | lew Y

Subject: Environmental clearance for the construction of proposed
Township “Omaxe City" at Palwal, Haryana.

Dear Sir,

| am directed to refer to your application seeking __prior
environmental clearance for the above project under the EIA Notification,
2006. The above proposal has been appraised as per prescnoeq prqcedt:sre
on the basis of the mandatory documents enclosed with the appltc&{tlon viz.,
Form 1, Form-1A and conceptual plan and the additional cianﬁcattqns
furnished in response to the observations of the Additional Expert Appraisal

Committe~-2 (EAC-2) constituted by the competent authority in its 25®
meeting held on December 19-20, 2007.

2. ltis interalia, noted that M/s Cmaxe Ltd. is Proposing development and
construction of township “Omaxe City" at p

alwal, Haryana at 1 cost of

402?336; m. Total built Up area is indicated

2762 m3/d including
) ration is about 1770 m3/d. The Sewage will
be treated in 3 STP of 1800 kid Capacity. The treateq Sewage will be ysed
f&*_r flushing, cooling and herticy

rliculture 'equremant ang Unused was's water
Public sewer.

The total solig waste (7726kg/d)
‘ Il be Segregated and biodegradaple Waste will be transported to
desegnateﬁ waste collection points for disposal by Municipal Authority and
ble Waste will be sold to buyers for recovery of recoverable
The parking space €qual to 3740 ECS has been provided for
L Group housing and plotted development.

5. The EAC after
by the project Propon

ﬁ;%,.ﬁébﬁﬁwaaﬁpns have r. Acommandant

due Consideration of the relevant documents Submitted
ent and additional clarifications furnished iN response to
‘ i rLoL .

PR L P YN -

o

mmodate total population of
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-generat conditions mentioned below: 2 )

PART A- SPECIFIC CONDITIONS

i. Construction Phase

i.

ii.

iil.
iv.

Vi.

Vii.

vili.

ix.

Xi.

xii.

il

Vehicles hired for construction activities should be operated only

- guring non-peak hours.

All the top soil excavated during construction ae:fzxwﬁtss sﬁg&;&ﬁ be

stored for use in horticultureflandscape developments Within the
roject site. o ,

%ei:iy mixed concrete shall be used in building construction.

Water demand during construction shall be reduced by use of pre

mixed concrete, curing agents and other best practices.

Permission to draw and use ground water for ~onstruction work

shall be obtained from competent authority  prior o

construction/operation of the project. o
Fixtures for showers, foilet, fiushing and drinking should be of low

 fiow either by use of aerators or pressuré reducing devices or

sensor based control. - o
Use of glass may be reduced upto 40% to reduce the electricity
consumption and load on air conditioning. If necessary, use high
quality double glass with special refiective coating in windows.
Roof should meet the prescriptive requirement as per energy
conservation building code by using appropriate thermal insulation
material to fulfill requirement.

Opagque wal' should meet prescriptive requirement as per energy
conservation building code which is proposed to be mandatory for
all air conditioned spaces while it is aspirational for non air
conditioned spaces by use of appropriate thermal insulation to
fulfill requirement.

Storm water control and its reuse should be as per Central Ground
Water Board and BIS standards for various applications.

All required sanitary and hygienic measures including portable
toilets/septic tank etc. for labour should be in place before starting
construction activities and to be maintained throughout the
construction phase.

Soil and ground water samples will be tested to ascertain that
there is no threat to groundwater quality by leaching of heavy
metals and other toxic contaminants. , »

A First Aid Room will be provided at the project site both during
consfruction and operation of the project.

Adequate drinking water facility should be provided for
construction workers at the site. The safe disposal of wastewater
and solid wastes generated during the construction phase should

. be ensured.



XX.

XXi.

xxii.

XXiii.

XXiv,

< XXV.

- XXVi.
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Q3

peaking hours.

Construction spoils including bituminous material and other
hazardous materials must not be allowed to contaminate water
courses and the dump sites for such material must be secured sg
that they should not leach into the ground water. |

Any hazardous waste generated during construction phase shouldg
be disposed of as per applicable Rules & norms with necessary
approvals of the State Pollution Control Board.

Under the provisions of the Environment (Protection) Act 1988,
legal action shall be initiated against the project proponent if it was
found that construction of the project had started without obtaining
environmental clearance.

The diesel required for operating DG Set shall be stored in
underground tanks and if required, clearance from the Chief
Controller of Explosives shall be taken.

The approval of competent authority shall be obtained for
structural safety of the buildings due to earthquake, adequacy of
fire fighting equipments etc. as per National Building Code
including protection measures from lightening etc. If any forest
land is involved in the proposed site, clearance under The Forest
Conservation Act shall be taken from the competent Authority.
Regular supervision of the above and other measures for -
monitoring should be in place all through the construction phase
$0 as to avoid disturbance to the surroundings.

All internal roads should have minimum 12 metre width. Additional

5 % parking space shall be provided for visitors and space for
parking of buses and Taxies shall be provided.

fl Mroradioan Dlhoma



iii.

W.

vi.

vil.

vii.

iX.

Xi.

Xii.

Xiii.

2 Y
Ampient noise ievels should be controlled t

not exceed the prescribed standards both wit

boundary of the proposed township. ,
Weep holes in the compound walls shall be provided 10 ensure

natural drainage of rainwater in the catchment Are@ during the

monsoon period. |
Tne S 1P shall be installed for the treatment of sewage generated
dour and treated effiuent

to the prescribed standards including 0 .

will be re-cycled to the maximum extent possible. In case treated
efluent is to be discharged separately during monsoon period
consent of State Pollution Control Board shall be taken.

Separation of gray and black water should be done by the use of
duel plumbing lfine. Treatment of 100% gray water by
decentralized treatment should be done.
For disinfection of waste water uitra violet
in place of chlorination. B
Rainwater harvesting and ground water recharging shqll be
practiced. Oil & Grease trap shail be provided to remove oil and
grease from the surface run off and suspended matter s'hail be
removed in a settling tank before its utilization for rainwater
harvesting.

The solid waste generated should be properly collected &
segregated. Wet garbage should be sent for composting and
dry/inert solid waste should be disposed off to approved sites for
fand filling after recovering recyclable material.

The open spaces inside the plot should be preferably landscaped
and covered with vegetation of indigenous variety. Green belt of
adequate width and density will be provided all around the
periphery of the plot suitably with local species to reduce noise
and dust level.

The ground water levels and its quality should be monitored
regularly in consultation with Central Ground Water Authority.

A Report on the energy conservation measures should be
prepared incorporating details about building materials &
technology, R & U Factors etc and submitted to the Ministry in
three months time.

The values of R & U for the building envelope should meet the
requirements of the hot & humid climatic location. Details of the
building envelope should be worked out and fumished in three
months time.

Ene{’gy conservation measures like installation of CFLs/FLs for
lighting the areas outside the building should be integral part of
the project design and should be in place before project

[ala) aals, I NI NPRG JRN blmmadl I o B8 1% o mbearslal e e e b - a0 L2

o ensure thal it goec .
hin and at the

radiation shall be used
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o XV dequat
- fyamg$%a§ S‘:S&:zures Should be taken to prevent odour Problem
Processing plant as also from the STP.

PART -, GENERAL CONDITIONS

i) The environmental
) be implemented
i) Provision shouig
-— Uds. and
phase,

i) 6 monthly monitoring reports should be submitted to the Ministry
and its Regional Office.

Safeguards contained in the documents should
n letter and spirit.

be made for the supply of kerosene or cooking
-BIEssure cooker.fo the. laborers. during. ccastry-iion

4. _ Officials from the Regional Office of MOEF, Bhopal who would be
monitoring the implementation of environmental safeguards should be given
fgl&.eocperation, facilities and documents / data by the project propunents
aunng their inspection. A complete set of all the documents submitted to
MOoEF should be forwarded to the CCF, Regional office of MOEF, Bhopal.

5. In the case of any change(s) in the scope of the project, the project
would require a fresh appraisal by this Ministry.

6.  The Ministry reserves the right to modify/add additional environmental
safeguards subsequently, if found necessary. Environment Clearance
granted will be revoked if it is found that false information has been given for
approval of the project.

7 Necessary permission shall be obtained from the State Fire
- Department for providing fire safety measures before allotment of premises
in the township.

‘8.  These stipulations would be enforced among others under the
provisions of the Water (Prevention and Control of Pollution) Act, 1974, the
Air (Prevention and control of Pollution) act 1981, the Environment
(Protection) Act, 1986 and the Public Liability (Insurance) Act, 1991.

9. The project proponent shall enter in to MOU with all buyers of the

property to ensure operation and maintenance of the STP and other assets
of the township. G e
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: na
‘ . ent of Haryana,
e Secretary, Departiment of Environment, Governm
Secretariat Buildin

g, Panﬁhkuia, Haryana. goard, Panchkula,
The Member Secretary, Haryvana Polluticn Control
Harvana.

o ¢
, ent & Forests,
The CCF, Regional Office, Ministry of Environm
Chandigarh, _
tA - Division

ex, New Delhi.
. MOFF Parvavaran Bhawan. CGO Comp!
Guard file

(K.C. M‘?H@R&‘E
Additional Director (1A}
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OFFICE OF SENIOR TOwWN PLAMNER, FARIDABAD CIRCLE FARIDABAD
HUDA Office Complex, Sector-12, Faridabad
Tel, + Fax: 0129- 2220692
E-mail; stp.faridabad.tcp@gmail.com

M/s OMAXE LTD.
Local shopping Complex, Kalka Ji
New Delhi-110019

Memo no. \S NN & dated 9 \-y.20\

Sub:- Request for grant of Completion Certificate for area measuring (75.174+27.287)
102.461 acres in respect of Residential Housing Colony for the licence NO. 896 ¢o

908 & 911 to 914 of 2006 dated 08-05-2006 and 290 of 2007 dated 31-12-2007 in
Sector 11 & 14, Palwal developed by M/s OMAXE Litd.

Ref:- Your application dated 21-03-12 on the subject noted above,

Your request for grant of completion certificate in respect of above mentioned colony

has been examined and it is certified that as per report supplied by field office, you have

completed the development and construction works as per approved layout plans and also water

supply, sewerage, drainage, roads horticulture, street lights etc. are operational & functional in
the above mentioned residential colony.

Thus in principal the formalities for grant of completion certificate stand completed.

However, you will comply all the directions of Department, if any in future.

Sexéxo'r Iown Planner,

BenfonTatierPlann er
Faridfadigab ad

Tl (of 4
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DIRECTORATE OF TOWN & COUNTRY PLANNING, HARYANA

SECTOR-18, CHANDIGARH,
Tele-Fuxt U172-2348475; Tel: 51722543881, Eenall enbireBemdl oo, Wabiiie:

A&

Ewilenlpormo gev s
O 1)
[(Sce Rale 16(2))
To
I, Sh, Dhummwn-Tikemm-Rainesh-Had Ram S¢/o Sh, Ram Parsad, Smi
Knmlesh Wdlo Sumer Singh, Net Ram S/o Sumer Singh, Smt, Poonam-
Mahanedri-Ashi-Meslany Dsfo Sumer Singh,
2. “Starex Projeots P Lid., Ruvinder Sfo Radhure] Singh: Sanjay Kumur S/ Ram
Avtur, Sandeep -Sio Dharambir Smgh, Naveen Kumar S/o Trilok Chand,
Suresh Kumar 8/a. Ladlm Rugm, Smt. Latn Wio Rajendes, Phoap Smt,h S -
Girdhari, Vikeam Smgl»(“;ﬂhm‘ Mahant Chandri Parsad Ohja S0 Jncin Nuth
Ohija,
3. Raj Kumar §/o Share Ram
4, Vinita Colonizers Pvy. Ltd., Om Prakash Sfo Layak Ram, Girdhar
5. Ananddeep Realtors Py, Ltd, .
6. Sanin Realtars Pvi, d - :
7. Ramuati \V;dnw, Srnt Swmnlata D/o Bishan Pal, Arun Kumar-me Kumar
Ss/o Bissn Pal -
8. ) wxc!o;wr Pyt Lid. Sonia Tunuin D/ Narr Singh,
; < Meena Prinks, Bharti Ds/o’ Om Bir .
9
10 L
1L o Nain Singh
R N d:
13, .
Ui,
New Dclm-l 10-019 .
: Meémo No. DS(N)/LC~ )2012/ q:tﬁ Dated: o?@f?’ll
Subject- - Yssuence of Part Comy

'Cerbﬁcntc under Ru]c 16 of. mc Hmy;mu

. ch}opmmt and Urban Aveas Rules, 1976

Rgference your

, ed . 18.07 2011 Teque nng fﬂx compleunn
: ccr{iﬁcate m rcspect of msldenflal

27 287) ﬁmmg mthe mvenue estates.of village Palwal in residentxal sccmr 1 &4, Palwal.
2. - It 15 ccmﬁed ‘that d
Patwal nompnsmg of lxcences meﬁ
‘(75 174 + 27,287) ss mdxcalcd Ou ﬂ;\c
*slgncd by me read m con,]uncnon it
complemd to nmy ssmsfu 1 on, The ‘development works iL.¢. water supply, Sewerape, Storm
Waler: Dxmnage, Roads Strect Lig | Horticulture are opesational / functional. 29 nes.
of Villss fuve been constructed cport given by DTP, Palwat / STP, Fagidabad,
the following torms and conditions:-
gV ‘That you shﬂll abide 'by thc directions of Duector General, Town and Country
- ‘Planmng, Haryana tilt the um

‘development woxks o regidential colony at

¢ for residential area measuring 102.461 acres

The part compleucn cemﬁcate is gmntcd

 the land measurmg k02 461 nc:es (75 174 4 ’

sed layout plan of the madcnual colnny duly
followmg terms and wndmons have been :

nal Corpletion Certificate of the entire  colony § is

L granted, You shall also’ carry all 1eft over servicesfworks which e deemed

\appmpnatc by the Darcctor Geneml Town and Country Planning, Haryana

i) The service plans submitted by you showing the prapoval and services laid therein ©.

has been consideréd to be correct fqr the purposes of services only.

.



i)

iv)

V)

vi)

vii}

viii)

ix)

x)

xi)

®ii)

386

29

That the services will be laid by you upto the alignment of proposed external
services, All the Yifleconnections With the HUDA systemn will be done by you at
yourawn cost with the prior approval of ths compeient authority. In case pumping .
18 required, the same will be done by you gt your own cost.

That in ease some additional structures are required to be construsted and decided
by HUDA ata later stage, the same will be binding upon you. 7
That the roof top rain barvesting system shall be maintained by you properly and
kept operational all the fime to come,

Level of external $ervices will be to the extent of External Bevelopment Charges
recovered by HUDA.

The pcnmsaxon / pant camplcnon will be treated as withdrawn if the permission is

not gmmcd by th: CGWB for bonng of tube wells for above said coleny before
you upply for full compl
’Dm\ you mﬂ mak .

:mug cm fav “water supply, dig pasa‘ of  sewcn age nnd
émmagc m yom' gwi, ae no BUDA s*rvxm. are avwlab!e in tis area ot nrcscm o
You shall [ mply upol the © ,Jﬁhnns of aﬁ:\daut given in the office of CA,

HUDA, Panchkula hxghh ; ngthc following -

That you wxu provndc wal g fm' dnnkmg waxer proposes as.per the requirement

1 arrangcmmt for dnnkmg water and dispesal of T
tofcx!cmzl samce.smnde byHUDA Bnd :ﬂhe' 5

That the bank guarameas ﬁmushcd by you at the time of grant of Jioences un

accolin or;zmwmw will be got revalidated time to time till the final | completion | |
of the cole-w
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xiif) Thut the Department will relain 25% bank guarantee of the total cost ef
construction of community buildings fu the area and the same will only be released
after completion of construction of commumity buildings.

xiv)  That yeu will get these licences renewed {1 such time fing] Completian Certificate ‘

af the colany is granted to you,

xv)  That this part Completion Cerfificate is only in respect of the services mentioned
herein and the final Completion Certificate In regpect of the tatal ares including the
area mentloned in this cerificate would be granted aRer all the

obligations/liebilities cast upon yau 'thmy‘gh the agreements and Act and Rules are -

dischatged to the satisfoction of the Director General, Tawn and Country Plonning, |

Hm—yana, Inthe event of failure 1o o sa, this pertial Conipletion Certificate would
be deemcd tu have beca cancclled at any time. You shall elso shide by 2l thc
dmnonsl‘mskucﬁens ofthe Dap;mmuzt and provisions of Act No. § of 1975 end
Ru!es i‘rmmd ﬁm undes. sz‘shnﬁ continue to meintain the servicds 95 por thc
provisions of Aétand Rules.

[§ oA Guptﬁz‘ :
Director Genergl
Town & Country Planning, A
Haryoua, Chandigarh, e

Pated:

EndatNo. DSQNYLC-6670I/2017

A copy is fonmrdcd othe ¢
' CEJHUDA EE (\V}JCHD-F!’ADMP
action, :

| dmed 22022012 for mfarmmmn and necessary

(Sxmm;écih})
District 1owo Planner (HQ
Fﬁrlﬁhr&;&sr Gcm:m! Ta\m ! iy Planning,

i}

it}
)
iv) . Distict Town' Planncr,
vy -Chief Accounts officer O

{Sunits S-,:ﬂn)
. District town Planoer (HG
Fm Director General, Town and Ccumry Planning,
Harysus, (’hsmdsgnrh

e (of
TM% 7

1
:

HUDA Panéhkala 'with refreites 1o hn, lcucr No. |
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HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA
Website ~ www.kspeh.gov.in E-Mail - hspeb pkl@sifymail.com
Telephone No. — 0172-2577870-73

=Y

 No. HSPCB/Consent/ 2821214PALCTE1264760 Dated:06/10/2014
To
MJs : Omaxe City Palwal
Sector 11 & 14,Palwal
PALWAL
121105

Sub._ : Issue of Consent to Establish from pollution angle .

Please refer to your Consent to Establish application received in this office on the subject noted
above.Under the Amﬁority of the Haryana State Pollution Control Board vide its agenda Item No. 47.8
dated 28.04.83 sanction to the issue of “Consent to Establish” with respect to pollution control of Water
and Air is hereby accorded to the unit Omaxe City Palwal, for manufacturing of Township projects
with the following terms and conditions;- o

L The industry has declared that the quantity of effluent shall be 2808 KL/Day i.e

OKL/Day for Trade Effluent, 0 KL/Day for Cooling, 2308 KL/Day for Domestic and the
same should not exceed

2. The above “Consent to Establish” is valid for 24 months from the date of jts issue to be
. extended for another one year at the discretion of the Board or till the time the unit starts its
trial production whichever is earlier, The unit will have to set up the plant and obtain

consent during this period.

3. The officer/official of the Board shall have the right to access and inspection of the
industry in connection with the various processes and the treatment facilities being
provided simultaneously with the construction of building/machinery. The effluent should
cenform the effluent standards as applicable

4. That necessary arrangement shall be made by the industry for the control of Air Pollution
before commissioning the plant. The emitted pollutants will meet the emission and other
standards as laid/wiil be prescribed by the Board from time to time,

5. The applicant will obtain consent under section 25/26 of the Water (Prevention & Control
of Pollution) Act, 1974 and under section 21722 of the Air (Prevention & Control of
Pollution) Act, 1981 a5 amended to-date-even before starting trial production

6. The above Consent to Establish is further subject to the conditions that the unit complies
with all the laws/rules/decisions and competent directions of the Board/Government and its
functionaries in all respects before commissioning of the operation and during its aciua)
warking strictly,

7, No in-process or post-process objectionable emigsion or the efffucnt will be allowed, if the
scheme furnished by the unit tumns out to be defective in any actual experience

L3 The Electricity Department will give only temporary connection and permanent connection
to the unit will be given afier verifying the consent granted by the Board, bath under Water
Actand Air Act.

9. Unit will raise the stack height of DG Set/Boiler ag per Board’s norms.

10. Unit will maintain proper loghook of Water meter/sub meter before/after commissioning,



I

12,

13.

14,

15.

16.

17.

18.

19.
20.
21.

22,

23.

24.
25.
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That in the case of an industry or any other process the activity is located in gp areq
approved and that in case the activity is sited in an residential or-institutiona] o
commercial or agricultural area, the necessary permission for siting such indusiry ang
process in an residential or institutional or commercial or agricultural area or controiled
area under Town and Country Planning laws CLU or Municipal laws has 1o be Obtained
from the competent Authority in law permitting this deviation and be submitied in original
with the request for consent fo operate,

That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar.

That the industry or the unit concerned is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board.

That of the unit is discharging its sewage or trade effluent into the public sewer meant to
receive trade effluent from industries ete, then the permission of the Competent Authorit
owing and operating such public sewer giving permission letter to his unit shal] be
submitted at time of consent to operate,

That if at any time, there is adverse report from any adjoining neighbor or any other
agarieved party or Municipal Committee or Zila Parishad or any other public body against
the unit’s pollution; the Consent to Establish so granted shall be revoked.

That all the financial dues required under the rules and policies of the Board
have been deposited in full by the unit for this Consent to Establish.

In case of change of name from previous Consent to Establish granted, fresh Consent to
Establish fee shall be levied. ‘

Industry should adopt water conservation measures to ensuré minimum consumption of
water in their Process. Ground water based proposals of new industries should get

clearance from Central Ground Water Authority for scientific development of previous
resource.

That the unit will take all other clearances from concerned agencies, whenever required.
That the unit will not change its process without the prior permission of the Board,

That the Consent to Establish so granted will be invalid, if the unit falls in Aravali Area or
non conforming area.

That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertake not to dispose
off the same except for pit in their own premises or with the authorized disposal authority.

That the tnit will submit an undertaking that it will comply with all the specific and
general conditions as imposed in the above Consent to Establish within 30 days failing
which Consent to Establish will be revoked.

That unit will obtain EIA from MoEF, if required at any stage.

In case of unit does not comply with the above conditions within the stipulated period,
Counsent to Establish will be revoked.

Specific Conditions

Other Conditions :
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LThe CTE is granted for establishing the Project on land for which Licence/ Permission pag
been granted by Town and Country Planning Deptt. and for which Environmental clearanee
has been obtained by the unit,

2. The unit will install adequate acoustic enclosures/chambers on their DG SETS with Praoper
stack height as per prescribed norms to meet the prescribed standards under EP Rules, 1936. .
3. unit will provide adequate Sewage treatment plant as proposed to meet the prescribeg
standards under EP Rujes,1986.

4 .Unit will utilize their treated effluent as proposed .

5. The unit will not use any source of air emission except DG sets,

6. Unit will comply with ai} general and specific conditions of Environmental Clearance granted
by SETIAA.

Senior Environmental Engineer |, HQ
For and on be'half of Cchairman
Haryana State Pollution Control Board

—-It is system generated certificate no signature is required-—
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HARAYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA

Ph.01722577870-73 =S4

E-mail: hspeb.pkl@ sify.com

No. HSPCB/Consent/ : 2821214PALCTOHWM1559295 Dated:30/12/2014
To

M/s. Omaxe City Palwal
Sector 11 & 14,Palwal
Sub: Authorization for operating a facility for collection, reception, treatment,

storage, transportation and disposal of hazardous wastes from 30/12/2014 to
28/03/2015

Please refer to your authorisation application dated 30/12/2014 received in the
board on the subject cited above.

M/s Omaxe City Palwal situated at above address is hereby granted an authorization to
operate a facility for collection, reception, treatment, storage, Transportation and disposal of
hazardous wastes on the premises of the unit. The authorization shall be in force for a periad as
mentioned in the subject.

The authorization is subjected to the conditions stated below and such conditions as may
be specified in the rules for the time being in force under the Environment (protection) Act, 1986.

TERMS AND CONDITIONS OF AUTHORIZATION

1. The authorization shall comply with the provisions of the Environment (protection) Act, 1986
and the rules made thereunder.

2. The authorization or its renewal shall be produced for inspection at the request of an officer
authorized by the State Pollution Control Board.
3. The person authorized shall not rent, lend, sell transfer or otherwise transport the hazardous

wastes without obtaining prior permission of the State Pollution control Board.
An application for the renewal of an authorization shall be made as laid down in rule 5(6)(1i).

5. The unit should have the necessary facilities for collection, reception, treatment, Transport and
disposal of such wastes under the rule. In case of deadly toxic wastes such as Cyanide,
Chromium, Nickel, Zine, etc., the unit shall make arrangement for the pre-treatment before
dumping it in the disposal site so that the toxic element does not leach down to pollute the
underground water resources.

6. The collection, reception and transportation of hazardous waste shall be carried out by the
authorized person/personnel, fully trained for this purpaose.

7. Any unauthorized change in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

8. The unit shall ensure the proper usage of safety measures such as providing of gloves, gum
boots, face masks, goggles etc to the workers engaged in the handling of hazardous waste.

9. The authorization so granted shall be cancelled or suspended by the Board if the unit fails to

comply with any condition of grant of authorization under these rules.
10.  Used containers should be pre-cleaned by neutralizing and cleaning agents/solvents/chemicals.

11, The occupier shall not sell or transfer such waste on payment  or without payment to any
unauthorized people who do not hold any authorization.

12. The unit shall not dispose any Hazardous waste at any other Public Place.
13, Unit will maintain its non-leachate pucca storage site properly.

14. The unit will comply with provisions of all Environmental Jaws including HWTM Rules etc.
and comply with the directions issued by the Board from time to time.
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Specific Conditions :
Other Conditions :

Regional Officer

For and On Be'half of the Chairman
Haryana State Pollution Coatrel Board,
Panchlkula,

-—-It is system generated certificate no signature is required---
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T HARYANA STATE POLLUTION CONTROL BOARD

, Regional Office,
pspeg  Dallabhgarh Sec.16-A, Opp. Hewo Apartment, Faridabad
Ph 0129-2225314
No. HSPCB/Consent/ : 2821214PALCTOHWM1599295 Dated:30/12/2014

To.
- MJs :Omaxe City Palwal
Sector 11 & 14,Palwal
PALWAL

Subject: Grant of consent for emission of Air under section 21/22 of the Air
(Prevention & Control of Pollution) Act, 1981, from 30/12/2014 to
28/03/2015 for Trial production

Please refer to your consent application received in this office on dated 30/12/2014 on the
subject cited above.

With reference to your above application for consent for the emission/ continuation of

emission of S.P.M. air pollutions into atmosphere under Air (Prevention & Control of Pollution) Act,
1981 hereinafter referred as the Act. e

M/s Omaxe City Palwal are authorized by the Haryana State Pollution Control Board to discharge
their

air pollution being emitted out of their factory premises in accordance with the condition as
mentioned below:-

1. The applicants shall maintain good house keeping both within factory and in the premises. All
hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants levels,
if specified by State Board should be met strictly,

2. Two or more ducts with different nature of exhaust gases should neither be intermixed nor to be
through a common chimney.

3. Adequate facilities should be provided for sampling viz sampling holes at specified locatians
and dimension. The platform of specified size and strengthful arrangements electric connection
also be provided.

4. The applicant/company shall comply with and carry out directive/orders issued by the Board in
this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance of
the terms and conditions of his consent order.

5. The disturbed condition in any of plant/plants of the factory which is likely to result in increased
emission or result in violation of emission standards shall be forthwith reported to this Board
under intimation to the Member Secretary, Haryana State Pollution Control Board.

6. The toxic chemicals materials should be handied with due safety. The storage of toxic
chemicals should be such that in case of emergency the chemicals could be transferred to other
empty tank automatically and which should be followed by an approved air pollution control
equipment designed for worst conditions.
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A green belt (having sufficient tall and dense tree) around the factory should be provided.

All the processes using toxic chemical/harmful gases should be equipped with an emergency
siren system in working conditions for alarming the general public in case of untoward incident.

The applicant shall furnish to all visiting officer and/or the State Board, any information
regarding the construction/installation or operation of the establishment or emission control
system and such other particulars as may be pertinent to prevention and control of air pollution,
The industry shall also maintain and make available inspection baok to the officers of the Board
during their visits.

The air pollution control equipment of such specification which shall keep the emissions within
the emission standard as approved by the State Board from time to time shall be installed and
operated in the premises where the industry is carrying on/proposed to carry on its business,

The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.

All solid wastes arising in the factory premises shall be properly graded and disposed of by:-

(i) In case of Land fill material, care should be taken to ensure that the material does not give
rise to lechate which may percolate in ground water of carried away with storm run off.

(ii) Composting in case of bio degradable materials.

(iit) If the method of incineration is used for the disposal of solid waste the consent application
should be processed separately and it should be taken up which consent is granted.

The industry shall submit an undertaking to the effect that the above conditions shall be
complied with by them.

The applicant shall ensure that the emission of the air pollutants shall remain within emission
standards as approved by the State Board from time to time.

The applicant shall make an application for grant of fresh consent at least 90 days before the
date of expiry of this consent.

Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. :

The applicant shall either:-

a)Not later than 30 days from the date of consent order, certify in writing to the Member

Secretary that the applicant had installed or provided for alternate electric power source

sufficient to operate all the facilities installed by the applicant to maintain compliance with the

terms and conditions of the consent.

b). Not later than 30 days from the date of this consent certify in writing to the Member
Secretary that upon the reduction loss or failure of one or more of the primary source of electric

power to any facilities installed by the application te maintain compliances with the term and

conditions of this consent, the application shall proportionally reduce or otherwise control

production and/or all emissions in order to maintain compliance with terms and conditions of
this consent. ’ :

There should not be any fugitive emission from the premises.

The liquid effluent arising out of the operation of the air pollution control equipment shall also
be treated in a manner.and to the standards stipulated in the consent granted under Water
(Prevention & Control of Pollution) Act, 1974 by this Board.

If due to any technological improvement or otherwise this Board is of opinion that all or any of
the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

If the industry fails to adhere to any of the condition of this consent order the consent so granted
shall automatically lapse.

The unit shall obtain consent under Water (Prevention & Control of Pollution) Act, 1974 and
authorization under HWTM Rules,2008.
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(a) The industry shall discharge all the gases through a stack of minimum height.

(b) The height of stack shall conform to the following criteria:

(i) H = 14.Q"0.3 Where sulphur-dioxide is emitted.

Q = Sulphur dioxide emission as Kg/hr.

(i1) H = 74 Q"27 where particulate matter is emitted.

Q = particulate matter emission as tonne/hr. If by using the formula given above the stack
height arrived is more than 9 m then this higher stack should be used.

(iii)The minimum stack height should be 30 Mts.

Nothing in this consent shall be deemed to preclude the instruction of any legal action nor

relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.

The industry shall maintain the following record to the satisfaction of the Board.
1.The industries shall install separate energy meter and maintain log books for running of all air
pollution control devices or pumps/motors used for running of the same,

2. Register showing the results of various tests conducted by industry for monitoring of stack
emission and ambient air.

The industry shall provide adequate arrangement for fighting the accidental leakages, discharge
of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are likely to
cause enviromment pollution.

The consent being issued by the Board as above doesn’t imply that unit performance conforms
to law as required. The consent is being issued provisionally only with a view to accommodate

the unit to provide it an opportunity to modify its operation immediately so as bring them in
conformity with the law of the land.

The industry shall provide non-leachate storage facilities for proper disposal of Hazardous
wastes.

The industry shall provide acoustic chambers on DG sets to control noise pollution and ensure
noise level within the permissible limit.

The industry shall submit on site/off site emergency plan, if required.

The industry shall submit A/R within 3 months in case of 17 categories and once in 6 months,
other categories L & M and keep all the parameters within limit,

The industry shall comply the public liability insurance Rule, 1991 as amended to date,

The industry shall submit Environmental Audit report once in a year.

The industry shall comply noise pollution (Regulation and control) Rules, 2000.

The industry shall install ambient air station in case of 17 & other categories large & medium.
The industry shall obtain environmental clearance, if applicable as per MOEF notification.
The industry shall inform to HO/RO office immediately by FAX in case of failure of APCM.
In case of bye passing the emissions, the consent shall be deemed revoked.

The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time,

Specific Conditions :

Other Conditions :

Regional Officer, Ballabhgarh
Harpana State Pollution Control Board.
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Regional Office, Haryana State Pollution Control Board

3@@@ Regional Office ,Ballabhgarh Sec.16-A, Opp. Hewo
Apartment, Faridabad Ph 0129-2225314
No. HSPCB/Consent/ : 2821214PALCT01599295 Dated:30/12/2014
To

M/s :Omaxe City Palwal
Sector 11 & 14,Palwal
PALWAL

Subject: Grant of Consent to operate for discharge of effluent under section

25/26 of the Water (Prevention & Control of Pollution) Act, 1974,
from 30/12/2014 - 28/03/2015 for Trial production.

Please refer to your consent application received in this office 30/12/2014 on the subject

cited above.

With reference to your above application for consent for the discharge of domestic effluent

and trade effluent under Water (Prevention & Control of Pollution) Act, 1974 hereinafter referred as
the Act M/s Omaxe City Palwal is hereby authorized by the Haryana State Pollution Control Board,
to discharge their effluent arising out of their premises in accordance with the terms and conditions as
mentioned below:-

The daily quantity of domestic effluent from the factory shall not exceed 700 KLD

The daily quantity of the industrial effluent (Process, floor & equipment wash, cooling and
bleed water) from the factory shall not exceed ¢ KLLD

The industry has been assessed for the purpose of Consent to operate fee with investment
cost (land, building, plant and machinery) of Rs. 26598.0 Lakh. In case the investment cost
varies as per the annual report for the years duly audited by the Chartered Accountant,
the difference of Consent to operate fee, if any, arises, the industry shall pay the same
amount within one month of the receipt of notice from the Board in this regard.

The consent to operate shall be valid for the period from 30/12/2014 - 28/03/2015

The industry shall ensure that various characteristics of the effluents remain within the tolerance
limits as specified in EPA Standard and as amended from time to time and at no time the
concentration of any characteristics should exceed these limits for discharge.

The industry would immediately submit the revised application to the Board in the event of any
change in the raw material in process, mode of treatment/discharge of effluent.

In case of change of pracess at any stage during the consent period, the industry shall submit
fresh consent application alongwith the consent to operate fee, if found due, which may be on
any account and that shall be paid by the industry and the industry would 1mmed1ately submit
the consent application to the Board in the event of any change during the year in the raw
material, quantity, quality of the effluent, mode of discharge, treatment facilities etc.

The officer/official of the Board shall reserve the right to access for the inspection of the

industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

The industry shall not discharge any altered quantity/quality of the trade/domestic effluent
without prior permission of the Board.
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Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

The industry shall pay the balance fee, in case it is found due from the industry at any time later
on.

In case the industrial unit uses the Municipal/HUD A/Industrial Estate Sewerage system for
disposal of effluent for the final disposal they will submit the sewerage connection certificate,

If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

The industry will plant minimum three varieties (Eucalyptus, Su Babul or any suitable variety)
of trees in the vacant area.

The consent to operate under Air (Prevention & Control of Pollution) Act, 1981 should be
obtained.

The industry shall obtain Authorization under Hazardous Waste (Management handling and
transbonding movement) Rules, 2008 as amended to date,

The industry shall install separate Energy Meter for ETP and also maintain log book for energy
and chemical consumption. .

The industry shall obtain permission from Irrigation Department for discharging effluent into
any drain/water bodies. .

If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit,

The industry shall provide non-leachate storage facilities for storage of Hazardous Waste or
dispose off same in the common facilities & will adhere to the norms laid down as per the
amended notification under HWTM Rules, 2008

The industry shall submit A/R once in 3 months in case of 17 categories and other categories.
The L&M shall submit A/R once in 6 months.

The industry shall comply the Public Liability Insurance Rules, 1991, as amended to date,
The industry shall submit Environmental Audit /Report once in a year.

The industry shall obtain Environmental Clearance, if applicable as per MOEF Notification.
The industry shall inform to HO/RO office immediately by FAX in case of failure of ETP.
In case of bye passing the effluent the consent to operate shall be deemed revoke.

The industry shall comply all the Directions/ Rules/Instructions issued from time to time by the
Board.

Specific Conditions :

Other Conditions

Regional Officer, Ballabhgarh
Haryana State Pollution Control Board.

-1t iy system generated certificate no signature is reguired---
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HARYANA STATE POLLUTION CONTROL BOARD {/f 2_
C-11, SECTOR-6, PANCHKULA

Website — www.hispcb.govin E-Mail - hspeb.pkli@sifymail.com

Tele Fax No. -~ 0172-2577870-73

No. HSPCB/Consent/ : 2821215PALCTOHWNMN1860075 Dated:01/04/2015

To.
M/s :Omaxe City Palwal
Sector 11 & 14,Palwal
PALWAL

Subject: Grant of consent for emission of Air under section 21/22 of the Ajr

(Prevention & Control of Pollution) Act, 1981, from 01/04/2015 to
31/03/2016

Please refer to your consent application received on dated 09/03/2015 in Regional Officer
Ballabhgarh on the subject cited above,

With reference to your above application for consent for the emission/ continuation of
emission of S.P.M. air pollutions into atmosphere under Air (Prevention & Control of Pollution) Act,
1981 hereinafter referred as the Act.

M/s Omaxe City Palwal are authorized by the Haryana State Pollution Control Board to discharge

their air pollution being emitted out of their factory premises in accordance with the condition as
mentioned below:-

k3

L. The applicants shall maintain good house keeping both within factory and in the premises. All
hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants levels,
if specified by State Board should be met strictly.

2. Two or more ducts with different nature of exhaust gases should neither be intermixed nor to be
through a common chimney., :

3. Adequate facilities should be provided for sampling viz sampling holes at specified locations

and dimension. The platform of specified size and strengthful arrangements electric connection
also be provided.

4. The applicant/company shall comply with and carry out directive/orders issued by the Board in
this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance of
the terms and conditions of his consent order.

5. The disturbed condition in any of plant/plants of the factory which s likely to result in increased
emission or result in violation of emission standards shail be forthwith reported to this Board
under intimation to the Member Secretary, Haryana State Pollution Control Board.

6. The toxic chemicals materials should be handled with due safety. The storage of toxic
chemicals should be such that in case of emergency the chemicals could be transferred to other
empty tank automatically and which should be followed by an approved air pollution control
equipment designed for worst conditions.

7. A green belt (having sufficient tall and dense tree) around the factory should be provided.
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All the processes using toxic chemical/harmful gases should be equipped with an emergenc
siren system in working conditions for alarming the general public in case of untoward incigient.

The applicant shall furnish to all visiting officer and/or the State Board, any information
regarding the construction/installation or operation of the establishment or emission control
system and such other particulars as may be pertinent to prevention and control of air pollixtion,

The industry shall also maintain and make available inspection book to the officers of the Board
during their visits,

The air poliution control equipment of such specification which shall keep the emissions within
the emission standard as approved by the State Board from time to time shall be installed and
operated in the premises where the industry is carrying on/proposed to carry on its business,

The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.

All solid wastes arising in the factory premises shall be properly graded and disposed of by:-

(1) In case of Land fill material, care should be taken to ensure that the material does not give
rise to lechate which may percolate in ground water of carried away with storm run off,

(iiy Composting in case of bio degradable materials.

(iif) If the method of incineration is used for the disposal of solid waste the consent application
should be processed separately and it should be taken up which consent is granted.

The industry shall submit an undertaking to the effect that the above conditions shall be
complied with by them.

The applicant shall ensure that the emission of the air pollutants shall remain within emission
standards as approved by the State Board from time to time.

The applicant shall make an application for grant of fresh consent at least 90 days before the
date of expiry of this consent.

Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

The applicant shall either:- ;

a)Not later than 30 days from the date of consent order, certify in writing to the Member

Secretary that the applicant had installed or provided for alternate electric power source

sufficient to operate all the facilities installed by the applicant to maintain compliance with the

terms and conditions of the consent.

b). Not later than 30 days from the date of this consent certify in writing to the Member
Secretary that upon the reduction loss or failure of one or more of the primary source of electric

power to any facilities installed by the application to maintain compliances with the term and

conditions of this consent, the application shall proportionally reduce or otherwise control

production and/or all emissions in order to maintain compliance with terms and conditions of
this consent.

There should not be any fugitive emission from the premises.

The liquid effluent arising out of the operation of the air pollution control equipment shall also
be treated in a manner and to the standards stipulated in the consent granted under Water
(Prevention & Control of Pollution) Act, 1974 by this Board.

If due to any technological improvement or otherwise this Board is of opinion that all or any of
the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity

of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

If the industry fails to adhere to any of the condition of this consent order the consent so granted
shall automatically lapse.

The unit shall obtain consent under Water (Prevention & Control of Pollution) Act, 1974 and
authorization under HWTM Rules, 2008,
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(a) The industry shall discharge all the gases through a stack of minimum height.

(b) The height of stack shal! conform to the following criteria;

(1) H = 14.Q°0.3 Where sulphur-dioxide is emitted.

Q = Sulphur dioxide emission as Kg/hr.

(i) H =74 Q27 where particulate matter is emitted. .

Q = particulate matter emission as tonneshr, If by using the formula given above the stack
height arrived is more than 9 m then this higher stack should be used.

(iii) The minimum stack height should be 30 Mts.

Nothing in this consent shall be deemed to preclude the instruction of any legal action nor

relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.

The industry shall maintain the following record to the satisfaction of the Board. )
1.The industries shall install separate energy meter and maintain log books for running of all ajr
poliution control devices or pumps/motors used for running of the same.

2. Register showing the results of various tests conducted by industry for monitoring of stack
emission and ambient air. :

The industry shall provide adequate arrangement for fighting the accidental leakages, discharge
of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are likely to
cause environment pollution,

The consent being issued by the Board as above doesn’t imply that unit performance conforms
to law as required.The consent is being issued provisionally only with a view to accommodate
the unit to provide it an opportunity to modify its operation immediately so as bring them in
conformity with the law of the land.

The industry shall provide non-leachate storage facilities for proper disposal of Hazardous
wastes.

The industry shall provide acoustic chambers on DG sets to control noise pollution and ensure
noise level within the permissible limit.

The industry shall submit on site/off site emergency plan, if required.

The industry shall submit A/R within 3 months in case of 17 categories and once in 6 months,
other categories L & M and keep all the parameters within limit. :

The industry shall comply the public liability insurance Rule, 1991 as amended to date.

The industry shall submit Environmental Audit report once in a year.

The industry shall comply noise pollution (Regulation and control) Rules, 2000.

The industry shall install ambient air station in case of 17 & other categories large & medium.
The industry shall obtain environmental clearance, if applicable as per MOEF notification.
The industry shall inform to HO/RO office immediately by FAX in case of failure of APCM.
In case of bye passing the emissions, the consent shall be deemed revoked.

The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCRB from time to time,

Specific Conditions :

Other Conditions :
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1. unit will keep all parameters with in pregcriﬁed limits by running and
maintaining ETP and Acoustic Measures on DG Sets regularly and effectively
2. The unit will submit the analysis reports of trade/sewageé effluent as
applicable, by 31st March every year and will keep all paramsters with in
standards prescribed under Environment (Protection) Rules,1986. 3. Unit wiit
not use any source of air emissions except DG sets and will submit Noise
monitoring report of DG Sets with in 30 days. 4.Unit will apply for renewal of
consent at least 90 days before expiry date of the consent.

Regional Officer, HQ

For and be'half of chairnsan

Huryana State Pollution Control Board,
Panchkula.

-1t is system generated certificate no signature is required—
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e HARYANA STATE POLLUTION CONTROL BOARD:
: = C-11, SECTOR-6, PANCHKULA
Website — wiww.hspcb.gov.in E-Muil - hspcb.pkk@sifymail.com

Tele Fax No. - 0172-2577870-73

No. HSPCB/Consent/ : 282121SPALCTO1860075 Dated:01/04/2015

To
M/s :Omaxe City Palwal
Sector 11 & 14,Palwal
PALWAL

Subject: Grant of Consent to operate for discharge of effluent under section
25/26 of the Water(Prevention & Control of Pollution) Act, 1974,
from 01/04/2015 - 31/03/2016

‘Please refer to your consent application received on dated 09/03/2015 in Regional Officer,
Ballabhgarh on the subject cited above.

With reference to your above application for consent for the discharge of domestic effluent
and trade effluent under Water (Prevention & Control of Pollution) Act, 1974 hereinafter referred as
the Act M/s Omaxe City Palwal is hereby authorized by the Haryana State Pollution Control Board,
to discharge their effluent arising out of their premises in accordance with the terms and conditions as
mentioned below:-

1. The daily quantity of domestic effluent from the factory shall not exceed 766 KLD

2. The daily quantity of the industrial effluent (Process, floor & equipment wash, cooling and
bleed water) from the factory shall not exceed 0 KLD

3. The industry has been assessed for the purpose of Consent to operate fee with investment
cost (land, building, plant and machinery) of Rs. 26598.0 Lakh. In case the investment cost
varies as per the annual report for the years duly audited by the Chartered Accountant,
the difference of Consent to operate fee, if any, arises, the industry shall pay the same
amount within one month of the receipt of notice from the Board in this regard.

4. The consent to operate shall be valid for the period from 01/04/2015 - 31/03/2016

5. The industry shall ensure that various characteristics of the effluents remain within the tolerance
limits as specified in EPA Standard and as amended from time to time and at no time the
concentration of any characteristics should exceed these limits for discharge.

6.  The industry would immediately submit the revised application to the Board in the event of any
change in the raw material in process, mode of treatment/discharge of effluent.

In case of change of process at any stage during the consent period, the industry shall submit
fresh consent application alongwith the consent to operate fee, if found due, which may be on
any account and that shall be paid by the industry and the industry would immediately submit
the consent application to the Board in the event of any change during the year in the raw
material, quantity, quality of the effluent, mode of discharge, treatment. facilities etc.

7. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time,

8. The industry shall not discharge any altered quantity/quality of the trade/domestic effluent
without prior permission of the Board.
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Permissible limits for any poliutants mentioned in the consent to operate order should pet

exceed the concentration permitted in the effluent by the Board.

The industry shall pay the balance fee, in case it is found due from the industry at any time Jater
on.

In case the industrial unit uses the Municipal/HUDA/Industrial Estate Sewerage system for
disposal of effluent for the final disposal they will submit the sewerage connection certificate,

If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

The industry will plant minimum three varieties (Eucalyptus, Su Babul or any suitable variety)
of trees in the vacant area.

The consent to operate under Air (Prevention & Control of Pollution) Act, 1981 should be
obtained.

The industry shall obtain Authorization under Hazardous Waste (Management handling and
transbonding movement) Rules, 2008 as amended to date.

The industry shall install separate Energy Meter for ETP and also maintain log book for energy
and chemical consumption.

The industry shall obtain permission from Irrigation Department for discharging effluent into
any drain/water bodies.

If the industry is closed temporarily at its owh, they shall inform the Board and obtain
permission before restart of the unit.

The industry shall provide non-leachate storage facilities for storage of Hazardous Waste or
dispose off same in the common facilities & will adhere to the norms laid down as per the
amended notification under HWTM Rules, 2008

The industry shall submit A/R once in 3 months in case of 17 categories and other categories.
The L&M shall submit A/R once in 6 months.

The industry shall comply the Public Liability [nsurance Rules, 1991, as amended to date,
The industry shall submit Environmental Audit /Report once in a year.

The industry shall obtain Environmental Clearance, if applicable as per MOEF Notification.
The industry shall inform to HO/RO office immediately by FAX in case of failure of ETP.
In case of bye passing the effluent the consent to operate shall be deemed revoke,

The industry shall comply all the Directions/ Rules/Instructions issued from time to time by the
Board.

Specific Conditions :

Other Conditions :

1.

1. unit will keep all parameters with in prescribed limits by running and
maintaining ETP and Acoustic Measures on DG Sets regularly and effectively
2. The unit will submit the analysis reports of trade/sewage effluent as
applicable, by 31st March every year and will keep all parameters with in
standards prescribed under Environment (Protection) Rules,1986. 3. Unit will
not use any source of air emissions except DG sets and will submit Noise
monitoring report of DG Sets with in 30 days. 4.Unit will apply for renewal of
consent at least 90 days before expiry date of the consent.
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Regional Oﬁ?ee,, HO

For and be'half of chairman

Haryana State Pollution Contro Board,
Panchjul,

-~-It is system generated certificate no signature is required---
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HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA

G{}E@@B Website — www.hspcb.gov.in E-Mail - hspcbh.pkl@sifymail.com

Tele Fax No. - 0172-2577870-73

No. HSPCB/Consent/ : 2821215PALCTOHWM2444807 Dated:18/12/2015

To.

M/s :Omaxe City Palwal
Sector 11 & 14,Palwal
PALWAL

Subject: Grant of consent for emission of Air under section 21/22 of the Air

(Prevention & Control of Pollution) Act, 1981, from 01/04/2016 to
31/03/2019

Please refer to your consent application received on dated 2015-12-11 in Regional Officer ,
Ballabhgarh on the subject cited above.

With reference to your above application for consent for the emission/ continuation of

emission of S.P.M. air pollutions into atmosphere under Air (Prevention & Control of Poliution) Act,
1981 hereinafter referred as the Act.

M/s Omazxe City Palwal are authorized by the Haryana State Pollution Control Board to discharge

their air pollution being emitted out of their factory premises in accordance with the condition as
mentioned below:-

The applicants shall maintain good house keeping both within facmry and in the premises. All

hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants levels,
if specified by State Board should be met strictly,

Two or more ducts with different nature of exhaust gases should neither be intermixed nor to be
through a common chimney.

Adequate facilities should be provided for sampling viz sampling holes at specified locations

.and dimension. The platform of specified size and strengthful arrangements electric connection
also be provided.

The applicant/company shall comply with and carry out directive/orders issued by the Board in
this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the

law/act in case of violation of any order/directives. Issued al any time and or non compliance of
the terms and conditions of his consent order.

The disturbed condition in any of plant/plants of the factory which is likely to result in increased
emission or result in violation of emission standards shall be forthwith reported to this Board
under intimation to the Member Secretary, Haryana State Pollution Control Board.

6. The toxic chemicals materials should be handled with due safcty. The storage of toxic
chemicals should be such that in case m" qmrgency the chemicals could be transferred to other

emply tank automatically and which should be followed by an approved air pollution control
equipment designed for worst conditions.

A green belt (having sufficient tall and dense tree) around the factory should be provided.



10.

1.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

407
cv

All the processes using toxic chemical/harmful gases should be equipped with

A 1 - an f}m@f‘gency
siren system in working conditions for alarming the general public in case of unt i

oward incident.

The applicant shall Fur_nisi} to all visiting officer and/or the State Board, any informalion
regarding the construction/installation or operation of the establishment or emission contro]
system and such other particulars as may be partinent to prevention and control of air pollution

The industry shall also maintain and make available inspection book to the officers of the Roard
during their visits.

-

The air pollution control equipment of such specification which shall keep the emissions within
the emission standard as approved by the State Board from time to time shall be installed and
operated in the premises where the industry is carrying on/proposed to carry on its business.

The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.

All solid wastes arising in the factory premises shall be properly graded and disposed of by:-

() In case of Land fill material, care should be taken to ensure that the material does not give
fise to lechate which may percolate in ground water of carried away with storm run off.
(i) Composting in case of bio degradable materials.
(iii) If the method of incineration is used for the disposal of solid waste the consent application
should be processed separately and it should be taken up which consent is granted.

The industry shall submit an undertaking to the effect that the above conditions shall be
complied with by them.

The applicant shall ensure that the emission of the air pollutants shall remain within emission
standards as approved by the State Board from time to time.

The applicant shall make an application for grant of fresh consent at least 90 days before the
date of expiry of this consent.

Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

The applicant shall either:-

a)Not later than 30 days from the date of consent order, certify in writing to the Member
Secretary that the applicant had installed or provided for alternate electric power source
sufficient to operate all the facilities installed by the applicant to maintain compliance with the
terms and conditions of the consent.

b). Not later than 30 days from the date of this consent certify in writing to the Member
Secretary that upon the reduction loss or failure of one or more of the primary source of electric
power to any facilities installed by the application to maintain compliances with the term and
conditions of this consent, the application shall proportionally reduce or otherwise control

production and/or all emissions in order to maintain compliance with terms and conditions of
this consent.

There should not be any fugitive emission from the premises.

The liquid effluent arising out of the operation of the air pollution control equipment shall also

be treated in a manner and to the standards stipulated in the consent granted under Water
(Prevention & Control of Pollution) Act, 1974 by this Board.

If due to any technological improvement or otherwise this Board is of opinion that all or any of
the conditions referred to above required variation (including the change of any conltrol
equipment either in whole or in part) this Board shall after giving the applicant an opportunity

of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied. '

If the industry fails to adhere to any of the condition of this consent order the consent so granted
shall automatically lapse.

The unit shall obtain consent under Water (Prevention & Control of Pollution) Act, 1974 and
authorization under HWTM Rules,2008.
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(a) The industry shall discharge all the gases through a stack of minimum height.
(b) The height of stack shall conform to the following criteria;
(i) H = 14.Q70.3 Where sulphur-dioxide is emitted.
Q = Sulphur dioxide emission as Kg/hr.
(i) H = 74 Q27 where particulate matter is emitted.
Q = particulate mauter emission as tonne/hr. If by using the formula given abo /e the stack

height arrived is more than 9 m then this higher stack should be used.
(iii)The minimum stack height should be 30 Mts.

Nothing in this consent shall be deemed to preclude the instruction of any legal action nor

relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.

The industry shall maintain the following record to the satisfaction of the Board.

1.The industries shall install separate energy meter and maintain log books for running of all air
pollution control devices or pumps/motors used for running of the same.

2. Register showing the results of various tests conducted by industry for monitoring of stack
emission and ambient air.

The industry shall provide adequate arrangement for fighting the accidental leakages, discharge

of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are likely to
cause environment pollution.

The consent being issued by the Board as above doesn’t imply that unit performance conforms
to law-as required.The consent is being issued provisionally only with a view to accommodate

the unit to provide it an opportunity to modify its operation immediately so as bring them in
conformity with the law of the land.

The industry shall provide non-leachate storage facilities for proper disposal of Hazardous
wastes.

The industry shall provide acoustic chambers on DG sets to control noise pollution and ensure
noise level within the permissible limit.

The industry shall submit on site/off site emergency plan, if required.

The industry shall submit A/R within 3 months in case of 17 categories and once in 6 months,
other categories L & M and keep all the parameters within limit.

The industry shall comply the public liability insurance Rule, 1991 as amended to date.

The industry shall submit Environmental Audit report once in a year.

The industry shall comply noise pollution (Regulation and control) Rules, 2000.

The industry shall install ambient air station in case of 17 & other categories large & medium.
The industry shall obtain environmental clearance, if appticable as per MOEF notification.
The industry shall inform to HO/RO office immediately by FAX in case of failure of APCM.
In case of bye passing the emissions, the consent shall be deemed revoked.

The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

Specific Conditions :

Other Conditions :

1.

1. Unit will submitted A/R of domestic effluent & noise monitoring report of DG
sets every year before 30th April.

2. Unit will not use any source of Air Emission.
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Regional Officer, HO
For and be'half of chairman

Faryana State Pollution Control Board,
Panchryig,

~--It is system generated certificate no signature is required---



No. HSPCB/Consent/ : 2821215PAT1.CT02444307
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HARYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6, PANCHEKULA

%@@@@ Website — www.hspcb.gov.in E-Mail - hspcb.pkl@sifymail.com

Tele Fax No. - 0172-2577870-73.

Dated:18/12/2015

M/s :Omaxe City Palwal
Sector 11 & 14,Palwal
PALWAL

Subject: Grant of Consent to operate for discharge of effluent under section

25/26 of the Water(Prevention & Control of Pollution) Act, 1974,
from 01/04/2016 - 31/03/2019

Please refer to your consent application received on dated 2015-12-11 in Regional Officer,

Ballabhgarh on the subject cited above.

With reference to your above application for consent for the discharge of domestic effluent

and trade effluent under Water (Prevention & Control of Pollution) Act, 1974 hereinafter referred as
the Act M/s Omaxe City Palwal is hereby authorized by the Haryana State Pollution Control Board,

to discharge their effluent arising out of their premises in accordance with the terms and conditions as
mentioned below:-

The daily quantity of domestic effluent from the factory shall not exceed 700 KLD

The daily quantity of the industrial effluent (Process, floor & equipment wash, cooling and
blped water) from the factory shall not exceed 0 KLD

“The industry has been assessed for the purpose of Consent to operate fee with investment

cost (land, building, plant and machinery) of Rs. 26598.0 Lakh. In case the investment cost
varies as per the annual report for the years duly audited by the Chartered Accountant,
the difference of Consent to operate fee, if any, arises, the industry shall pay the same
amount within one month of the receipt of notice from the Board in this regard.

The consent to operate shall be valid for the period from 01/04/2016 - 31/03/2019

The industry shall ensure that various characteristics of the effluents remain within the tolerance
limits as specified in EPA Standard and as amended from time to time and at no time the
concentration of any characteristics should exceed these limits for discharge.

The industry would immediately submit the revised application to the Board in the event of any
change in the raw material in process, mode of treatment/discharge of effluent.

In case of change of process at any stage during the consent period, the industry shall submit
fresh consent application alongwith the consent to operate fee, if found due, which may be on
any account and that shall be paid by the industry and the industry would immediately submit
the consent application to the Board in the event of any change during the year in the raw
material, quantity, quality of the effluent, mode of discharge, treatment facilities etc.

The officerfofficial of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treaument facilities. T'he consent to
aperate is subject to review by the Board al any time.

The industry shall not discharge any altered quantity/quality of the trade/domestic effluent
without prior perinission of the Bomd
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Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

The industry shall pay the balance fee, in case it is found due from the industry at any time later
on.

In case the industrial unit uses the Municipal/HUDA/Industrial Estate Sewerage system for
disposal of effluent for the final disposal they will submit the sewerage connection certificate.

If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

The industry will plant minimum three varieties (Eucalyptus, Su Babul or any suitable variety)

of trees in the vagant area.

The consent to operate under Air (Prevention & Contro!l of Pollution) Act, 1981 should be
obtained.

The industry shall obtain Authorization under Hazardous Waste (Management handling and
transbonding movement) Rules, 2008 as amended to date.

The industry shall install separate Energy Meter for ETP and also maintain log book for energy
and chemical consumption.

The industry shall obtain permission from Irrigation Department for discharging effluent into
any drain/water bodies.

If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

The industry shall provide non-leachate storage facilities for storage of Hazardous Waste or

dispose off same in the common facilities & will adhere to the norms laid down as per the
amended notification under HWTM Rules, 2008

The industry shall submit A/R once in 3 months in case of 17 categories and other categories.
The L&M shall submit A/R once in 6 months.

The industry shall comply the Public Liability Insurance Rules, 1991, as amended to date.
The industry shall submit Environmental Audit /Report once in a year.

The 'mdustry shall obtain Environmental Clearance, if applicable as per MOEF Notification.
The industry shall inform to HO/RO office immediately by FAX in case of failure of ETP.
In case of bye passing the effluent the consent to operate shall be deemed revoke.

The industry shall comply all the Directions/ Rules/Instructions issued from time to time by the
Board.

Specific Conditions :

Other Conditions :

1.

1. Unit will submitted A/R of domestic effluent & noise monitoring report of DG
sets every year before 30th April.

2. Unit will not use any source of Air Emission.

Regional Officer, HQ
For and be'half of chairman
Haryana State Pollution Control Board,

Panchkula.
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---I1 is system generated certificate no signature is required---

Gt (ory
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s==  HARYANA STATE POLLUTION CONTROL
: BOARD
Regional Office ,Ballabhgarh Sec.16-A, Opp.
Hewo Apartment, Faridabad Ph 0129-2225314
E-mail: hspcb.pkl@sify.com

No. HSPCB/Consent/ : 329962319PALCT06174659 Dated:03/02/2019

To.

M/s :Omaxe City Palwal
Sector 11 & 14,Palwal

Subject: Grant of consent t

ity Palwal.
y Please refer to yofriapplicut 9iéceived on dated 2018-12-29 in regional
i office Ballabhgarh Wi or consent to operate,M/s Omaxe
City Palwal is her

Consent Under BOTH

meter)

Totai Builtup Area(Sq:| 779104 C} -
meter) ’ ;

1. Trade
. " 12. Domestic

Number of outlets

Mode of discharge

1. Domestic garder

2. Trade 0

Domestic Effluent Paramefcrs H

1.BOD 30 mg/l

2.COD 250 mg/l

3.TSS 100 mg/1

4.0&QG 10 mgl

Trade Rffluent Parameters ‘ o
1.BOD O mg/l o
Number of stacks 1 e
Height of stack _— -
L NA loo

Emission parameters
L SPM
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Product Details :::
1.NA |0 Metric Tonnes/day ]
Capacity of boiler

I.NA |0 Ton/hr

Type of Furnace

L.LNA loo

Type of Fuel

L. Diesel |0 KL/day

Raw Material Details

NA [ 0 Metric Tonnes/Day

Regional Officer, Ballabhgarn
ana State Pollution antrol Board,

1. The apphcants shall maintain good house keepmg both mthm factory and in the premises.
All hose pipeline

levels, if ¢

aplant allowable pollutants

provision of the
or non conipliance

3. The apphcant shau make an ﬂpplscanon for g it 6f consent ai leasi 90 days before the date
of expiry of hi 5

S paid by the applicant

d is of opinion that all or any
ing the change of any control

r giving the applicant an opportunity
pon the applicant shall be bound to comply

of the conditions ref
equipment either in whole
of being heard vary all or such ¢o
with the conditions so varied.

6. The industry shall provide adequate arr dngemem for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh

consent application alongwith the consent to operate fee, if found duc. which may ho on any
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account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12, Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

15. If the industry is closed hey shall inform the Board and obtain
permission before restart ¢y
16. The industry sha

the Board. ;

tions issued from time to time by

1. The le, before 30th June

der Environment

30th June and Environment

the consent/Au

The hazardous w4 ff only through Authorized

. g Digitally signed by Jai

TSDF/recyclers / Re Jai eguan
 Dute; 20150202
Bhagwan, 13:12:10 405307

Regional Ojfﬁcer, Ballabhgarh
Haryana State Pollution Control Board,
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HARYANA STATE POLLUTION CONTROL
BOARD
HSPEE 1st Floor, Phagna Tower, ward no 10, National =owe
Highway No.2, Near red Rocks Cinema, Palwal. <9
Email:- hspcbropal@gmail.com
E-mail: hspeb@hry.nic.in

No. HSPCB/Consent/ : 329962320PALCTO7783329 ‘ Dated:11/08/2020

To.

M/s :Omaxe City Palwal
Sector 11 & 14,Palwal

Subject: Grant of consent to operate to M/s Omaxe City Palwal.

Please refer to your apphcatxon no. 7783329 received on dated 2020-06-25 in regional

office Palwal. With referenc on for consent to operate,M/s Omaxe City
Palwal is here by granted consent as per following specification/Terms and conditions.

Consent Undex{ — lpotw

/1072020 - 30/09/2021

Period of ctmsent

Industry Type i dmg and c0nstructlon pro;ect havmg waste water generation more than

F1oo KLD

Category ,
Tnvestment(In Lakh) “8".’0

Total Land Area(Sq.| 519402.0
meter)

Total Buﬂtup Area(Sq 779104.0
meter) FEE

Quantity of effluent.
1. Trade

2. Domestic

Number of outlets

Mode of discharge

{. Domestic -

2. Trade -

Domestic Effluent Parameters

1.BOD 30 mg/l

2.COD 250 mg/l o
3.TSS 100 mg/!

4.0un0 10 mg/l

5. pH 6.5 Srange

Trade Effluent Parameters i
1. BOD 30 mg/l - e
Number of stacks I

Ueight of stack

t

it
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Emission parameters

1. SPM | 150 mg/m3 I
g s s,

Product Details ;

1. na | t 0 Metric Tonnes/day

Capacity of boiler

1. na | l 0 Ton/hr -

Type of Furnace '

l.na l 0 na

Type of Fuel

1. Diesel ; 9.5 KL/day

2. Diesel 9.5 KL/day .

Raw Material Details

‘ na

Regional Officer, Palwal
Haryana State Pollution Control Board,

Terms and conditio

1. The applicants shall m
All hose pipelines val
levels, 1 al ;
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditioris of his consent order.

3. The applicant s shall make an apphcatmn for grant of consent at least 90 days before the date
of expiry of this consent. - :

4. Necessary fee as prescnbed for obtammg renewal consent shall be pald by the applicant
alongwith the consent apphcatmn

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution,

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000,

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no 1ime
the concentration of any characteristics should excesd these limits for discharyge.

thin factory and in the premises.
of. In plant allowable pollutants
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10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In cgge of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

L1. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities, The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board,

13. The industry shall pay the: balance fee, incase it is found due from the industry at any time
later on. . ;

14, If the industry fails
consent to operate §0- g

dh

to any of the conditions of thls consent to operate order, the
automatlcally lapse =

15. If the industry is closed temporarily at its own, they shall mform the Board and obtain
permission before restart of the unit.

16. The mdustry shall comply all the Dlrecnons/ Rules/Instructlons 1ssucd from time to time by
the Board.

 Specific Conditions :

The unit will submit the analysis reports of domestic effluent, air emissions/ noise from all
sources as applicable from approved source by the HSPCB within 03 months and keep all
parameters within standards prescribed by HSPCB / CPCB / MOEF time to time and will
submit copy of CA certificate by 31st. March every year. 2. Unit will dispose off hazardous
waste only in TSDE. /ith GEPIL and used/spent 011 will be sold only to authorized
recyclers / Re-refiners of hazardous waste as applicable. 3. The unit will submit the application
form for the authorization under HWM on separate portal‘of the OCMMS within 07 days and
annual Report under HWM Rules by 30th June every year. 4. Unit will apply for renewal of
consent/Authorization at least 90 days before expiry date of the consent/Authorization. 5. The
unit will maintain 10gbook and operate Its STP/APCM efﬁc1ent1y & regularly as applicable. 6.
Unit will not change their process without prior permission from the Board.7.The unit will
comply all the provisions of HWM Rules,2016, E-waste Rules, 2016 and BMW Rules, 2016
and amended time to time.8. Unit will not use pet coke and furnace oil as a fuel in boiler or any
other activities without prior permission from Hon'ble Supreme Court of India. 9. The unit will
obtain prior NOC/Permission from central Ground Water Authority in case under ground water
resource is used. 10. Unit will comply the guidelines on Environment Management of
Construction & Demolition Waste in March, 2017 issued by CPCB.11. The unit will comply
all the directions, guidelines, orders issued time to time by Hon'ble Supreme Court of India,
Hon'ble High Court,Hon'ble NGT, EPCA, CPCB, HSPCB & other Central and State
agencies. 2. That in case any additional charges / fees / paneltyetc.are found payable towards
this CTO as per audit then the same shall be paid by the unit without any objection
immediately as and when demanded by this office.13. If at ¢ any stage found that unit was
involved in any past violation regarding Environment Laws / Rules / Acts then CTO/CTE so
grantzd shalt be revoked automatically & legal action will be initiate neninst the project
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proponent.14. That this CTO will not provide any immunity from any other
Act/Rules/Regulations applicable to the project/land in question.15. The unit will obtain all
necessary clearances from the concerned authorities and will adhere to all the applicable
Environmental Laws/Acts/Notification regularly. In case of any violation found at any stage,
this CTO deemed revoked.16. Unit will try to obtained PNG connection and use it as per
directions of EPCA applicable in the surrounding cities of Delhi. 17. Unit will provide facility
for segregation and disposal of solid waste as per Solid Waste Management & Handling Rules,
2016. 18. Unit will comply the rules/ notifications of Plastic Waste Management Rules, 2016,
E-waste Rules, BMW Rules and battery Rules etc. 19, Increase of green belt cover by 40%, of
the total land area beyond the permissible requirerent of 33%, wherever feasible.20.
Stipulation of greenbelt outside the project premises such as avenue plantation, plantation in

vacant areas, social forestry etc. 21. Unit will install/provide/transfer data of online mo
devices to CPCB/HSPCB se 5t

limits. 22 Unit will not geners

nitoring
; usly as applicable & will keep all parameters within
ischarge any type of trade effluent outside the unit without
prior approval of the board. 23 Unit will submit the compliance report of General, specific &
other Conditions mentioned in CTO within 03 months, failing which, the CTO will be revoked.

- Regional Officer, Palwal
Haryana State Pollution Control Board,
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HARYANA STATE POLLUTION CONTROL
BOARD
~m 1St Floor, Phagna Tower, ward no 10, National
RSPEE Highway No.2, Near red Rocks Cinema, Palwal.
Email:- hspchropal @ gmail.com
E-mail: hspchb @hry.nic.in

No. HSPCB/Consent/ : 329962321PALCTO013458978 Dated:12/08/2023

To.

M/s :Omaxe City Palwal
Sector 11 & 14,Palwal

Subject: Grant of consent#o-6
Please ref:
regional office P,

ity Palwal.
ived on dated 2021-06-28 in

bove appl .for consent to operate, M/s
Omaxe City Palwal is here by granted consent as per following specification/Terms and
conditions.

Consent Under

Period of consent

e water generation more

- | Investment(In Lakh) 26688.0

Total Land Area(Sq.| 519402.72
meter)

Quantity of effl

1, Trade

2. Domestic

Number of outlets

Mode of discharge

1. Domestic On land for irrigation after treatment from STP
2. Trade 0

Domestic Effluent Parameters

1.PH 8.5

2.BOD 30 mg/1

3.COD 250 mg/l

4.TSS 100 ma/l

5.0&G 10

Trade Effluent Parameters o
[.NA )
Number of stacks I

Heiuht of stack
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1. stack attached to DG | 3.0 mtrs
set

e Y

Emission parameters A ]
1.NA
Product Details

1. Plotted Residential | 983 Numbers/ day
colony

Capacity of boiler

1.na | Ton/hr
Type of Furnace

1.NA |

Type of Fuel

1. Diesel

Raw Materisdl Details
Plotted colony

Regional Officer, Palwal
e Pollution Control Board,

.and in the premises.

! 1 1 _allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at al subsequent times without ligence of his /its part. The

ich legal s per provision of the
e and or non compliance

at least 90 days before the date

4. Necessary fee as prescribed for
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or'in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain withiu the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time

onsent shall be paid by the applicant
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the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentloncd in the consent to operate order should not
exceed the concentration pe

13. The industry shall pay‘the balance:
later on.

14. If the industry fails 1o, o ihe 1o
consent to operate so granted shall automatlcally lapse

15. If the mdustry is closed temporarily at lts own, they shall inform the Board and obtain
permissio

16. The industry shal compiy
the Board. ‘ A\ 7

consent to operate order, the

ctions issued from time to time by

1. The unit will submit the analysis Water Act and noise monitoring every year as per policy
of the Board.. 2 Unit will maintain the daily log-book of ETP and source of water supply. 3

unit will not change the p duct without Board permission 4 Umt will follow the all
ACTS/Rules/Regulat :

submit the A
6. Unit should
Monitoring comnii
Supreme Court of India

ime in future. 5 Unit will
s per policy of the board.
ers and rules etc. issued by
e High Court & Hon'ble

: granted shall be revoked without
giving any further notice 7. g plan may be submitted by the project
proponent. 8. That in case any ac , ges / fees / penalty etc. are found payable towards
this authorization / CTO/ CTE as per audit then the same shall be paid by the unit without any
objection immediately as and when demanded by this office 9. If at any stage found that unit
was involved in any past violation regarding Environment Laws / Rules / Acts then CTE/CTO
so granted shall be revoked automatically & legal action will be initiate against the project
proponent. 10. Unit will use underground water after obtaining approval from concerned
authority. 11. That this CTE/CTO will not provide any immunity from any other
Act/Rules/Regulations applicable to the project/land in question. 12. Unit will not use in illegal
fuel. 13. Stack emission level should be stringent than the existing standards in terms of the
identified critical pollutants. 14. Increase of green belt. 15. Stipulation of greenbelt outside the
project premises such as avenue plantation, plantation in vacant areas, social forestry etc. 16.
Unit will not change the quantity of effluent/Air emission without prior permission of the
Board. 17. Unit will obtain all necessary clearance from all concerned departments/Authorities
L8. Unit will comply all the Act/Rules/Notification/Directions i.e. HOWM Rules, E-waste
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Rules , PMW Rules, BMW Rules, Battery Rules and MSW Rules etc. 19. Unit will dispose off
their waste scientifically through Auth agency . 20. Unit will apply for Authorization under
HOWM rules wit in 15 Days after issuing the CTO.

Regional OfﬁCer, Palwal
Haryana State Pollution Corgy ) Board,
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s HARYANA STATE POLLUTION CONTROL
P BOARD
l}{l@ 1st Floor, Phagna Tower, ward no 10, National
Highway No.2, Near red Rocks Cinema, Palwal.
Email:- hspebropal@gmail.com
E-mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 326962322PAL.CT(025830293 Dated:18/08/2022

To.
M/s :Omaxe City Palwal
Sector 11 & 14,Pa1wa1

Subject: Grant of consent to operate to M/s Omaxe City Palwal.

Please refer to your appli d on dated 2022-06-27 in
regional office Palwal With re n for consent to operate, M/s

Omaxe City Palwal is here by granted consent as per followmg specification/Terms and
conditions.

Consent Ul
Period of consent
Industry "

1/10/2022 - 30/09/2024

ts water generation more

Categofy
Investment(In Lakh) 26688.0

Total Land Area(Sq.| 519402.0
meter)

Total Buﬂtu' Area(Sq.| 779
meter)

Quantity of eﬁlnen

1. Trade

2. Domestic

Number of outlets

Mode of discharge

1. Domestic On land for irrigation afier treatment from STP
2. Trade 0
Domestic Effluent Parameters
1.BOD 30 mp/l
2.COD 250 me/l
3.TSS 100 mg/l
Trade Effluent Parameters

1. NA

Number of stacks 1
 Height of stack

1. Stack attached with|6 meter
DG set
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Emission parameters
1.NA
Product Details

1. Plotted Residential {983 Numbers/ day
colony

Capacity of beiler

1.NA | Towhr
Type of Furnace I

1. NA l

Type of Fuel

1. Gas |200 KG/day
Raw Material Details

Plotted Residential}983
colony S

VLAY .
" CHAUDHARY ===

o AR SHLERNADE

Regional Officer, Palwal
Haryana State Pollution Conirol Board.

1. The apphcants shall »malhtmn go Eo‘use k mgbo within factory and in the premmises.

allowable pollutants

2. The apphcant/company shall comply w1ﬂ1 and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
apphcant/company shall be liable for such 1egal action agamst hnn as per provision of the

4. Necessary fee as presct

alongwith the consent applicatior

5. If due to any technological i mprovemen or othermse this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
cquipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipmeni etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
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14, Stipulation of greenbelt outside the project premises such as avenue plantation, plantation in
vacant areas, social forestry etc.

15. Unit will not change the quantity of effluent/Air emission without prior permission of the
Board.

16. Unit will obtain all necessary clearance from all concerned departments/Authorities

17. Unit will comply all the Act/Rules/Notification/Directions i.e. HOWM Rules, E-waste
Rules , PMW Rules, BMW Rules, Battery Rules and MSW Rules etc.

18. Unit will dispose off their waste scientifically through Auth agency .

19. Unit will apply for Authorization under HOWM rules wit in 15 Days after issuing the CTO
20. If at any stage found that unit was involved in any past violation regarding Environment
Laws / Rules / Acts then CTO so granted shall be revoked automatically & legal action will be
initiate against the project proponent.

21. Unit will use underground water after obtaining. approval from concerned authority during
construction phase of the pmject and for spnnkhng as far as possible. Unit should not use

underground water for mdusmal or.domestic purpose without pnor permission obtained from
HWRA -

22. That this CTO wxll not provide any immunity from any other Act/Rules/Regulations
apphcable to the pro_)ect/land in questmn

ses of the project and

sticks for balloons, Plastic flags,
plastic plates, cups,

sweet bcxes 1nv1tat10n cards, and clgarette packets, plastic or PVC banners less than 100
micron, stirrers

25. Stack emission level should be stringent than the existing standards in terms of the

ond the permissible
as avenue plantation, plantation in

; mitted by the project proponent

29 Unit will comply all the Act/Rules/N otxﬁcaﬁonfl)mrectxons 1.e. HOWM Rules, E-waste
Rules , PMW Rules, BMW Rules, Battery Rules and MSW Rules etc.

30. Unit will comply all the condition mentioned in License /NOC issued by DTCP

31. Unit will dispose off their waste/spent oil of GENsets only to authorized recyclers by the
HSPCB.

32. Unit should use only cleaner fuels namely natural gas (PNG/CNG), liquefied petroleum gas,
bio gas , propane, butane etc. in GENsets

33. The unit will obtain all necessary clearances from the concerned authorities and will adhere
to all the applicable Environmental Laws/Acts/Notification regularly. In case of any violation
found at any stage, this CTO under Water & Air ACT will be revoked.

34. Unit will strictly comply the HOWM Rules and obtained authorization/registration as
applicable

35. Unit will dispose off their waste/spent oil of GENsets only to authorized recyclers by the
HSPCB and oily cloths, gloves and other waste will be handed over to CTSDFs i.e. GEPIL
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10. The industry would immediately submit the revised application to the Board in the evept of
any change in the raw material in process, mode of treatment/discharge of effluent. In cage of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. The industry shall pay the balanc ase it is found due from the indusiry at any time
later on. .

f ~this consent to operate order, the
consent to operate.

15. If the industry is closed temporanly at its own, they shall mform the Board and obtain
permission before restart of the umt

sued from time to time by
the Board.

1. Unit
2. unit will not change the product without Board permission
3. Unit will follow the all ACTS/Rules/Regulation issued by the HSPCB/CPCB/NGT time to
time in future.

4, Unit will

oise rules as per policy of

the board.
lines, orders and rules ete. issued by
tee / on'ble High Court & Hon'ble
Supreme Court of Indi o granted shall be revoked without

giving any further notice

6. A detailed water harvesting plan may be submltted by the project proponent

7. That in case any additional charges / fees / penalty etc. are found payable towards this
authorization / CTO/ CTE as per audit then the same shall be paid by the unit without any
objection immediately as and when demanded by this office

8. If at any stage found that unit was involved in any past violation regarding Environment
Laws / Rules / Acts then CTE/CTO so granted shall be revoked automatically & legal action
will be initiate against the project proponent.

9. Unit will use underground water after obtaining approval from concerned authority

10. That this CTE/CTO will not provide any immunity from any other Act/Rules/Regulatlons
applicable to the project/land in question. ~

11. Unit will not use in illegal fuel.

12. Stack emission level should be stringent than the existing standards in terms of the
identified critical pollutants.

13. Increase of green belt.
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36. Unit will comply the SOPs guidelines issued by CPCB time to time in future

37. The unit will provide proper sampling arrangements on their stacks and effluent sources as
applicable

38. Unit will not use any type of source of Air emission except GENset.

39. Unit will robustly operate its STP and ensure that the parameters of the treated effluent are
within the prescribed limits.

40. Unit will ensure the compliance of orders of Honble NGT in the matter of OA No. 26 of
2019 Abhay Dahiya & Ors. Vs State of Haryana

41. unit shall ensure safe and proper disposal of solid waste, through suitable technology

42. Unit will strictly comply with the directions of CPCB vide letter No
B17011/7/UPCIPWM(SUP)/2022 dated 01.02.2022

43. Unit will comply all the provisions of PWM Rules, 2016 and as amended from time to time
44. Unit will comply with all the darectmns,, gmdelmes order of Hon'ble NGT, Hon'ble Apex
court, Hon'ble High Court; CAQM CPCB/HSPCB as issued from time to time

f Haryana Goyt., Urban Local Bodies Department , vide
Haryana Govt. GAZ (EXTRA Aug 20 2013(S VN.29.1 SSAKA) dated 20/08/2013 and not
use plastic carry bags in the premises or out side the premises by the unit or there persons.

46. Unit if found v101atm any of the prowslons of PWM Rules orders and directions as

¢ 'wxll stand revoked apart

by the Hon’ble Court against the unit, t}ns CTO will be revoke and legal action will be initiate
against the project proponent

49. Unit should change on Batter fuel i.e cleaner fuels namely natural gas (PNG/CNG),

50. Unit will subxmt

Regional Officer, Palwal
Haryana State Pollution Control Board.
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Laboratory Plot No. 82A, Sector - 5, IMT Manesar, Gurugram- 122051 (Hr) ’%ﬁ ;?'*f

150 9001 | ISO 14001 | 15O 45001 ﬁN/VKXﬁ/R = ? lé

Test Report
Page No. 1/2
Sample Number :  VEUPE/Q1 Report No. 1 VEL/PE/2401290014
Name & Address of the Party 1 M/s Omex Pvi. Ltd. Format No . 7.8 F-03
Omaxe City-Delhi Agra Road, Palwal. (Haryana) Party Reference No  : By Mail
Reporting Date : 03/02/2024
Period of Analysis  : 29/01/2024-03/02/2024
Name of Sample ! Waste Water (STP Outlet) Receipt Date 1 29/01/2024
Sample Group . Pollution & Environment Sampling Date : 28/01/2024
Location : STP Plant Sampling Quantity  : 2.0 Lir, +250ml
Sample Collected By . VEL Representative (Mr. Mukesh) Sampling Type * Grab
Environmental C-ondition 1 26%2°C Packing Status - Temp Sealed
Paramieter Required : As per work order
Sampling and Analysis D APHA & IS,
Protocol
S.No. | Test Parameters Test Method Result Unit Limits As Per
HSPCR
Discipline : Chemical

1 [pH 1S 3025 (P~11):2022 7.62 - - 55-9.0

2 |Total Suspended Solids IS 3025 (P-17) (Gravimetric Method) 14.80 magll. 20.0

3 |Total Nitrogen 153025 {Part -34) 4.39 mg/l 10.0

4 IBiochemical Oxygen Demand (3 IS 3025 (Paﬁ -44) 7.8§ mgi/l 10.0

Days at 27°C)
5 {COD at150°C APHA'5220 B Open Reflux Method:2017 32.00 mg/L 50.0
6 |Total Phosphorus {(as P) 1S 3025 (P-31) 0.34 mgl/t. 1.0

‘Reviewed By

Terms & Conditions

_ +Tha results reported relate only lo the sanmples lested. In case samgle is not dravin the results 2ppty o the sa'n,,b as received.
» This test repod in full or.in part, shall nat be up oduced in any cour of law withcul priar wrilten apgroval of the labaralary.
+To confirm tha authenlicity of this certificat of analysis, please contact us thrcugh ema at |
« Laboralory is not responsible for the authenticity of pholocopied test tepodt. The test samples w
"+ The report nio. with Suliix A-Amerded Regort
+ This test report vell net be wssd for publrl) or advertising os meddia purpose wihout prior wilen peravssion on the laboratary. AT B s €0 4 10 S
-+ Giving apinichs does nol imply ercorsament of e lested saraple by the lab. Under no circumstancas, th b accapts any iabilty caused by the use of misude of (ne lestrepoil, ll}lyléﬂ’lIl’]lﬁi_[l“)ﬁ!}ﬂ}[?li'l|3‘Iil;l‘ft!’ﬂjﬂfflﬂ!lj!}

e ralained eoly for specific period

i
]

Ph: 0124-4343750, 9953147268, 9810355569 | E-mail: lab@vardan.co.in, bd@vardan.co.in | www.ardan.co.in



Laboratory: Plot No. 82A, Sector - 5, IMT Manesar, Gurugram - 122051 (Hr)
1SO 8001 | 1SO 14001 | 1SO 45001

Test Report
Page No. 2/2
Sample Number:  VEL/PE/O1 Report No. : VEL/PE/2401280014
S.No. | Test Parameters Test Method Result Unit Limits As Per
HSPCB
Discipline : Biological
7 {Faecal Coliform IS 1622 :1981 70 MPN/100mi Less than 100

***End of Report***

DRAB { SINGH
«3]E§M 0 %2 logist

Reviewed By ) o Au”thbrizegl Siglwatory

Terms & Condtliong

» The tesults reported refate mly fo the samples tesied. In case sample s Rot drawn the resulis apply lo the samale z. received.

« This test repoilin full or in part, shal not be reproduced in any coudt o

« To confim the authenticity of s certificate of analysis, please conla:

« Leboratory is not responsibla for the authenticily of phetocopied test rvpon
* + Tre repost no. with Sulfix A-Amended Report.

» This test e il rol be used for publicily or advertising or media purpose withcut prior wi tilien perm i the laboratery.

« Giving epiriens dass not imply endorsement of the tested sample by the Yab. Undeat no circummstsnces. the Iz sceapts any habH; caused by the use or misuse of 1nz test report. ' U! “l”f' ﬂ,ﬂ'ﬁmimmt [" ”,“’p EIE 3[, w

relained only for spacific paried

Ph: 0124 4343750 9953147268, 9810355569 | E-mail: lab@vardan.co.in, bd@vardan.co.in | www.vardan.co.in
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S Regional Office, Palwal Region s K
? s, & . | Board ; Vg
{ ey Haryana State Pollution Contro :
== II - Floor , HSVP Office cOmpletxi21102
T Near Gymkhana Club, Sector -12, Palwal-
K‘}ﬁ{g@ e\sgbsitye‘? ww:.::g;b.ggy,.m g-Mail - hsoébrooal@qmail&m
No. HSPCB/PAL/2023/ | 004 Date: O1-O &+ Y
To
1. Sh. Gurnam Singh. Ind. Non-Executive Director.
2. Sh. Aroon Kumar Aggarwal, Additional Director
3. Sh. Mohit Goel. Managing Director.
4. Sh. Nishal Jain. Non Exe. Women Independent Director.
5. Sh. Rohtas Goel. Chairman & Wholetime Director.
6. Sh. Shridhar Rao. Ind. Non-Executive Director.
7. Sh. Vinit Goyal. Whole Time Director.

For the project:- M/s Omaxe City Palwal, Sector-11 & 14, Palwal.

Sub  Show Cause Notice under section 15 of the Environment (Protection) Act, 1986 for
violation of EIA Notification dated 14-09-2006 amended till date.

Whereas Ministry of Environment and Forest, Govt. of India has amended Environment
Impact Assessment (EIA) Notification, 1994 on 14-09-2006 making compulsory to obtain
environmental clearance from Central Govt. Ministry of Environment and Forest / State Environment

Impact Assessment Authority (SEIAA), for the new construction projects mentioned in Sr. No. 8 (a)
& 8(b) of the above said amended notification which is as under:-

Sr. No. Particulars
8 (a) Building and | 2 20000 sq. mtrs and | #(Built up area for covered
Construction Projects <I50000 sq. mtrs. Of | construction; in the case of
build up area# facilities open to the sky, it
will be the activity area)
8 (b) Townships  and  area | Covering an area > 50 ha | ++ All projects under item 8
development projects and or built up area > | (b) shall be appraised as
150000 sq. mtrs ++ Category Bl

Whereas, you have obtained Environment Clearance for th

e construction of i
Omaxe City at Palwal from MOEF vide no. 21-742/2007-1A 111 date proposed township

d 14-03-2008.

Whereas the project site was inspected by the concerned field office 2 ;
violations were observed during visit:- ron 31.01.2024 and following

The concerned site is plotted colony spread over the total
‘ RO plot area of 5,19,402.7
by M/s Omaxe Ll'mlted in Sector-{1 & lfi, Palwal. Project Proponent was required (o is&mldev'elspﬁd
conditions of Environment clearance but it was found that the following conditi fh ply with the
clearance were not complied:- 8 tons of the Environment
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treated in a STP of 1800 KLD”. But as per

. 1 il bc ; g
1. As per the environment clearance, “the sewerage will t f only 1000 KLD and hence violating the

your reply dated 09-01-2024, you have installed an STP 0
provision of EIA notification 2006.

2. As per the Environment clearance, “separation of grey and blfmk water shouéd be”d%nui bi:hheatfl:engf
duel plumbing line. Treatment of 100% grey water by decentralized should be on& ‘fyat‘ 2006
installed duel plumbing line in your township and hence violating the provision of ElA notification )

3. As per the Environment clearance, “the open spaces inside the plot should be preferably landscaped
and covered with vegetation of indigenous variety, Green belt of adequate width apd density will bi
provided all around the periphery of the plot suitably with local species to reduce noise and .dust. level
but during inspection it was found that the green belt is not developed properly and hence violating the
provision of EIA notification 2006.

4. As per the Environment Clearance, “The Project Proponent shall enter into MOU with all the buyers of
the property to ensure operation and maintenance of the STP and other assets of the township.”” But you
have not submitted copy of any such MOU to this office till date and hence violating the provision of
EIA notification 2006.

In view of above you are hereby given Show Cause for 15 days as to why legal action under
Section 15 read with section 19 of EP Act, 1986 may not be initiated against the unit & its directors for
violations of provisions of amended EIA Notification dated 14.09.2006. Your reply must reach within
stipulated time period along with certified copy of MOA & List of Directors/Partners & responsible
persons failing which it will be presumed that you have nothing to say in this regard and accept the status
as mentioned above, which will warrant action under section 15 of EP Act, 1986 without giving any

further notice.

Regional Officer
Palwal Region

Endst:- HSPCB/PAL/2023/ 1005 ‘ Dated:-
A Copy of the above is forwarded to the Chairperson, Haryana State Pollution Control Board

Panchkula for information, please.

Regional Officer
Palwal Region
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fauu. . yrificniion regarding alleged discharging of untrested
s er into BIIANGURI DISTRIBUTARY passing through
sensnship Omaxe City, Phase- 1, Palwal [laryana
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Turning dreanie into e iy

Dated: 15.02.2024
To,
The Regional Officer,
Palwal Region,
Haryana State Pollution Control Board
II-Floor, HSVP Office Complex,
Near Gymkhana Club, Sector-12, Palwal-121 102

Ref: Your Show Cause Notice dated 01.02.2024 vide Notice no.
HSPCB/PAL/2023/1004 issued U/s 15 of the Environment (Protection) Act, 1986
for violation of EIA Notification dated 14.09.2006 amended till date.

b

Subject: - Reply to your Show Cause Notice dated 01.02.2024 vide Notice no.
HSPCB/PAL/2023/1004

Sir,

We address this communication to you in response to the captioned notice sent by your good office
regarding clarification on comply of conditions of the Environment clearance obtained for the

construction of proposed township Omaxe City at Palwal from MoEF vide no. 21-742/2007-1A.111
dated 14.03.2008. '

The site Omaxe City, Palwal was inspected by your concerned field officer on 31.01.2024 and the
aforesaid Show Cause Notice dated 01.02.2024 was issued observing the following
violation/deviations. In this connection, we would like to submit the para wise reply as to why
legal action U/s 15 read with section 19 of EP Act, 1986 should not be initiated against the
Company and its Directors.

Sr. | Your observation during Reply /Submission of M/s Omaxe City Palwal
No. | the visit on 31.01.2024 at
Omaxe City, Palwal

. As per the environment | It is submitted that the Environment Clearante letter dated
| clearance, “the sewerage | 14.03.2008 was issued on proposed basis for total 5,19,402.63
will be treated in a STP of | Sq m. i.e., 128 acres with density of 19999. But as per approved
1800 KLD”. But as per | Layout Plan approved by Director General Town & Country
your reply dated | Planning, Chandigarh (DTCP), for Plotted Colony, vide
09.01.2024, you have | LAYOUT Drawing no. SUB / PALWAL/001 and for Group
installed an STP of only Housing, vide DTCP SITE PLAN & MEMO NO. 9765 of 2010
1000 KLD and hence | the density of Plotted colony and Group Housing is 16166.

violating the provision of
EIA notification 2006. As per total approved density by DTCP, the STP is to be
established 1800 KLD. A copy of drawings for plotted colony
and Ground Housing are attached herewith as Annexure-1

Fo X@MS-\XE LIMITED
Q\%@%@@*P

.
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The Company obtained its first Consent to Operate (CT{ST&;{w
AIR and Water on 18.12.2015 and the density of said Township
at that time was zero but the Company has installed an STP of
1000 KLD.

Presently, the total occupancy in the township is approx 5110
person and per day treated water is being discharged from the
STP between approx. 500 to 600 KLD which is less than 200
KLD of total capacity of existing STP discharged of total 800
KLD. Provision for additional STP was already provided in the
said Township. List of total number of person in occupied
plots/flats in the township is attached as Annexure-2.

‘Nevertheless the Company is planning to start the work of

expansion of STP upto total capacity of 1800 KLD and will get
permission for expansion of STP from the office of HSPCB
within 3 months. o

As per the above details the existing STP 1000 KLD is of
adequate capacity to cater to the requirement as per current
occupancy which is approx 32% of total approved occupancy.
Presently, approx. 500 KLD to 600 KLD wastewater is being
discharged treated water. The discharged water afler due
treatment is being utilized for irrigation of green areas, parks and
berm areas and remaining treated water is being discharged to
master Civil line of Municipal Council, Palwal. Thus, -the

Company has not violated the provision of EIA notification
2006.

[So2E

‘| As per the Environment

clearance, “separation of
grey and black water
should be done by the use
of duel plumbing line.
Treatment of 100% grey
water by decentralized
should be done.” But you
have not installed duel
plumbing line in your
township and  hence
violating the provision of
EIA notification 2006.

It is submitted that there is no violation of the provision of EIA
notification 2006. It is submitted that the Plotted colony is

‘approx. 412779 Sq M (102 acres) and Group Housing area is

26102.224 Sq M (6.45 acres). The Company has sold-out plots
to the Allottee(s) and the Allottee(s) had to do construction on
the vacant plot. Thereby the separation of Gray and Black water
with installation of Greece Chamber in every plot is to be done
by the respective Plot owners only. The Company has already
laid the treated water line in the Township. Further the Company
has sold out the developed and constructed flats in Group
Housing and has already installed the Greece Chamber for
separation of Gray and Black water. Separation of Gray and
Black water is possible only in a huge build-up area like Group
Housing, Malls, Hotels, Restaurant etc., but not ‘possible in
Plotted colony.

As per the Environment
clearance, “the Open
spaces inside the plot
should be preferably
landscaped and covered
with vegetation of
indigenous variety, Green
belt of adequate width and

As per terms and conditions of the license granted by the DTCP,
Chandigarh the Company has already developed all green, open
and parks area of License area with plantation in all Township

"but due to extreme cold and frost in the winter season during

your visit, the plants, and leaves of the branches of plant have
dried up. Further the Company use to do planation in the License
area with vegetation of indigenous variety suitably Jbcal species
throughout the year. Photograph of developed area are attached

For OMAXE LIMITED

S

Authonged Signatory
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density will be provided
all around the periphery of
the plot suitably with local
species to reduce noise
and dust level” but during
inspection it was found
that the green belt is not
developed properly and

hence  violating  the
provision of EIA
notification 2006.

herewith as Annexure 3. Further it has been mentioned j n your
subject Show Cause Notice that during your visit you found a
piece of land which was not developed properly, in’i‘epiy 1o that
it is replied that the said land is not part of License granted garea.
In Company’s License area land there is a small piece of land
falls in Sector road between Sector 14 and Sector 11 which the
Company has already developed. Hence the Company has not
violated the provision of EIA notification 2006.

As per the Environment
Clearance, “The Project
Proponent shall enter into
MoU with all the buyers
of the property to ensure
operation and
maintenance of the STP
and other assets of the
township.” But you have
not submitted copy of any
such MOU to this office
till  date and Tthence
violating the provision of
EIA notification 2006.

The Company has appointed a maintenance agency namely M/s |
Shanvi Estate Management Services Pvt. Ltd., a Company,
regd., under the' Companies Act, for providing necessary

,maintenance services of common area.like STP, Sewer line,

Strom Line, RWH, Roads, Green Belt, cleaning of Common
area etc., A copy of agreement dated g, -26s51s attached
herewith as Annexure-d. Thereby M/s Shanvi Estate
Management Services Pvt. Ltd., has entered into ai agreement |
with the individual owners of T ownship for maintenance of

common area. A copy of the Maintenance Agreements is

attached herewith as Annexure-5. Said Maintenance Agency is
maintaining the common area of Township properly. However,
it is necessary to mention herein that in plotted colony approx.
95% of residents are not paying maintenance charges to the
Maintenance Agency, which accrued due on the residents
towards the maintenance charges as on 31.02.2024 Rs.
6,88,43,867/- approx., and the said Maintenance Agency is
suffering with a huge loss of money day by day as the common
area electricity bills/payment of housekeeping staff etc., is being

,paid by the said maintenance agency on, monthly basis. Due to

non-payment of maintenance charges by the residents to the
Maintenance Agency the said Maintenance Agency is unable to
continue its services of common area in the Township. Thereby
you are requested to kindly consider this point also.n Hence the
Company has not violated {he provision of EIA notification
2006. .

Further a certified copy of MOA and list of Directors/Partners & Responsible persons is attached
herewith as Annexure-6.

In view of the aforesaid, reply to observation during the visit on 31.01.2024 is replied, and it is

most humbly prayed to kindly consider aforesaid reply and the company is always ready fo rectify
and remove the deficiencies.

The above reply is submitted for your kind perusal.

" EorOMAXE LIMITED
@WJQ}:)

e
Authorised Signatory
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With warm mgards,

Jor Omaxe Limited

(Authorised Signatory)
/““’"“-\\

Sl

Copy enclosed®

80
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Deatil of occupied Plot, Ews Plot & Fiats in G/H

440

5=

Water
Sr NO. Detail Total no. |Person Plot/ Flat [Total Person Requriment Totai. water
Per person per jrequirement
liter
1 Total Occupied Plot in Phase-1 97 135 1309.5 150 196425
2 Total Occupied Plot in Phase-2 47 135 634.5 150 95175
3 Total Villa in Plot Phase -1& 2 29 135 3915 150 58725
4 Floor in Plot 98 13.5 1323 150 198450
5 Ews Plot 36 9 324 150 48600
6 Total Flats in G /H Phase -1 205 55 11275 150 169125
Total : 512 5110 900 766500
Note:- Discharge of water in STP 75% of total consume water 766500%75%=574875 or 53SKLD CR¥

lege &

pson.
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Deatil of e Plot

8Y

KARAN SINGH 1
ANOJ FINLEASE (P) LTD 10
NEELAM 101
YATIN TAYAL 102
NARESH KUMAR SUDESH KUMARI 1124
REENA RANI 113
JAWAHAR SINGH 113A
SATYAWAT! 116A
SUNIL SHARMA MEENAKSHI 117
KAPOOR CHAND VINITA MITTAL 119
SACHIN KUMAR 118
SATYAWAT| POONAM TEWATIA 11C
RENU GUPTA 125
RAKESH KUMAR 126
SANTOSH DEV!I SHALU POSWAL 131
PARMANAND RINA RAN! 134
SATINDER SHARMA 135
SATBATI 14
MUKESH GUPTA 156
(, JRAV DEWAN 161
NARENDER KUMAR GARG 168
SUNITA 169
PRASHANT GUPTA 17
SURENDER SINGH BIMLA DEVI 170
VINOD KUMAR OM PRAKASH 181
SHYAM SUNDER GORIA 191
RAJ BALA 194
KARAN SINGH NEETU SINGH 199A
DHARAM WATI 2
KANCHAN TAYAL BHARAT TAYAL 20
LAKHAN BAISLA NARVEER SINGH 201
SHYAM BABU GOYAL MANOJ KUMAR GOYAL 201A
MAMTA SHARMA ‘ 203A
SULAKSHNA SATPAL SINGH 209A
NARENDER KUMAR SEEMA GARG 212A
A NASH KUMAR ARYA ANSHU 215
ANJU CHABRA URF ANJU BALA 216
RAKHI ' 218
POONAM RANI 221
OMVAT! VEER SINGH CHAUHAN 228
MEENAKSHI MATHUR ‘ 229
KAMLESH 230
ANITA W/O RAJ KUMAR 254A
RAMAN KUMARI 320
KAVITA DEVI SANGEETA 322
MAHESHWAR LAL KATHURIA 326
SANGEETA ARYA BHASKAR 337
VIJAYVATI 339
RAJ KUMAR SINGH 341
SHIV KUMAR SINGH 342
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RENU GOE & AKASH GOEL 348.
MADHU CHIAUDHARY 351
SANTOSH [AGAR 358
DINESH CH AND SUMANTRA 360
PRANAV ARVIND KUMAR PANDEY MADHU PRANAY PANDEY 380
SUDHA 383
SHWETA DOHAN 400A
NEELU SINGH DHEERAJ CHAUDHARY 409
NEELAM RANI 412
MADHU SUfDAN 414
REKHA AHUIA 1418
NARESH KUMAR DHARIWAL 419
RAJENDER SINGH, KAMLA DEVI, KULDEEP SINGH 42
SURAJ BHAN 433B
PREM WAT 436
LALIT KUMAR AGRAWAL 437
VIRENDER SINGH 1439
DALBIR SINGH DESHWAL NARAYANI 442
CHANDAN SINGH 443
PUSHPA MANGLA, SHRAVAN KUMAR MANGLA TUSHAR 45
K GWATI ‘ 457
[RAJESH GOYAL 464
SUSHMA 1465
ANITA 1469
ARCHNA 472A
ARCHANA DEMBLA 476
KAUSHAL ' 477
SUNITA 478
LATA 505
SATESH CHAUDHARY 61
RAJESH BANSAL 18
GEETA DEVI W/O. SATVIR SINGH 81
AMIT KUMAR |84
SAMANDER SINGH 87
M/S MAHALAKSHMI MALT PRODUCTS P. LTD 19
DAVINDER SINGH 91

V. SUPTA J.P GUPTA 92
SANJAY SARDANA 93

|ARVIND KUMAR 97
RAJ BALA |98
SUBHASH CHAND ANITA cc-1
DEEPAK SINGLA GAURAV SINGLA cC-3
NETAR PAL ADHANA CC-6
MR. NETAR PAL ADHANA CC-7
PANCHWAT! EDUCATIONAL TRUST HIGH SCHOOL
LOTUS EDUCATIONAL AND WELFARE SOCIETY NURSARY SCHOOL-4
SMT. BURFI DEVI EDUCATIONAL SOCIETY (BASIL WORLD SCHOOL)  |PRIMARY SCHOOL

Total Plot

Qo}g B T

87
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443
Floor Plot Detail

1 RANJU BALA 369
2 |MANISH KUMAR RAWAT SANJEEV RAWAT 370
3 SHIVAM KALRA SURESH KALRA 373A
4 KALI CHARAN 407
5 POOJA YADAV 529
6 CHATURBHU) 530
7 SHASHI SHARMA 537
8 HOSHIYAR SINGH 538
9 SANTANU PAL SUDIPTA PAL 539
10 DEVI LAL GARG 544
11 BRAHM VATI 546
12 |RAJESH KUMAR 547
13 |PRADEEP KUMAR ARORA 548
14  |GAURAV KUMAR 550
15  |PARKASH KUMARI 566
16  |ARWIND KUMAR 567
17  |RAM HARI S/O BHAGWAN SINGH 579
18 NARESH KUMAR SUMAN 580
19 NEETA 581
20  |SUMAN DEVI 582
21 |YOGESH TAYAL ‘ 586
22 |RAVINDER-SINGH TEWATIA 596
23 SAGIRAN NISA 599
24  |RAJENDER SINGH 605
25  |SEEMA MALIK 606
26 |SHAKTISINGH RAWAT 615
27  {VIPINJAIN 616
28 KIRAN BALA 617
29 MENKA YADAV 618
30 |NEELIMA ARORA JAYANT KUMAR ARORA 631
31 SUJATA 632
32 SONAM 633
33 MURT! W/O BHIKK! 656
34  |SUSHIL KUMAR! KEWAL KISHAN MADAN 659
35 MAYA DEVI 669
36 PUSHPA TANEJA SURESH TANEJA 670
37 ARUNA SHUKLA 671
38 MAMTA RAIPUT 672
© 39 SANGEETA SAINI 673
40 |SHIWANSHI SINGH 674
41 AMIT KUMAR ' ' : 692
a2 SUNIL M CHAVAN KALPANA SUNIL CHAVAN 694
43 HEMLATA 695
44 JITANDER KUMAR SAINI 699
45 MANISHA KUMARI 700
46 SUSHIL KUMAR 700A
47 SANDHYA RAJ 715
48 BABITA RANI 716
49 REKHA SAINI 719
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50 |NARENDRA KUMAR JAIN SARITA JAIN 720
51 |DEEPIKASINGLA 721
52 |MAMTA AHUIA 722
53 SOHAN LAL GUPTA 723
54 HARIOM OJHA 724
55 SUMAN RAKHEJA 745
56 NEERAJ JAKHAR 746
|57 |ANILKUMAR HEMA KAUSHIK 747
58 MANGAL PRASAD SETH 748
59 BABITA SHARMA 749
60  |JAMBA KUTTY CHARLES STEPHEN 750
61 SANDEEP DHAWAN SHALINI DHAWAN 751
62 RAJESH KUMAR KAUSHIK MADHAVI KAUSHIK 753
63  [VINOD KUMARI 970
64  |ARCHANA SINGH 369
65  |VIPIN KUMAR KANCHAN ARORA 370
66 DEVENDER KUMAR ' 373A
67 JIMMY DUNG NEHA 387
68 SUSHMA 393
69 SANTOSH KUMAR KANTA KUMARI CHANDER SHEKHAR 395A
70 POONAM 407
71 |SANGEETA 526
72 DALIP KUMAR RICHA 527
73 GITA DEVI 528
74  |ASHA LAMBA RAM BIR SINGH 529
75  |SMT. LAA 530
76 |SEEMA RANI 535
77  |VISHAL SHARMA 536
78  |NARESH SINGH 537
79 USHA RANI 538
80  |RITIKA DAGAR MANOJ KUMAR DAGAR 539
81 MAN SINGH . 540|
82 ANITA KALRA 541
83 PARUL CHAUDHARY 542
84  |VIPIN KUMAR 550
85 RAJ AGGARWAL 551
86  |YOGESH KUMAR! 562
87 SHEELA DEVI 563
88  |SADHANA PATHAK 564
89  |PREM WATI 565
90  |SANTRA 566
91 MUKTA SHARMA 567
92 RAKHI RANJ 579
93 KAMLESH 580
94  |RADHA DEVI 581
95 NARESH KUMAR 587
96 HARI SINGH 589
97 KAMLESH 591
98  |SONU 592
99 SUDESH 593
100  |SANTOSH KUMARI 596
101 |SAGIRAN NISA

599
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102 |KUNTI DEVI 602
103+ (MANISHA 603
104  |KAMAL SINGH 604
105 |SUNIL 605
106  |DR SUDEEP SAINI 606
107  |DANVIR SINGH 615
108  |SUNIL KUMAR 622
109  |VISHAL NARESH 631
110  |SATISH KUMAR 632
111 |ARCHANA GOYAL 633
112 |MAHAVIR SINGH 635
113 |GANESH KUMAR GUPTA 639
114 |SAVITA 653
115 |MURT! 656
116  |GULSHAN SHARMA 659
117  |SURESH KUMAR SAINI DONEE SAINI 664
118  |GANGA WATI 667
119  |RAJWATI 669
120 |{VIJAY PAL 670
121 |REETU 671
122 |NAGENDRA KUMAR 672
123 |ASHOK KHATTER 673
124  |KUSUM LATA 674
125  |SUNANDA MOOSSADDEE 675
126  |JAY SINGH AVANTIKA SINGH 676
127 |OMWATI 677
128  |MADHU BALA 678
129  |VINAY YADAV 692
130 |{MOHD NAJIBUL HASAN 694
© 131 |ANJANA JOSHI 695
132 |KAVITA 696
133 |SMT. RATESH 697
" 134 |JEEVAN JYOT! CHARITABLE SOCIETY 698
135 |SUDESH DEVI 699
136  |PUNITA SHARMA SUSHIL KUMAR SHARMA 700
137  |SUNITA RAWAT 700A
138 |RANJANA SHARMA 715
139 |SUNITA RAWAT 716
140  |SANDHYA GIRl  PRAMOD GIRI 719
141 |MEENU KAUSHIK 720
142  |DALCHAND 721
143  |DEV DUTT SHARMA POONAM 722
“ 144 |USHA GUPTA ' 723
145  |MADHUBALA SHARMA 724
146  |KUSUM LATA 725
147 |RAMESH DHAWAN MANGAT RAM DHAWAN 741
148  |BAHADUR SINGH 742
149  |SUKHBIR SINGH OMVATI 743
150 |ANITADEVI 744
151  |MANOJ KUMAR SUNITA RAN! 745
152 |SUNIL KUMAR 746
153  |MAHENDER PRATAP SINGH

747
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154  |ROSHAN SINGH 748
155 +|OM PARKASH TANEJA 749
156 |MANGAL SINGH RAWAT GEETA DEVI 750
157 |KITABO DEVI NARINDER SINGH 751
158  |VINEET GOEL RAINI GOEL 753
159  |SHASH! BALA 754].
160 |NARENDER KUMAR 755
161 |SHASHI BALA SHARMA 756
162  |KAMLESH ARORA 761
163 |DEEPAK CHAUHAN 762
164  |RAJESH 763
165  |JASWANT SINGH MAMWATI 764
166  {SARO!J 969
167 |VIDYA , 970
168  |SURENDER SINGH LAMBA BABITA LAMBA 369
169  |SAROJ 370
170 |PURAN 373A
171 |JASBIR SINGH LAMBA 387
172 |MAHARAJ SINGH VINOD 393
173 |NEERU GOYAL 395A
174 |MAHENDRA KUMAR GOYAL 407\
175  |JITENDER KUMAR 526
176  |RICHA SABHARWAL 527
177  |JOGINDER SHARMA 528
178 |MANGESH DILEEP CHAND 529
179  |RAVI CHAUHAN NEELAM CHAUHAN 530
180  |ARUJ KUMAR KHURANA 531
181 |JAGAT NARAIN SITA DEVI 532
182  |ANITA SHARMA 533
183  |MANJU BALA 534
184  |ANITA 535
185 |ANJU SHARMA 536
186 |ANITA 537
187 |GOPAL 538
188 |VANDANA BAJAJ KULDEEP BAJAJ 539
189  |SEEMA ' 540|
190  |BIMLA DEVI 541
191 |KASHISH BATRA 542
192  |PRAVEEN MISHRA 543
193  |ANRADHAETC 544
194  |BABITA GARG 546
195  |SUNITA RAWAT 547
196 |SONIA MANOJ KUMAR 548
197  |POOJA GUPTA ' 550
198  |RAVINDER SINGH 551
199  |ANSHU GARG 562
200 |SUMIT MANGLA AMIT MANGLA 563
201 |MANISH JAIN ‘ 564
202 |YUDHISHTHER 565
203  |ADRASH YADAV 566/ .
204  |GIANENDER SINGH ADHANA 567
205  |SUSHMA LATA

579
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206 |GUDDI 580
207. |LAXMI KALRA 581
208 |MANISH KUMAR PREET! 582
209 |SEEMA KUMAR! DHANKAR NARESH KUMAR 583
210 |SHAGUFTA KHAN HARUN KHAN 584
211 |RAHILA BANO AMMINUDDIN 585
212  |MOHD. JAMAL ASGAR!KHAN 586
213 |PREETI BHARDWA) 587
214  |SANJAY POSWAL SHEELA 589
215  |SUNIL KUMAR NEELAM KUMARI 590
216  |PREETAM SINGH 591
217  |MEERA MEENA 592
218  [AMIT SHARMA 593
219  |LAL CHAND TEWATIA 596
220  [SAGIRAN NISA 599
221 |MOHINDER SINGH 602
222  |MANOJKUMAR SINGH NIKITA SINGH 603
223 |PAWAN KUMAR SAVITA 604
224  |MOHIT KUMAR KARUNA VERMA 605
225  |SEEMA MALIK 606
226  |DHANESH DEVI 615
227  |PRIYA GUPTA 616
228  |RAHUL GUPTA 617
229  |BIMLA DEVI ALOK KUMAR 618
230  |SUNITA SARDANA 619
231 |PRABHU DAYAL 620
232 |SAHIL BATRA 622
233 |LAL MATI DEVI 631
234  |SAVITRISOROUT HARI RAM SOROUT 632
235  |VISHWAS AAKAS 633
236  |LT CDR RAMESH CHAND 635
237  |NEHASINGH 639
238  |RANDHIR SINHA 643
239 |CHARAN SINGH 644
240  |PRASHANT SINGH 645
241 |ISHWAR KUMAR 652
242 |RAVINDER SINGH 653/ .
243  |POONAM 656
244  |KRISHNA DHIMAN 659
245  |NEHA RANI PAWAN KUMAR 664
246  |RAJEEV. KUMAR JHA KRISHNA JHA 667
247  |RENU GARG 668
248  |MANJU MISHRA 669
249  |SUNIL SINGH CHAUHAN 670
250 |[JANAK KUMARI ARQRA 671
251  |MEENA SHARMA SANJAY KUMAR SHARMA 672
252  |RAVI KANT YADAV 673
253  |VIDESH KUMAR LALITA SINGH 674
254  |PRADEEP GUPTA SONIA GUPTA 675
255  |VISHAN KHANDELWAL INDU KHANDELWAL 676
256  |PREETI 677
257 |AMOD SHANKAR SANDHYA AMOD

678
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258  |SUNILA 694
259, ISHIVALI ANAND 695
260 |ARUN KUMAR SINGH 696
261 IRITISH RANJAN N{MISHA RANJAN 697|
262 |SAVITA DEVI 698

263 |ALKA 699
264  |SEEMA RAJPUT 700|
265  |PRATIBHA KUMARI 700A ‘%
266  |RAHUL KUMAR 715
267  |PUNISH BAVEJA 716
268  |SHASHI 719
269 |RAJ KUMAR SONA SONIYA 720
770 IMRITYUNJAI KUMAR YADAV 721
271 |HARDEEP 722
272 |INDRANIJAIN 723
273 |RATAN BALA 724
274  |PRACHI SINGH 725
275 |ARUN RAMESH KANTODE 741|
276 |DRJP YADAV RAJ KUMAR YADAV 742
577 |SHAILENDRA PRATAP KUSUM MALL 743
278 |SANTOSH JAYANT 744
279 |BIRENDER SINGH 745
280 |DESHRAJ 746
281  |MANJU GOLA 747
282 |MADHU 748}
783 |HUKAM SINGH DAGAR 749
284  |SANDEEP BERWAL 750
285  |SATPAL SINGH 751
286 |ABHAY YADAV NIRMALA YADAV 753
287  |ARJUN SHEORAN 754
288  |NARENDER KUMAR 755
289  |USHA 756
290 |AJAY KUMAR BHATIA 761
291 |AJAY KUMAR KHATRI 762
292 |MAHENDRA MOHAN BHATT RAINI BHATT 764

17293  |RAM KISHAN 969

|__294  |JAYAGERA - 970

Total plot

93
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Deatil of occupied Plot
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[INDER IEET SINGH

506
SARITA 507
SHER SINGH SHIMLA 508
SUBHASH 510
VIJAY KISHORE 510A
SANTOSH 5108
DHARAM VEER SINGH 514
INDU 517
VARUN MITTAL 518
SANJEEV KUMAR 521
DINESH KUMAR NAVEEN KUMAR 525
GHANSHYAM SINGH 549A
NARESH CHAND SHARMA 557
BRUUANDAR ARYA, SHANTI, VIJATA SUJATA RANI 557A
DHEERAJ KUMAR BABITA ' ’ 560
SANDEEP SHARMA 577
MUNESH DEVI 578
ANKIT SHARMA CHITRA SHARMA 588
HARISH KUMAR ' 597
KAMLESH 608
BHAWNA 610
NARAYAN SINGH 614
PREMPAL SINGH JAGVIR SINGH 621
ANAMIKA MALIK 624
RAHIT 627
KAVITA CHUG 634
GURMAILSINGH 642
MAHENDER SINGH 647
SAVITA SINGH 662
RAJNI 681
NARVIR SINGH RAWAT 683
ANKUR KAUSHIK PRATIMA KAUSHIK 684
KUSUM SOLANKI ‘ 688
SUBHASH CHAND 689
AMIT KUMAR 690
SATYAWATI 691
KAMLESH 701
MITHLESH 702
NIRMALA DEVI 711
YAD RAM o 718
VIAY WAT! 726
SUBHASH CHAND 727
PITAMBER 733
PAWAN KUMAR 738
POOJA RANI 740
RAJESH 760
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971

+ IMAMENDER SINGH

Total Piot

47

LY
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Detail of Villa in Plot

srno K
1 SANJIV MENDIRATTA
2 ANIL SOOD SUSHMA SOOD 233
3 HARI CHAND GOYAL LAXMI DEVI 234
4 GAJRAJ SINGH 235
5 MANIK TANDON 236
6 KRISHNA 237
7 ASHWANI KUMAR NAGPAL 238
8 KAMAL DEEP SINGH 239
9 RANJIT SINGH CHAUDHARY RENU RANI CHAUDHARY 240
10 |PRABHU DAYAL RAJKUMAR 241
11 |SHASHI BHUSHAN GAUR 243
12 |RAJRANI 244
13 |DEV DUTT SAROQ!J BALA 245
14  |RAJIV BANSAL UMA BANSAL 252A
15  |CHATTER PAL PARASHAR 253A
16 |PARKASH MADAAN RAJNI MADAAN 256A
17 |SUIATA GEETA ‘ |257A
18  |RAJINDER S/O ATAR SINGH 258A
19  |MONIKA MANGLA ' 260A
20 |POONAM BANSAL 261A
21 |MEHAR CHAND AND SHARDA 262A
57 |PAWAN KUMAR, PRAMOD KUAMR, MAHENDER, LOKESH TAYAL 263A
23 |YASHODA ‘ 264A
24  |NARESH KUMAR 265A
25  |SUMIT MANGLA 568
26  |NEETASINGH 569
27  |URMILA DEVI 573
28  |SUMITRA 574
29  |USHA RANI NAGPAL SUNNY NAGPAL 576
Total Plot 29




T .

SRy
< B




453




454 -




G

pee 2

§
W

“Companies AL 1855

Zrzl, unless it be Tep

,,X,\“ \‘J\\Q{m\‘ﬁ;ﬁ - }\W :»« - i\
. e — -

T ———————e A

NCE & MANAGEMENT

Tris AGREEMENT FOR ASSIGNMENT OF MAINTENA
szrcES s made st e el 00 tis 197 dayof _Chbed 2005

BETWEEN

i e ompany. duly incarporated under the
Sing s Registered Office at 7. Local Shopping Centre.

Authonised - Signatory “Shri
“First Party”), which expression
g thereol, mean and include its

R - ’ . K R
Kalizji, Hew Delhi-110019, acting  through s
Qraveey (ot (hereinafter referred to as the
ugnant ta the context or meania

s, quigators 2nd assigns of the One Part.

“successor

- AND

_Company duly incorporated
Oflice al A-1/343B, Lawerence

< Companics Act, 199 457 its Registered O
gh its Authorized Signatory $hﬂ At ~(CNOTh
(ereinaties referred to as the ~gecond Party’) which expression shall, unless
ra;:}:zgnant 10 the context of meaning thereol, be deemed to include its successors and
assigns of the Other Part. _ "

| Mﬁ/ Q Ao

under U |
Road, Delhi- 110035 thro

L3

A,

S




456

jf;fimmﬁ; g
A The g
/ WS Pany s
/ . 1510 the business
/ tevalapads i y}m{ugm husiness of Real Estate Devslopment and has
/ Projacts, Groy ){H 085 of develaping & npumber of Resldentlal Township
P Mousing Projects, Commercial Complexes elc. in and around

NCH reainn o IS
NCR togion and i various staiss i Indla.

Buiyer ;’“ii{ "f?;);;;:;ii;!ég;d‘ Into agreemenis o issued Allotment Letter to the
| Residential Twmsh‘{p g;z;:gg:m[ éﬁm,‘ilai, wffr&, shups»atc. in s variofiﬁ“
; Complaxss ala. and it is a o batieon] ’H?uamg P T 1
 Yordor 1 ‘ gread batwean the First Party and its Buyaers thatin
Jar to provide necassary malntenance services the Company may, upon the
:“’50'?’3!‘1’4"?“%1 of tha respaclive Projects. hand over the msimenan‘ce of the
- Prajacts to any body of persons or an association as the.First Party may in lts
< 5018 xiiusfcrrsnon deem fit for malntenance, upkeep, lighting, securily etc. of the
aspactive  Projact huildings Including landscaping and common lawns, water
; :)c)gﬁas and other commeon areas of the respective Projects.

LN The Second Parly has representad that, il Is in the business of providing
" malniennnce services to varlous residential and commercial Projects and has
r spproached ihe First Party for providing maintenance services in the developed
" and completed projects of the First Pany,

ssional man power and

proper paraphernalia )
sesidentislicommerclal Projects of the First Parly to the satisfaction of the
buyers/ occuplers of the residential/ commercial plot, flat, villa, shops etc. in the
respective projects of the First Party (the buyers/ occupiers shall hereinafter be

roferred 1o a8 the "Users”),

E.  The First Party believing on the representations of the Second Party, has
agreed to appoint it as the Mainlenance Agency for providing mainlenance
services to all its existing and future Residential Township Projects, Group
Housing Projects, Commercial Complexes elc. as per the following terms and

- conditions. , .
, HCW THEREFORE, THIS AGREEMENT FOR ASSIGNMENT OF MAINTENANCE &
MANAGEMENT SERVICES WITNESSETH AS FOLLOWS: '

Ints the Second Party as the Maintenance

That the Flrst Party hereby appo
roviding=malnl : existing and

Y & 1.8l

future Resldential Townshlp Frojects, Group Housing Projects, anc
Commercial Complexes etc. and the Second Parly hereby agrees 1o provide
Maintenance Services to the users In all the existing and future Residential




: 457 | _g

Jownship prg,
acls, G . .
Flret Party, roup Housing Projects, Commercial Complexes gtc. of the /w

3* 53 R & I N
* 18 agreed by and between the Partles hat "Ma

/ means and ingluc ! inte »
NS T ; , intenance Services
/ Services, un!nzer(ii;tén;ta‘nlenanca and management of common areas, Janitof
4 | fumaié?@ﬂénce of parks m’i’-g’;ply of eleolrici;y. waler, garbage disposal system,
' and road side hortlculture alongwlth the machines, ;

) o ?QQUfPﬂ‘?EﬁV‘ a ' N
DR s and installed in common and open area, security services elc. and

1=
*

That the Fi

segir:iz Ji ‘(ftz‘r :gg:t &ere?z’ agrees (o inlimate to the Second Party through
: e followings for providing Main i

933{8 on project 1o rojact basi: p 3 tenance Services to the

Details of the Project

Detatls of areas to be maintained '

Maintenance Commencement Date '
Details of machinery, equipments, fixtures etc installed in the project

Benefits and amenities agreed o be provided to the users in the Project

Any other information/ details as it deems fit ‘

r into separate agreement with the
es in all its existing and fulure .
ousing Projects, and Commercial

gt the Second Party is entitled to ente
< Users ‘for providing Maintenance Servic
iyResidential Township Projects, Group H
i ‘,fgomplexes etc.

s

5, That the Second Party, in lieu of providing Maintenance Services to the Users,
shall be entitled to raise bills to the User and receive payments from the User
towards Maintenance and other charges including Interest on delayed payment o,
at such rate, terms and conditions to be agreed between the Second Party and . ‘
the User under the separate Malntenance Agreement to pe entered into

between them.

That the provision of Maintenance Services shall be done by the Second Party
" through various outsourced agencies under separale arrangements/

e agreements to be entered into with them. The Second Party's responsibility wil
%45 be limited only to the extent of supervision of these agencies and to ensure that
their operation 1s in. conformity with the arrangement/ agresment executed by

them and to change an agency if its performance is not uplo the wdesired

standards

That in order. 1o secure ;adéquate provisio
due performance of the Users in paying promp
other charges as raised by {he Maintenance Agency,

e

n of the Maintenance Services and
{ly the maintenance bills. and
the Users have agreed 10

S ed:

2.5
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7 deposit Inte i :
/< ﬁégoqiiégti:'?si Frae@g:ntanance Secunty (IFMS) deposit and to always keep
/ >hed with the First Party, The First Pany hereby agrees to transfer the
/ IFMS of the Users (if received) to the Second Pany, after adjusting therefrom
/ any outstanding maint ' J )

. ‘ enance bills and/or other outgoings of the User at an
/ z:;g; tRon execution of the conveyance deed and gtheriupon the First PanZt
g Ezsiﬁl%nztlzﬁae:oggs:xn absolvggl »:il_scharged of all i’ts' obligatlvons and
s Ing the IFMS including but not limited to issues of

. Fepayment, refund and/or claims. if any. of the User on account of the same. In
case any of the Users have not paid any IFMS to the First Party, the Second

¢ ﬁm}' shall be entitled to ask the Users for payment of IFMS to the Second
‘Party directly,
e ..

That unon the Second Party taking up Maintenance Services of any particular
‘PW}eCL the First Party shall be absolved from all such duties, responsibilities
~and liabilities of providing Maintenance Services to the users of that project,

That the Second Party hereby agrees provide the Maintenance Services in all
~:the existing and future Residential Township Projects, Group Housing Projects,
" and Commercial Complexes etc. of the First Party in a diligent and efficient

%

©_’manner so as to keep the goodwill/ reputation of the First Party always high
, . ‘and hereby agrees to address the grievances and complaints of the users
“relating to the Maintenance Services at its own and shall not drag or heave the
First Party in such matter and keep the First Party harmless and indemnified in

| this respect.

10. That the Second Party hereby agrees to maintain, upkeep and take care of all
, the equipments, machineries, fixtures etc, which may be installed by the First
‘ Party in the projects from time to time and replace/ upgrade all the equipments,
‘ ‘ machineries, fixtures etc, as and when required by using the Sinking Fund/
wRepIacement Fund to be received from the Users and not to dismantle, remove
or take away any of the equipments, machineries, fixtures etc, without prior
permission of the First Party. )

That in respect of Commercial Complexes, the First Party in order to keep the
Commercial Complex lively, -action packed and to attract more and more
customers/ visitors so as to increase the footfall in the Commercial Complex,
hereby authorizes the Second Party to make optimum use of common areas
including the atrium by organizing promotions/ displays/ events/ exhibitions,
pulting: up stalls/ kiosks etc. in the said common areas & atrlum_through any
Mall management Agencies, However, the Second Party shall not burden the
Users with any cost and expenses in this regard and shall manage such
activities out of the revenue generated from such activities and/ or from the

| licensgeq‘;?%aq}e‘in the atrium/ common areas..
. 5‘#{:-’&1 R N S

S
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/éhat the Second Party h
y éredby agrees
/e fMaintenance Services a?wd/or ti:pzz’;};i;‘fﬁ;ﬂb‘ts ot s
) . ) ub-cont
4 maintenance work under its Supervisions, The Second rorees o
copy of contract with each Syp. i ot aesSroas lo keep 2
Seoond Party alen Ub-contractor in writing in its office for record. The
avment of o agrees to he solely responsible and liable to make the
ary and wages, bonus, gratuity or any other statutory dues to its
employee or the contractor appointed

_ by it and the First Party or users shall not
be liable and responsible in any manner for payment of the same.

JOZ

~13  That the Second Party hereby agrees to be liable for due observation and

compliance of all statutory Laws & the Rules framed thereunder as applicable

from time to time e.g. ESI/ EPF/ Minimum Wages/ Bonus/ Gratuity/ Contract
Labour (Regulation & Abolition), Act etc

14, That the Second Party hereby agrees to adhere strictly all the Govt, rules and
regulations, notifications relating to the Maintenance Services and to submit the
statutory returns and deposit the income tax, service tax etc. on due dates to

.- the respective govt./semi govt. agencies. )

1 j That for providing the Maintenance Services, the First Party hereby agrees 1o
= " provide space to the Second Party in each of its project to be used as Office by
the Second Pary. The allotted space o the Maintenance Agency for office
purpose shall be vacated peacefully by the Second Party on termination of this
; Agreement. .

mggn

E ; 16, - That, this agreement shall be terminable in the following events:

a) In case of the Second Party breaches any of the terms and conditions of
this agreement or fails to perform its duties as per its commitment to the
First Party, the First Party shall serve upon the Second Parly a notice to
take corrective measures within Sixty days and in case the Second Party
fails to do so, then the First Party shall have the right to terminate this . .

Agreement.

In case the Second Party wants to terminate this Agreement, then by
serving three month’s noticg to the First Party

Upon termination, the Second Party shall handover the charge of
Maintenance Services and possession of all equipments, furniture and
' fixtures installed in the Project to the First Party or 1o its nominee as the
case may be after seftlement of account. c -

17. That any failure ar delay on the part of the Second Party in performing any
obligation under this Agreement solely by reason of acts of God, acts of
Government, riots, and wars shall not be deemed to be a breach of this
Agreement. r

~ s PR -
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“18.  That any notice. letter or communication to be made, served or communicated
! unto the parties under these presents will be deemed to be made, served or
communicated if the notice or letter or communication is addressed to the
parties at their address shown above and changed address as may be
intimated by them on thelr behalf and set by the registered pdsL

18.  That in case of any dispute or difference of any kind whatsoever shall arise
between the parties in connection with this agreement or any part thereof such
dispute or difference shall be seltied amicably by mutual discussion failing ‘
which the same shall be referred to the arbitration under the provisions of the
Indian Arbitration & Conciliation Act, 1996 or any statutory modifications or
amendment thereof. The venue of arbitration shall be at Delhi/New Delhi and

- the language shall be English. The courls at Delhi shall have exclusive
. jurisdiction in case.of any dispute arising in respect of the subject matter of this
agreement or in connection to it,

, BN WITNESS WHEREOF the parties have hereto set thelr hands on the day,
@ month and year first ahove written.

(PR
b
_ o . N
WITNESSES: Signed for & on behalf of . '
OmaxeConstruction Limited

1. .
Y7, )
{FIRST PART ‘ .

2. Signed for & on behalf of .

Shanvi Estate Managemeﬁt Services (P) Ltd.

o

(SECONI' PARTY)

E. GAIERMEN

[ ' - P
ST e TR N T NSRRI I R R R Vet il slalall
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, ANNEXURE./ | | |

/ | KUREA , /0 9’ |
/ A MQNTENN\JCE AND SERVIC {FOR COMMON AREAS AND COMMON SERVICES) |
{.  Sanltation ’ |

1.1 Daily sweeping of common areas (all such spaces usnc

Property owners In common with other
commercial complexas),

b and anjoyad by tha
propoty owners In the residential

1.2 Daily domestic refuge collection and jts disposal,

1.3 Cleafwing of surface drains, sewage collaction net work elc, depending on
requirement. . .

1.4 Operation/maintenance of Sewage Trealment Plan! if provided,
2. “Horticulture
2.1 Regular maintenance and upkeep of gardens, plantation, greenery, fountains efc.
in the common areas within the complex,

7. - - Water Supply
@j‘ 3.1 Maintenance and operation of Pumping sets - Pumping of water on need hasls,

3.2 Mealntanance, operation and upkeep of water distribution within the common area
including pipe lines, valves etc.’

3.3 Cfeaning of overhead tanks and borewslls on regular basis.
4. ﬁdwe‘?éubhiil
4.1 Maintenance of power distribution network including transformers. swilch gears,
cables etc. :
4.2 Operation and maintenance of street lights, lighting of passages. corridors and
other common spaces. '
' 4.3 Maintenance of generator and its operation as and when necessary.

v

5. Civil Maintenance
5,1 Maintenance of boundary walls, drains, parking areas, Club house elc.

6., ““Swimming Poal
Maintenance and operation of Swimming Pool in residential complexas.

7. Security
Round the clock security of the.complex.

i
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MAINTENANCE AGREEMENT,

TﬂlS MAINTENANCE AGREEMENT is executed at New Delhi on this wii _____
o T3 .

oy A3
B e RN, A %

BETWEEN

M/s. Shanvi Estate Management Services Pui, Ltd., & Company registered under the
Companies Act, 1956 having its Registered Office at Omaxe Square, Plot No. 14,
Jasola(hereinafter referred 1o as the “Malntenance Agency” which expression shall, unless
repugnant to the context or meaning thereof, be deemed 1o include its successors and
assigns) of the ONE PART

AND

SWhn M&{?’
Cvd. Hog Pl
HoDAL ((HR: ) -

Hereinafter referred 1o as 'the User' (which includes Owner and which expression shall
unless it be repugnant to the context or meaning thereof be deemed to mean and include
his/her/its executors, adminlstrators, legal heirs and representatives) of the OTHER PART.
30
WHEREAS the User has been allotted a Commercial/ Residential ijtl Villa/Booth more fully
described in Annexure- | (herelnafter referred to as the "Sald Unit") In the Resldential
Township Project named as “Omaxe clty, Palwal"(hereinafter referred to as the “sald
Complex") situated in Near Hide out Hotel, Palwal(Haryana) (hereinsfter referred to as the
"sald Place Address™). through a Buyer's Agreement (hereinafter referred to as the "said
) Buyer's Agreement™) by M/s. Omaxe Ltd. (formerly Omaxe Construction Ltd.) having its
Regd. Office at 7 LSC, Kalkaji, New Delhi (hereinafter referred to as the “Davsloper”).

AND WHEREAS the sald Buyer's Agreement executed by the User contalned & stipulation
for the provision of Malntenance Services by the Maintenance Agency and payment of
maintenance charges by the User to the Maintenance Agency and the User has agreed to
executs a separate Mainlenance Agreement for the maintenance of the sald Unit in the sald
Township Project.

M/s Sh Y Estate Management Services Pvi. Lud, User(s) v

5 o
¥
Authorized Signatory

oy u- e

: 2
A b2

s ¥
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ARD WHEREAS &s pet the tern

. 18 of the seid Buyer's Agrecimert, the Developer hes
appointed the sajd

Maintenance Agency as its nominee mainlenance agency and have
€mfl.1s.ted to the szid Maintenance Agency, on & permanent basis, the work of management,
administration, preservation, operations & facility management and upkeep of the said
Township Project, operation of common services therein, supply of waler and also

operations & facility management, repair and replacement of common areas and facilities to
which the User has agreed.

AND WHEREAS the Maintenance Agency shall provide the maintenance services, raise
bills directly on the User and collect payments thereof and to do all such acts, deeds elc. as
may be necessary to provide maintenance services and collect bills thereof.

AND WHEREAS the user has deposited and shall keep deposited with the Company an
Interest Free Maintenance Security (IFMS) Rupees only in respect of the
said Unit in the said Township Project.

AND WHEREAS the User has approached the Malntenance Agency with a request to
provide maintenance services and assured that the User shall abide by the terms and
conditions of this Agreement and shall promplly pay the bills ralsed by the Maintenance
Agency.

AND WHEREAS the User agrees to pay the maintenance charges along with applicable
laxes, cesses efc. to the Maintenance Agency from the date of commencement of
maintenance services by the Maintenance Agency in the said Township Project, whether the
said Unit is physically occupied by the User or not. In order to smooth the function and
mechanism of payment of monthly/ quarterly/annually Maintenance Charges, the User has
agreed that the monthly Maintenance Charges of the said Unit along with prevailing Service
Tax & Cess as per the bills/invoices raised by the maintenance agency. The user herby
authorized the malntenance agency to adjust the maintenance charges along with applicable
taxes from the interest free malnienance security whenever he fails to pay the monthly
maintenance charges along with applicable taxes.

AND WHEREAS the parties have now decided to execute thistAgreemenl on the lerms and
conditions recorded hereunder.

NOW, THEREFORE, THIS AGREEMENT WITNESSETH AND IT IS HEREBY AGREED
AND DECLARED BY THE PARTIES AS FOLLOWS:

1. That in pursuance of the said agreement and in consideration of the Maintenance
Agency having underlaken to manage, administer, operations & facility management,
upkeep and preserve the said Township Project, operation of common services,

o
Ms Shsoyi Estate Management Services Pvt. Ltd. U\uﬁ}uw

‘gmmry . M\/
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hercin, supply of weter end also opergtions & facilty menagement, repail end /@ }
replacement of common areas end facllities, more fully described in Annexure-ll, the
Uset r.\ereby agrees and binds himsell o pay fo the Maintenance Agency the
op»?—ratxons & facility management and service charges at the rate of Rs. 1000/ per
unit per month of the area of the said Unit as mentioned in the said Buyer's
Agreement along with applicable tax with effect from

2. Thal it is clearly agreed by and between the Parties that irrespective of the date of

signing of this Agreement, the User shall pay the Maintenance Charges and other
dues with effect from the Commencement Date.

3. That the rates of operations & facility management and replacement fund charges
per month per sq. yards of the area of the said Unit have been fixed in the context df
the current (as on) minimum wages, prices commodities and services, official levies,
fees and taxes elc., water and electricity charges, Including water boosting pumps or
the running of machinery, equipments Installed in the Township Project and lighting
of roads and service chargss of the Maintenance Agency.

4. That the User specifically agrees that the Malntenance Agency may suitably Increase
the aforesaid rates of operations & facility management, from time to time or at any
time as may be required by circumstances, to cover the escalation and/or also
increases of present levies or imposition of new ones by any appropriate authority or,
other GovernmenULocal Bodies. The assessment of the Maintenance Agency of the
faitness of increase shall be conclusive, final and binding on the User.

5. That the User has paid Interest free Maintenance Security in order o secure
adequate provision of the maintenance services and for his due performance in
paying the malntenance charges and other charges as raised by the maintenarnce
agency from time to time. The Buyer(s) hereby agrees to pay the maintenance
charges along with applicable taxes, cesses elc. to the Company/ the Maintenance
Agency from the date of commencement of maintenance services by the Company/
the Maintenance Agency In the said Project, whether the said Unit is physically

occupled by the User or not.

6. The User/Occupant has deposited/ shall deposit at the tme of execution of this
Agreement and keep deposited with the Company/ Maintenance Agency an interest
free maintenance security deposit of Rupees per square yards in respect of
the said Unit In the said Township Project as security towards the payment of the

abOve expsnses.
e

, =
MJs Shaovi Estate Management Services Pvi. L1d. M User(s}
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In order lo smooth the function &nd mechanism of payment of monthly Maintenance
Charges, the User hereby authorizes the Mai
Maintenance Charges against annually billing for all purposes from the date of offer
of possession of the said Unit. After the exhaustion of Advance Maintenance
charges, the User hereby agrees to pay maintenance charges in respect of the said
Unit regularly on monthlquuarleriy/annuaﬂy basis as per the Bills/ Invoices raised by
the Maintenance Agency. The user herby authorized the maintenance agency lo
- adjust the maintenance charges along with applicable taxes from the interest free

maintenance security whenever he fails 1o pay the monthly maintenance charges
along with applicable taxes.

7.

ntenance Agency will take Advance

8. Subject 1o Clause 5 herein above, it is agreed between the parties thal the
Maintenance Agency will present the bill for operations & facility management
charges on Monthly/annually/Quarterly basis for the time period as decided by the
Maintenance. Agency, in advance o be paid by the User before the close of the
-month in which the bill has been drawn up. The User may however, have
aﬁangement of these charges being paid by his tenant. It will, however, be the
primary responsibility of the User to ensure that the charges are paid by his tenant/
occupant to the Maintenance Agency in time. In case the tenant does no pay the
same in time, the User agrees and underiakes lo pay the same fo the Maintenance
Agency within the time such charges are payable under this Agresment.

9. The User agrees that he shall be llable to pay interest @ 2 % per month 1o the
Maintenance Agency on the dues in arrears agalnst him after the due dates of
payment prescribed by the Maintenance Agency in this behalf. The User further
agrees that apart from his obligation (o receive interest on oulstanding dues &t the
rate of 2% per month, the Maintenance Agency shall have the ight to
disconnect/discontinue the services and disentitle the User lo the enjoyment of °
common services Including electricity, water elc. if the Malntenance Charges is In
arrear for more than two months.,

10. The User hereby agrees to become a member of the In-house Club on payment of
fees of Rs. 500/ (Rupees five hundred only) per month lowards the mainlenance
charges of common area of the club. The user hereby authorizes the Malntenance
Agency to adjust the monthly/ quarterly Club fess slong with applicsble
Service Tax, Cesses etc., from the Interest Free Malntenance Securlty. The sald
monthly fees may be revised by the Malntenance Agency from time fo time. The Club
shall be managed by the Maintenance Agency and the User shall not Inlerfere In the
management and/or maintenance of the Club In any manner whatsoever, The User
shall be entitled to avail the Club facifities/services s per the rules and regulations of

4 1“‘“”1{
b/s Shanvl Estate Management Services Pvt, Lid, }g& f[\: Useris) »"
e
Authorized Signatory

A
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the Club. And the meintenance agency will generate the bills/invoices against the
club fees.

11.1n case, at any time the Resident Welfare Associalion (RWA) of the Project takes
over the Mainlenance Services of the Project, then the Maintenance Agency shall
have the right to transfer the interest free Advance Maintenance Charges paid by the
User(s) after adjusting therefrom any outstanding maintenance bills and/ or other
outgoings of the User to such. Resident Welfare Association (RWA), as the
Maintenance Ageéncy may deem fil, and thereupon the Maintenance Agency shall
stand completely absolved/ discharged of all its obligations and responsibilities
concerning the aforestated interest free Advance Maintenance Charges including but

not limited to issues of repayment, refund and/ or claims, if any, of the User on
account of the same.

12.(i) The User shall get his own separale electric connection from Local Authority in
his own name and in case there is any fault in electric supply or in the meters

installed, such defects, if any, shall be got attended to by the User at his own
cost. :

(ii) The repair and maintenance of the indlvidual unit and sewers, drains, pipes and
appurtenance thereto or belonging thereto shall be attsnded to by the Userfhis
tenants etc. The User shall also be responsible for his safety of his fixtures and
fittings In the House.

(i) That Separate meter would bs installed for the quantity of the water consumed by
the User. The User will take water connaction from the Malntenance Agency and
will pay Rs, 1000/ or actual for meter charge, Rs. 1000/ as a security deposit,
Rs.1000/ as a water connection charges and will pay materfal cost which is use at
the time of water connaction & water charges as per actual Ult the time Municipal
Authority doas not supply water to the Township Project.

13. That the Maintenance Agency shall not be liable for any ham, loss, damage or
physical injury which may be caused on account of breakdown of power, any other
defect/breakdown or on account of fault of employees or human error or theft or on -
any other account or on account of Acts of God, riots or civil commotion etc.

14. That the user can avail T.V. cable connection facilties by paying the prevalling
. monthly charges along with one lime conneclion charges if provided by the

maintenance agency .
LN
e

M/s Shanvi Estate Mansgement Services Pvt. Ltd, User{s)

Authorizéd Brgadtory

27
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& That the parties hereto shall be bound by the terms and conditions of the said Buyes
do Agreement and all he relevant ferms thereof fand the same shall be deemced to be
incorporaled in this agreement and to conslitute an Integral part thereof.

16 Thal if required, the Maintenance Agency shall appoint any other reputed
maintenance agency to provide qualified maintenance services at the terms and
conditions as may be agreed and the buyer/tenant agree to abide by the terms
thereof,

17. That the Maintenance Agency makes it clear 1o the User that the provision of
maintenance/ security services shall be done by the Maintenance Agency through
various outside agencies under separate Agreements lo be entered into with them.
The Maintenance Agency’s responsiblity will be fimited only to the extent of
supervision of these agencles and to ensure that thelr operation is in conformity with
the Agreement executed by them and to chenge an agency if ils performance is not
uplo the desired slandards. The Maintenance Agency accepls no legal liability

~ whatsoever arising from acts of omisslon, commission, neg!lganoe defaults of the
aforesaid agencles in providing the maintenance services.

18. That the Maintenance Agency shall in no way be responsible or liable for any fire,
electrical, pollution, structural or any kind of hazard originating from the said Plo
Villa/ sald Township Project Including those or due to electrical devices installed in
the said Township Project. The hazards aforesaid originating from the said Unit/said
Township Project shall not impose any kind of legal or financial liability on the
Maintenance Agency and the User(s) agrees to keep the Maintenance Agency
indemnified and hanmless against any loss or damage that may be caused to the
Maintenance Agency in this regard.

19, That the User shall indemnify the Maintenance Agency against any loss andfor
damage as may be suffered by other Users/Occupants or the Malntenance Agency
as the case may be, arising as a result of any acl of negligence or breach of
obligation on the part of the User.

20, That the User shall use the common passage, areas oulslde Its own said Unit but
otherwise forming part of the said Township Project only for ingress in and egress out
of his said said Unit and for no other purpose whatsoever. The User shall not use the
above referred common passages and areas nor cause It to be used for his personal

purposes.

21.The User hereby agrees, undertakes and assures the Developer and the
Maintenance Agency that all the works like excavation/ digging of the Basement in

M/s Shazé Estate Management Services Pvt. Ltd. User(s)
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71, That the User shall mdemrily the Mailensnon Agency agerml any i0ss ario/o
damage as may be suffered by vther Users/Occupants of ihe Mainlonance Agency
as the case may be, arising as a result of any acl of negligernce of brezch of
obligation on the part of the User.

22. Tha! the User shall use the commoh passage, areas oulside its own said Unit but
otherwise forming part of the said Township Project only for ingress in and egress out
of his said said Unit and for no other purpose whatsoever. The User shall not use the
above referred common passages and areas nor cause it lo be used for his personal
purposes.

23.The User hereby agrees, undertakes and assures the Developer and the
Maintenance Agency that all the works like excavation/ digging of the Basement in
the allotted Plot, construction/ erection of structure on the allotied Plot, laying and
setting up of Sewerage, water, electricity lines/ pipes in the said plot efc. to be carried
out by the User shall be restricted and limited only to the area of said Plot and shall
not cause hindrance/ chocking/ damage of any kind to the sewerage, waler,
eloctricity lines/ pipes etc. catering the entire Township/ Project which have been laid
- down / set up by the Developer beneath/ around the sald Plot. Any such hindrance/
chocking/ damage caused, shall be rectified/ repaired! fixed by the User within 24
hours from such hindrance/ chocking/ damage on its own cost. In case the User fails
to rectify such hindrance/ chocking/ damage then the Maintenance Agency is
authorized to enter the sald Plot and rectify/ repair! fix such hindrance/ chocking/
damage and the Maintenance Agency shall raise the expense bilt to the User
towards the cost of such rectificationd repair/ fix along with any other concurrent/
consequential expense/ loss incurred by the Maintenance Agen'cyl other Allottees/
Users/ Occupiers of other Units which the User hereby agrees and undertakes {o pay
{o the Maintenance Agency within 7 days of the recslpt of such Bill.

24. The User hereby also agrees, undertakes and assures the Maintenance Agency that
the User shall encroach upon any part of the Common Area { Common Path of the
Township or upon the adjolning Plots of the said Plot neither by erecting or
constructing any structure nor by installing any kind of machine / equipment / fixture
(temporary or permanent) thereupon. In case the User encroaches upon any part of
the Common Area/ Common Path of the Township or upon the adjoining Plots of the
said Plot by erecting/ constructing/ Installing any kind of structure/ machine/
equipment/ fixture (temporary of permanent) thereupon, the Developer/ Maintenance
Agency is authorized to remove of demolish, as the case may be, such erection/
fixture/ Installation and the Developer/ Maintenance Agency shall raise the expenss
bill to the User towards the cost of such demolishing/ removal along with any other
concurrent/ consequential expense/ loss incurred by the Developer/ Maintenance
Agency! other Allottees/ Users/ Occuplers of other Units/ Villas/ Plots to the User

M/s Shanv} Batale Management Services Pvi. Ltd. User(s)
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pay o the Maintenance Agency within 7 days of the receipt of syl Bill The
Developer/ Maintenance Agency s

hall not be responsible for any kind of loss/
damage like natural evaporalion, pil

ferage, fragmentation, dampness elc. caused 10

any such materiall machine/ installation while removing/ demolishing the same of
consequential thereupon.

24.That the User undertakes to pay the bills without any reminders from the

Maintenance Agency on or before the due date indicated in the bill.
25. That the User underiakes 1o make proper police verification, as required under law,
of his tenants, paying guests, lessees, ocoupiers, servanis, maids, etc. at ils own
cost and expenses and shall not allow any person as stated herein without proper
verification in the said Uniy said Project. The User shall always be responsible for
any misdeed, transgression, crime, offense, misdemeanor, faull, etc. of any of the
afore stated persons and shall liable for any claims, losses, damages etc, arising oul
of such misdeed, transgression, crime, offense, misdemeanor, fault, etc.

26. The User undertakes to pay the outstanding Maintenance charges and other dues to
the Maintenance Agency and obtain NOC from the Maintenance Agency before
disposing off the said Unit to any other person. In case the User fails to do so, then
he shall continue to be liable to pay the Malntenance and other Charges to the
Maintenance Agency. It shall be the responsibility of the User/ the new buyer of the
sald Unil to intimate the Maintenance Agency with regard to change in ownership of
the said Unit and to comply with necessary formalities in this regard so that billing of
Maintenance and other charges shall be in the name of new buyer of the said Unit.

27. All payments shall be made by the User through Crossed Cheque/ Demand Draft
only drawn in favour of the Maintenance Agency payable at Patwal / Delhi and shall
be sublject {o realization,

28. Without prejudics to and notwithstanding to the right of the Maintenance Agency to
charge interest for the period of delay in payment of & bill by due date, in case the
User falls to pay the bill on or before the due date indicated in the bill, then the
unpaid bill will be deemed to be a nofice and the maintenance services Including
electricity supply to the User shall, without prejudice to the right of the Maintenance
Agency fo recover charges as in the bill, be disconnected after the expiry of seven
days of the due date mentioned in the bill without any notice to the User. The supply
shall not be reconnected unless and until the amount shown In the blll together with
interest at the rate of 2% p.m. for the period of delay and all other connected
expenses incurred/to be incurred by the Maintenance Agency In cutting off and
reconnecting the electric supply and maintenance services is paid by the User. The

M/s Shanvl Estete Manspement Services PvL. Ltd. User(s)
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anly K /0 in favour of the Maintenance Agency payable at Palwal f Dethi and shall
be subject to realization.

30. W“hOU{DIEJ'Udice o and notwithstanding {o the right of the Maintenance Agency to
charge interest for the period of delay in payment of a bill by due date, in case the
User fails to pay the bill on or before the due date indicated in the bill, then the
unpaid bill will be deemed to be a notice and the maintenance services including
electricity supply to the User shall, without prejbdice to the right of the Maintenance
Agency 1o recover charges as in the bill, be disconnected afler the expiry of seven
days of the due date mentioned in the bill without any notice to the User. The supply
shall not be reconnected unless and until the amount shown in the bill together with
interest at the rate of 2% p.m. for the period of delay and all other connected
expenses Incurred/io be incurred by the Maintenance Agency in cutting off and
reconnecting the electric supply and malntenance services is paid by the User. The

bitl shall be treated as notice for disconnection of the maintenance services Including

aloctricity supply to the sald Unlt in the event of non-payment by the User
notwithstanding the inclusion of any part of the chaiges in the bill of the maintenance
sarvices Including alectriclty supply 1o the sald Unit under default being Included In
the subeequent bllis sant by the Malntenance Agency. Further, in the event of non-
payment of any of outstsnding Maintenance charges of other dues by the User/
tenant payable within the stipulated period. the Maintenance Agency ghall have an
automatic fien over all the goods, equipmants, furniture & fixtures, other movable
propartios 61 of the Userl tenant of the gald Unit till the due amount is paid by the

User/ tensnt and the Malntsnance Agancy hes the absolute right to disallow the

removall taking away of such goods, equipments, fumiture & fixtures, other movable

properties elc. trorm the sald Unit by the User/ tenant untif the tolal dues are recelved.

31. That the Ussr 8gross that hig/herfile right to use the common facliities shall be

subjedt to regular and prompt payment of Msaintenance Charges as billed by the
Malntenance Agency. If maintenance charges of eny part thereof Is not paid
reguiary, the User agrees that he/ she/ it shall lose the right to use any of the
common {acilities/services including rght to receivelconsume electric energy inside:
the sald Unlt, but so long 85 {he malntenance charges are regularly pald, and all the
covenanis herein are observed, the “right of the User to use such common

facilities/setvices shall be gllowed.

32. That the payment of bill shall not be held up/ delayed if there are any differences of
disputes 8s 1o its accuracy. Any difference of disputes regarding accuracy of the bill
shall be settled separately. : x

je

¥/ Shamvi Estate Management Services Pvt. Ltd.
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to pay any amount by way of compensation andfor demages purporiedly arising as @

resull of any of the above-referred circumslances.

33, That any failure or delay on the part of the Maintenance Agency in performing any
obligation under this Agreement solely by reason of acts of God, acts of government,
riots, wars, strikes, lock-outs, accidents in transportation or other causes beyond its
control shall not be deemed to be a breach of this Agreement, provided however that
the Maintenance Agency whenever prevented from discharging its obligations as per
this Maintenance Agreement shall continue to take all actions within its power 10
minimize the impact of the act of Force Majeure.

4. That both the Parties hereto have further agreed to the followings:

iil.

vi,

All costs, charges and expenses payable on or in respect of this agreement and
on all other instruments and deeds to be execuled, if any, pursuant 10 this
agreement, including stamp duty on this agreement, legal-fees, if any, ghau be

borne and pald solely by the User.
The Maintenance Agency shall retaln the original of this agreement and the
User shall be provided with a duplicate copy thereof.

The fallure of the Malntenance Agency to enforce at any time of for any period

of time any provislon(s) hereof shall not be construed to be waiver of any

provision(s) or of the right thereafter 1o enforce any or each and every
provision(s) of this agreement.

If any provision of this agreement shall be determined to be void of
unenforceable under any law such provision shell be deemed amended of
deleted to the exient necessary to conform to applicable law and the remaining
provisions of this agreement shall remaln valld and enforceable.

This agreement constitutes the entire agreement between the parties and
rovokes and supersedés all previous discusslons/ correspondence and
agreements between the parties, if any, concerning the matters covered herein
whether writien, oral or implied. However, it is understood by parties that the
terms of this Agresment shall be read in consonance and not in derogation of
the said Aliotment. Unless otherwise provided, this agreement shall not be
changed or modified except in writing and signed by the parties hereof.

Any notice, letter or communication 1o be made, served or communicated under
these presents shall be in writing and shall be deemed to be duly made, served
or communicated only if the notice or letter or communication is addressed at

the aforesald address and sent by post/courier services. L—vﬁb 7
; ’ S

M/s Shanvi Estate Management Services Pvt. Ltd. User(s)
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ons of this agreement shall remain valid and enforceable.

This agreement constitutes lhe entire agreement between the parties and
revokes and supersedes all previous discussions/ correspondence and
agreements between the patiies, if any, concerning the matlers covered herein
whether writlen, oral or implied. However, it is understood by parties that the
terms of this Agreement shall be read in consonance and not in derogation of
the said Allotment. Unless otherwise provided, this agreement shall not be
changed or modified except in writing and signed by the parlies hereof.

vi.  Any notice, letler or communication to be made, served or communicated under
these presents shall be in writing and shall be deemed fo be duly made, served
or communicated only if the notice or letter or communication is addressed at
the aforesald address and sent by posticourier services. ‘

vii. Al the provisions contalned herein and the obligation arising thereunder in
respect of the said Unit shall equally be applicable to and enforceable against
any and all occuplers, tenants/employees of the User and/ or subsequent
purchasers of the said Unit, as the said obligations go along with the said Unit
for alf intents and purposes.

viil.  This Agreement shall come in force from the date of its execution by the parties
_hereto. Timely payment by the User shall be the essence of this agreement.

ix. This Agreemeni is not terminable by the User before taking over of
malntenance services by the RWA formed for this purpose. However, the
Malntenance Agency &l lts discretion may appoint an agent to fulfill and
discharge its obligations as envisaged In this Agreement and in the said
Allotment Letter.

x. The liability of the User to fulfilt and discharge its obligations as envisaged in
this Agreement shall cease on the date of its handing over the vacant and
peaceful possession of the entire premises in its occupation. However, the User
shall be liable to pay all the dues and charges to the Maintenance Agency for
the period uplo the date of its occupation of the premises.

45. All or any disputes arising out of or touching upon or in relation to the terms of this
Agreement including the interpretation and validity of the terms thereof and the
respective rights and obligations of the parties shall be settled amicably by mutual
discussion failing which the same shall be setiled through arbitration. The arbitration

M/s Shanyi Estate Management Services Pvt, Ltd. User(s)
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(THE COMPANIES ACT, 2013) ///, é

COMPANY LIMITED BY SHARES
ARTICLES OF ASSOCIATION
or

OMAXE LIMITEL

PRELIMINERY

B Subject as hereinafter provided the Regulations contained in Table F' in the Schedule | to the
Companies Act, 2013 as may be applicable to the Company.

INTERPRETATION

2. In these Regulations :-
"The Company" or this Company means Omaxe Limited.
"Office" means the Registered Office of the Company for the time being.

"Act" means the Companies Act, 2013, and any statutory modification (including applied in

pursuance of any previous Company law) thereof.

"Seal" means the Common Seal of the Company. ‘

“These Regulations" means these Articles of Association as originally framed or as altered,
from time to time. s
"Directors” means the Directors of the Company and includes persons occupying the position of
the Directors by whatever name called.

" Articles" shall mean these Articles of Association as originally framed or as altered, from time
totime. ‘

" Annual General Meeting” shall mean the meeting as mentioned under Section 96 of the Act,
"Beneficial Owner" Means a person whose name is recorded as such withadepository.
"Committee" shall mean the committee of the Board of Directors of the Company.

"Chairman of the Board" shall mean one of the Directors elected as chairman by and from
amongst the members of the Board. ’

"General Meeting" shall mean ameeting, whichis held by the Shareholders of the Company.
"Month" means calendar month. '

"Members" means members of the company as defined under the Act and shall include the
Beneficial Owner as defined in clause (a) of the Sub-section (1) of section 2 of the Depositoriet
Act, 1996. ' o
"Person” shall include any corporation as well as individual.

“Proxy" includes attorney duly constituted under apower of attorney.

"Seal” means the common seal for the time being of the Company. -

“Security" mcans the security as defined in clause (h) of Section 2 of the Securities Contrac
(Regulation Act), 1956. Words importing the singular number include also the plural numbe
and VICE VERSA, and words importing the masculine genderinclude also the feminine gende
and VICE VERSA. \ '
Unless the context of these definitions otherwise requires, words or expressions contained 1
these Articles shall bear the same meaning as in the Act orany statutory modification thereof it
force on the date on which these Articles become binding on the Company.

.

29 1 ,

¥ Fresh Article of Ass“o‘ci,ation has been adopted w.e.f 26.09.2014
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such termesand cunditions and either al preminm o at v and i soch finie g they iy o
time to e think Teand with the sancton of option o vight o call from Gme 1o G ihink G
amd with Hie sanction of Company in the general preeling fo give (o any person or parsons the
option o right to call tor any shares cither w premitum during such time and for such
consideration wi the Directors think (G and may issue and aflot shares in the capital of the
Company on payment in full o part of any property sold and transferred or for any services
rendered (o the Company in the conduet of its business and any shaves and il so issued shall be
deemed 1o be fully paid shares Provided that option or right 1o call of shares shall not be given
toany person or persons without the sanction of the Company in the general meeting The
Buoard shall eause o be made the returms as 1o allotment provided forin Section3% of the Act.

Any application signed by or on behall of an applicant for shares in the Company, followed by
an allotment of any shares therein, shall be an aceeptance of share within the incaning of these
Articles; and every person who thus or otherwise accepls any shares and whose name is entered
as amember inone the register of members shall, for the purposc of the Articles, be a member,

I atany time the shave capital is divided into different classes of shares, the rights attached to
any class (unless otherwise provided by the terms of issue of the shares ol that class Ymay,
stbject to theprovisions of” Section 48 the Act, and whether or not the Company isbeing wound
up be varied with the consent in writing of the holders of three fourth of the issued shares of that
class or with a sanction of resolution passed at a separate meeting of the holders of that class.
However, w0 every such separate meeting, the provisions of these regulations relating 1o
meetings shall mutatis mutandis apply. but so that the neeessary quorum shall be at least two
persons at least holding or representing by proxy or one-third of the issucd shares of the class in
guestion,

The rights conferred upon the holders of the shares of any class issued with preferred or other
rights shall not unless otherwise provided by the terms of issue of the shares of that class be
deemed to be varied by the creation or issue of further shares ranking Pari-Passu there with.

Subject o the Provisions of Section 55 of the Act and including any other relevant enactments,
rules, regulations, guidelines, circulars issucd by the relevant authoritics, the Company shall
have the power to issue Preference Shares which are, or at the options of the Company, liable to
be redecmed or converted and the resolution authorizing such issue shall prescribe the manner,
terms and conditions of redemption or conversion and such other terms and conditions of the
issue(s) and such authorization to the board for deciding on such lerms and conditions of the
issues(s) including modifications changes, alternation etc from time 1o time, as may be
applicable.

8 (1) The company may exercise the powers of paying commissions conferred by section 40 of the

Act, provided that the rate percent or the amoust of the commission paid or agreed to be paid
shall be disclosed in the manner required by that Section subjectto the such conditions as may
be prescribed by rules thereunder.

) The rate or the amount of the commission shall not exceed the rate or amount prescribed in rules
made under Section 40 of the Act.

(3) The commission may he satisfied by payment in cash or by allotment of ully or partly paid

shares or partly in one and partly in the other, may be lawful.

(e
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cortificates within twomonths itons the date of aljotmeni
otherwise provide, or within one month ol the receipt of application ol consolidation or renewal
of any of its shares as the case may be, Bvery Centilicae ol share shall be under the senl of the
company and shall specily the numbers and distinctive numbers ol shares inves pect of which it
ix issued and amount paidup thereonand hialt be in sueh Torm as the directors may prescribe or
approve | provide that in respect of a share or shares held jointly or by several persons. the
companyshall not be borne 10 issue more than one certificate and delivery ol a certificate of
sharesto one of several joint holders shall e sufficient delivery toall such holders. .
&

the back for endorsement or transfer, then upon production and swrenderthercof (6,
Company, a new Certificate may be issued in liew thereof, and it any certificateis lost or
destroyed then upon proof thereof to the satisfaction of the company and onexecution of
such indemnity as the Company deem adequoate. a new Certificate in lieu thereofshall be
given to the party ciititled to such lost ar destroyed Certificate. Every Certificate under the
Article shall be issued without payment offees if the Directors so decide, oron payment of
_such fees (not exceeding Rs. 20/~ for each certificate) as the Directors shall prescribe.
Provided that no fce shall be charged for issue of new certificates in replacement of those
which are old, defaced or worn out or where tk‘hc:rc‘ 18 no further space on the back thereof for

endorsement of transfer.

(i) - If any certificate be worn out, defaced, mutiliated or torn or if there be nofurther space-m

Provided that notwithstanding what is stated above the Directors shall comply with suct
Rules or Regulations or requirements of any Stock Exchange or Listing agreements or the
Rules made under the Act or the rules made under Securities Contracts (Regulation) Act
1956 or any other Act, or rules applicable in this behalf.

(ii) The provisions of the Article 9 and 10 shall mutatis mutandis apply to debenturesof tht

Company except the Company may provide debenture certificate(s) within 6 Months fron
the date of allotment. 9

The company agrees, that it will not charge any fees exceeding those, which may be ¢
upon with the Stock Exchange. :

(i) For issue of new certificates in replacement of those that are torn, defaced, lost o

destroyed. :
(ii) For subdivision and consolidation of shares and debentures certificates and for su
division of Letter of Allotment and Split, consolidation, renewal and Pucca Transfe

receipt into denomination other than those fixed for the market units of the trading.
The Company may issue such fractional certificates as the Board may approve in respect of an

of the shares of the company on such terms as the Board thinks fit as to the period within whic
the fractional certificates are to be converted into shares certificates.

Yl
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members shall, as regards receipt of dividends, he service of notices and subjeet of the
proviston of these Asticles, all or any other muatier connected with the Company except the
issue of share certificates, voting at meeting and the transfer of the shares, be deemed the sole
holder thereof.

14. (1) The Company shall have a first and paramount lienupon all the shares/debentures (other than
fully paid-up share/debentures) registered in the name of each member {whether solely or
jointly with other) and upon the proceeds of sale thereof for all monies (whether presently
payable or nol) called or payable at a fixed time in respect of such shares/debentures ad no
equitable interest in any share shall be created cxcept upon the footing and condition that this
Auticle with have full effect. And such lien shall extend to all dividends and bonuses from lime
to time declared in respect of such shares/debentures. Unless otherwise agreed the registration
of a transfer of shares/debentures shall operate as a waiver of the Company's lien, if any, on
such shares/debentures. The Directors may at any time declare any shares/debentures wholly
orin part to be exempt from the provision of this article.

(2) The Company's lien, if any, on a share shall extend to all dividends payableand bonuses
declared from time to time in respect to such shares.

The provisions of this Article shall mutatis mutandis apply to debentures ofthe Company.

15. (1) The company may sell, in such manner as the Board thinks fit, any share on which the Company
has a lien provided thatno sale shall be made:

(a) Unlessasuminrespectof which the lien exists is presently payable; or

(b) Until the expiration of fourteen days after a notice in writing stating anddemanding
payment of such part of the amount, in respect of which the lien exists as is presently
payable, have been given to the registered holder for the time being of the share or the
person entitled thereto by reason of his death or insolvency and stating that amount so

demanded if not paid within the period specified at the Registered Office of the Company,
the said shares shall be sold.

(2) To give effect to any such sale, the Board may authorize some person to transfer the share sold
to the purchaser thereof.

(3) The purchaser shall be registered as the shareholder of the shares comprised in any such
transfer.
(4) The purchaser shall not be bound to see to the application of the purchase money,nor shall his

title to the share be affected by any irregularity or invalidity in theproceedings in reference to
the sale.

16 (1) The proceeds of the sale shall be received by the Company and applied in payment of the whole
or a part of the Company intespect of which thelienexist as presently payable.
(2) The residue, if any, shall, subject to a like lien for sums not presently payable as existed upon
the sharcs at the date of sale, be paid to the person entitled to the shares at the date of the sale.

CALLS ONSHARES
17 (1) The Board of Directors may, from time to time, make calls upon the members in respect
ofanymonies unpaid on their shares (whether on account of the nominal value of the shares or

by way of premium) and not by the conditions of allotment thereof made payable at fixed times.

Provided that no call shall exceed one-fourth of the nominal value of the share or bepayable at
less than one month from the date fixed for the payment of the last preceding call.
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(2) Bach member shall, subject 1o receiving at Jeast fourteen days' notice specifying thetime or
times and place of payment of the call money pay 0 the Company at the time: or times and place
so specified, the amount called on his shares.

(3) A call may be revoked or postponed at the discretion of the Board.

18.  Call shall be deemed to have been made at the time when the resolution of the hoardauthorizing
the call is passed. Call money may berequired (o be paid by installments.

19.  Thejoint holders of a share shall be jointly and severally liable to pay all calls in respect thereof.

20.(1) ¥fasum called in respect of shareis not paid before or on the day appointed for payment thereof;
the person from whom the sum is due shall payinterest thercon from the day appointed for
payment thereof up to the time of actual payment at ten per cent. per annumor at such lower rate
of interest as the Board may determine.

(2) The Board shall be at liberty to waive payment of any such interest wholly or in part.

21.(1) Any sum which by terms of issue of share become payable on allotment or at any fixeg date,
whether on account of the nominal value of the share or by way of premium, shall for purpose of
these regulations, be deemed to be a call duly made and payable on the date on which by
of issue such sum becomes payable. =

(2) In case of non-payment of such sum, all the relevant provisions of these regulations as
payment of interest and expenses, forfeiture or otherwise shall apply as if such sum had become
payable by virtue of a call duly made and notified.

22.  The directors may, if they think fit, receive from any member willing to advance the samx
whole or any part of the monies due upon the shares held by him beyond the sums actuallx
called for and upon the amount so paid or satisfied in advance, or so much thereof as from timu
to time exceeds the amount of the calls then made upon the shares in respect of which sucl
advance has been made, the company may pay interest at such rate not exceeding, unless th
company in general meeting shall otherwise directs, 12% ( twelve per cent) per annum, as the
member paying such sum in advance and the directors agree upon provided that money paid i
advance of calls shall not confer a right to participate in profits or dividend. The directors ma;
atany time repay the amount so advanced.

The members shall not be entitled to any voting rights in respect of the monies so paid by hin
until the same would but for such payment, become presently payable.

The provision of the articles shall mutatis mutandis apply to the calls on debentures ¢*th
company. Ao

23.  On the trial or hearing of any suit or proceedings brought by the company against any membe
or his representative to recover any debt or money claimed to be due to the Company in respet
of his share, it shall be sufficient to prove that the name of the defendant is or was, when th
claim arose, on the Register of members of the Company as holder or one of the holders of th
number of shares in respect of which such claim is made and that the amount claimed is nc
entered as paid in the books of the Company and it shall not be necessary to prove th
appointment of the Directors who resolved to make any call, nor that quorum of Directors wz
present at the Board meeting at which any call was resolved to be made, nor that the meeting :
which any call was resolved to be made was duly convened or constituted nor any other matte
but the proof of the matters aforesaid shall be conclusive evidence of the debt.

24.  Neither the receipt by the Company of a portion of any money which shall from time to time, t
due from any member to the company in respect of his shares, either by way of principal ¢
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The company shall keep a "register of transfer", and therein shall fairly and distinctly enter
particulars of every transfer or transmission of any share.

The instrument of transfer of any share in the Company shall be executed by or on behalf of
both the transferor and transferee.

The transferor shall be deemed to remain aholder of the share until the name of the transferee is
entered in the register of members in respect thereof.

Subjected to the Section 56 of the Act and duly compliance thereof, the instrument of transfer
shall be in writing in respect of all transfer of shares and registration thereof.

Unless the Directors decide otherwise, when an instrument of transfer is tendered by the
transferee, before registering any such transfer, the Directors may give notice by letter sent by
registered acknowledgment due post to the registered holder that such transfer has been lodged
and that unless objection is taken the transfer will be registered. If such registered holder fails
to Jodge an objection in writing at the office within ten days from the posting of such notice to
him, he shall be deemed to have admitted the validity of the said transfer. Where no notice is
received by the registered holder, the director shall be deemed to have decided not to give
notice and in any event the non-receipt by the registered holder of any notice shall not entitle

him to make any claim of any kind against the company or the Directors in respect of such non-
receipt.

Subject to the provisions of Section 58, 59 of the Act and Section 22A of the Securities
Contracts (Regulation) Act, 1956, the Directors may at their own absolute and uncontrolled
discretion and by giving reasons, decline to register or acknowledge any transfer of shares
whether fully paid up or not and the right of refusal, shall not be affected by the circumstances
that the proposed transferee is already a member of the Company but in such cases, the
Directors shall within one month from the date on which the instrument of transfer was lodged
with the Company, send to the transferee and transferor notice of the refusal to register such
transfer provided that registration of transfer shall not be refused on the ground of the
transferor being either alone or jointly with any other person or persons indebted to the
Company on any account whatsoever except when the company has a lien on the shares.
Transfer of shares/ debentures in whatever lot shall not be refused.

On giving not less than seven days' previous notice in accordance with section 91 and rules
made thereunder, the registration of transfers may be suspended at such times and for such
periods as the Board may, from time to time, determine;

Provided that such registration shall not be suspended for more than forty-five days in the o
aggregate inany year or more than thirty days at any one time.

No fee shall be charged for registration of transfer, transmission, Probate, Succession i
Certificate and Letters of administration, Certificate of Death or Marriage, Power of Attorney
or similar other document.

There shall be no charge for:




36.

37.
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(2) The Board shall in either case, have the same right to decline or suspend registration as it would

38,

(1) Sub- division and/or consolidation of shares cortificates and sub division of leters of
allotments and split consolidation, rencwal and pucea transfer receipts in to depomination
corresponding to the market units of trading;

(h) Subdivisionof rencunceable letiers of rights;

(c) lssue of new certificates in replacement of those which are decrepit ot worn out or where
the cages on the reverse for recording transfess have been fully utilized.

G

i AN SISO N OF SDARES

34. (1) On the death of a member, the survivor or survivors where the member was a joint holder and his

legal representative where he was a sole holder shall be the only person recognized by the
Company as having any title to his interest in the shares.

(2) Nothing in clause (1) shall releasc the estate of deceased joint holder from any liability in

respect of any shares which had been jointly held by him with other persons.

35.(1) Any person becoming entitled to a share in conscquence of the death or insolvency of a member

may, upon such evidence being produced as may from time to time properly be required by the
Board and subject as hereinafter provided elect, gither

(a) Toregister himself as holder of the share; or 4
(b) Tomake transfer of the shares as the deceased or insolvent member could havemade. =

have had, if the deceased or insolvent member had himself transferred the sharc before his
death orinsolvency.

Tf the person so becoming entitled, shall elect to be registered as holder of the share himself, he
shall deliver or send to the Company a notice in writing signed by him stating that he so elects.

(a) If the person aforesaid shall elect to transfer the share, he shall testify his election by
executing a transfer of the share.

(b) All the limitations, restrictions and provisions of these regulations relating to the right of
transfer and the registration of transfer of shares shall be applicable to any such notice or
transfer as aforesaid as if the death or insolvency of the member had not occurred and the
notice of transfer were a transfer signed by that member.

On the transfer of the share being registered in his name a person becoming entitled to a share
by reason of the death or insolvency of the holder shall be entitled to the same dividends and
other advantages to which he would be entitled he was the registered holder of the share and
that he shall not, before being registered as a member in respect of the share; be-entitled.in
respect of it to exercise any right conferred by membership in relation fo meetings of
Company.

Provided that the Board may, at any time, given notice requiring any such person to elect either.
to fegister himself or to transfer the share and if the notice is not complied within 90 (ninety):
days, the Board may thereafter withhold payment of all dividends, bonus or other moneys
payable in respect of the share, until the requirements have complied with.

Here the company has knowledge through any of its principal officers within the meaning of
Section 2 of the Estate Duty Act, 1953 of the death of any member or of debenture holders inthe
company, shall furnish to the controller within the meaning of such section, the prescribed
patticulars in accordance with the Act and rules made thereunder and it shall not be lawful for.
the company to register the transfer of any share or debentures standing in the name of the.
deceased, unless the transferor has acquired such shares for valuable consideration or 2.
certificate from the controller is produced before the company to the effect that the Estate Duty
in respect of such shares or debentures has been paid or will be paid or that none is due, as th

casemay be.
7
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Lring or giving effcet,
to any tansfer of share inade or purporting to be made by any apparent legal owner thereof (as
shown or appearing in the register of members) t the prejudice of persons having or claiming

Tho Comnpany shadi incwr no Habiliny whatever consequence of it regist

; any equitable right, title of interest 1o or in the said shares, not withstanding that the company
g may have had notice of such equitable right, title or interest or notice prohibiting registration of

such transfer and may have entered such notice or referred thereto, in any book of the
Company, and the company shall not be bound or required to regard or atlend or give effect of
any notice which may be given to it of any equitable right, title or interest or be under any
liability for refusing or neglecting so to do, though it may have been entered or referred to in
some book of the Company but the Company though not bound so to do, shall be at liberty to
regard and atlend to any such notice and give effect thereto in if the Board shall so think fit.

4.  IncaseofaOne Person Company-

(i) Onthedeath of the sole member, the person nominated by such member shall be the person
recognized by the company as having title to all the shares of the member;
(ii) The nominee on becoming entitled to such shares in case of the member's death shall be
informed of such event by the Board of the Company;
(iii) Such nominee shall be entitled to the same dividends and other rights and liabilities to .
which such sole member of the Company was entitled or liable; :
(iv) On becoming member, such nominee shall nominate any other person with the prior

written consent of such person who, shall in the event of death of the member, become the
member of the Company.

41.(1) Any shareholder of the company, may at any time, nominate a person to whom his shares or
debentures shall vest in the event of his death in such manner as may be prescribed under the
Act.

(2) Where the shares of the Company are held by more than one person jointly, joint holders may
together nominate a person to whom all the right in the shares or debentures, as the case may be
shall vestin the event of death of all the joint holders in such manner as may be prescribed under
the Act.

(3) Notwithstanding anything contained in any other law for the time being in force or in any
disposition whether testamentary or otherwise, in respect of such shares in, or debentures of,
the company, where a nomination made in the prescribed manner purports to confer on any
person the right to vest the shares in, or debentures of, the company the nominee shall on the
death of the shareholder or debenture holder or, as the case maybe on the death of the joint
holders become entitled to all the rights, in relation to such shares or debentures, or as the case
may be, all the joint holders, in relation to such shares in, or debentures of the company to the

exclusion of all other persons, unless the nomination is varied or cancelled in the manner as
may be prescribed under the Act.

Where the nominee is a minor, it shall be lawful for the holder of the shares or debenture, to
make the nomination to appoint any person to become entitled to shares in or debentures of the
company in the maner prescribed under the Act, in the event of his death, during the minority.

 FORFEITURE OF SHARES

If a member fails to pay any call or installment of call, on the day appointed for payment
thereof, the Board may, at any time thereafter during such time as any part of the call or
installment remains unpaid, serve a notice on him requiring payment.of so much of the call or
installment as is unpaid together with any interest which may have accrued and all expenses
that may have been incurred by the Company by reason of such non-payment.

The notice aforesaid shall;

U/
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45, (1) A Torfeited share may be sotd ur otherwise disposed of fon such terms and in such manner as the
Buoard thinks {1t
(2} Atany time belore asale or disposal. as aforesaid, the Board may cancel the forfeiture on such
terms as i thinks it

A6, (1) A person whose shares have been Tarfeited shall cease tobea memberinrespect of the Torfeited
<hares. but shall, notwithstanding the forfeiture, remain liabile 1o pay the Company all money
which, at date of forfeiure, were presently payable by him to the Company 0 respeet ol #he
shares together with interest thereon from the time of forfeiture unil payment at the rate ol
{nirz} percent per ansun. . ) ;

(2) The liability of such person shall cease if and when the Corapany shall have received payments
in full of all such money in respect of theshares.

4741 A duly verilied deelaration in writing that the declarant is a director or the secretary of the
Company and that a hare in the company has beenduly forfeited on a date stuted in the

declaration, shall be conclusive evidence of the fucts stated therein as against all persons

claiming tobe entitled to the share.

The Company may receive the consideration, if any, given for the share on any sale or disposal

thereof and may execuic a twansfer of the share in favour of the person to whom the share is sol¢

or disposed off. ‘

{3) The transferee shall there upon be registered as the holder of the share.

(4) The transferce shall not be bound to seeto the application of the purchase money, if any, no

shall his title to the share be affected by any irregularity or invalidity in the proceedings i
reference to the forfeiture, sale or disposal of the share.

e}

s

48.  The provisions of these regulations as to forleiture shall apply, in the case of nonpayment o
any sum which, by terms of issue of a share, becomes payable at a fixed time, whether o
account of the nominal value of the share or by way of premium, a8 if the same ha, ¢
payable by virtue of acall duly made and notified.

49.  ‘The forfeiture of a share shall invalve the extinction of all inierest in and also of all claims an
demands against the Company in respect of the share, and all othser rights incidental there!
exceptonly suchof those rights as by these Articles areexpressly saved.

50.  Upon any sale, after forfeiture or for enforcing a lien in purported exercise of powe
‘hereinabove given, the Board may appoint $ome person o execute an instrument of transfer
the shares sold and cause the puichaser's name-o be entered in the Register in respect of
shares sold and the purchaser shall notbe bound to see to the regularity of the proceedings or
the application of the purchase money and after his name has been entered in the Register
respect of such shares, the validity, of the sale shall not be impeached by any person and t
remedy of any petson aggrieved by the sale shall be in damages only and against the Compa
exclusively. ‘

. 1\/‘}9



482

e

12

LEEY Upan any sale, re-wltotment or other disposal under the provisions of these Articles relating 1o
lien or to forfeiture, the certificate or certificates originally issued in respect of the relative
shares shall (unlcs& the same shall on demand by the Company have been previously
surrendered to it by the deflaulting member) stand cancelledand become null and void and of no
effect. When any shares, under the power in that behalf herein contained are sold by the Board
and the certificate in respeet thereof has not been delivered 1o the Company by the former
holder of such shares, the Board may issue a new certificate for such shares distinguishing it in
such manner as it may think fit, {rom the certificate not so delivered.

(2) The directors may, subject to the provisions of the Act, accept [rom any member on such terms

and conditions as shall be agreed, a surrender of his shares or stock or any part thereof.

52 Theprovisions of the Articles 15 to Articles S1and any other article(s) with respect to the shares
of the Company shall mutatis mutandis, as applicable, apply to debentures of the Company.

53 Inrespectof the Sceurity of the Company, the provisions of these Articles, as may be required
under any law, Act, rules, regulations that may be applicable to such securities shall be
applicable mutatis mutandis with such modification(s) as may be required.

54, (1) Forthe purpose of this Article:

"Beneficial Owner" means a person whose name is recorded as such with a Depository.

"SEBI" means the Securities and Exchiange Board of India established under section 3 of the :
Securities and Exchange Board of India Act, 1992.

"Depositories Act" means the Depositories Act, 1996 including any statutory modification or
re-enactment thereof for the time being in force.

"Bye Laws" means bye-laws made by a Depository under Section 26 of the Depositories Act.

"Depository” means a company formed and registered under Companies Act, 1956, and which
has been granted a certificate of registration under sub-section (1A) of Section 12 of the
Securities and Exchange Board of India Act, 1992.

"Member" means the duly registered holder from time to time of the shares of the Company and

includes every person whose name is entered as a Beneficial Owner in the records of the
Depository.

"Debenture holder" mean the duly registered holders from time to time of the debentures of the
Company:.

"Participant” means a person registered as such under section 12 (1A) of the Secunues and
Exchange Board of India Act, 1992.

"Record" includes the records maintained in the form of books or stored in computer or in such

other form as may be determined by regulations made by SEBI in relation to the Depositories
Act.

"Regulation" means the regulations made by the SEBI.

"Security" means such security as may be specified by the SEBIL.
Words imparting the singular number only include the plural number and vice versa.

Words imparting persons include corporations.
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Words and expressions used and not defined in the Actbut defined i the Depositorics Act shall
have the same meaning respectively assigned to them in the Act.

Company to recognize interest in dematenalized securities under the Depositories Act

(2) Either the Company or the investor may exercise an option (o issue, dealin, hold the securities
(including shares) with a Depository in elecironic forn and the certificates in respect therso
shall be dematerialized, in which event the right and obligations of parties concerned ane
matters connected therewith or incidental thereof, shall be governed by the provisions of the
Dcpositories Act, as amended from time or any statutory modification thereto orre-enactinen
thereof.

Dematerialization of Securities

(3) Notwithstanding anything contained in these Articles, the Company shall be entitled «
dematerializeits cxisting securities, rematerialize its securities held in the Depositories and /o
issue fresh securities in a dematerialized form pursuant to the Depositories Act and the rule
framed thereunder, if any.

4

Options to receive security certificates or hold securities with Depository

(4) Every person subscribing to securities offered by the Company or holding securities of th
Company shall have the option either to receive security certificates or to hold the securitie
with a Depository, Where a person opts to hold his security with a Depository, the Compan;
shall intimate such Depository the details of allotment of the security, and on receipt of th
information, the Depository shall enter in its record the name of the allotiee as the Beneficie
Owner of that sccurity. o ‘

Provided that in the event of the listing regulations requiring compulsory dematerialization ¢
shares and prohibitiing the Company from issuing any share cestificate the Company ma
refuse to issue any share certificate.

Securities in Depositories to be in fungible form
(5) Allsecurities held by a Depository shall be dematerialized and shall be in a fungible form.
Nothing contained in Section 89, 186 or any other contrary provisions of any other section ¢

the Act shall apply to a Depository in respect of securities held by it on behalf of the Benefici:
Owners.

Right of Depositories and Beneficial Owners o~

© (6) (@) Notwithstanding anything to the contrary contained in the Act or these Articles,
Depository shall be deemed to be the registered owner for the purpose of effecting transfx
of ownership of security on behalf of a Beneficial Owner.

(b) Save as otherwise provided in (a) above, the Depository as the registered owner of tt
securities shall not have any voting right or any other rights in respect of the securities hel
byit. ‘

(¢) Every person holding securities of the Company and whose name is entered as it
‘Beneficial Ownéi in the records of the Depository shall be deemed to be a member of it
Company. The Beneficial Owner of Securities shall be entitled to all the rights ar
benefits and be subject to all the liabilities in respect of his securities which are held by
Depository.




2.7
Heneficial Owner deemed as absolute owner

(7) Except as ordered by a court of competent jurisdiction or as requived by faw. the Company shall
be entiiled to treat the person whose name appears on the Register of Menibers as the holder of
any share or wherc the name appears as the Beneficial Owner of shares in the records 6f the
Depository as the absoluté owner thereol and accordingly shall not be bond Lo recognize any
benami trust or equitable, contingent, future or partial interest in any share, or (except onlyasis
by these Articles otherwise expressly provided) any right in respeet of a share other than an
absolute right thereto in accordance with thesc Articles, on the part of any other person whether
or not it has express or implied notice thereof, but the Board shall be entitled at their sole
discretion to register any share in the jointnames of any two or more persons or the survivor or
survivors of them.

Depository to Furnish information

(8) (a) Every Depository shall furnish to the Company information about the transfer of securities
in the name of the Beneficial Owner at such intervals andin such manner as may be
specified by the bye-laws and the Company in that behalf.

(b) The Company shall make available to the Depository copies of the relevant records in
respect of securities held by such Depository.

Cancellation of certificates upon surrender by a person

(9) Upon receipt of certificate of securities on surrender by a person who has entered into an
agreement with the Depository through a participant, the company shall cancel such certificate
and substitute in its records the name of Depository as the registered owner in respect of the
said securities and shall also inform the Depository accordingly.

Option to opt out in respect of any security

(10)(a) If a Beneficial Owner seeks to opt out a Depository in respect of any security, the
Beneficial Owner shall inform the Depository accordingly.

(b) The Depository shall on receipt of intimation as above make appropriate entries in its
records and shall inform the Company.

(¢) The Company shall within thirty (30) days of the receipt of intimation from the Depository
and on fulfillment of such conditions and on payment of such fee as may be specified by
the regulations, issue the certificates of securities to the Beneficial Owner or the transferee
as the case may be.

Service of Documents

(11)Notwithstanding anything in the Act or these Articles to the contrary, where securities are held
by a Depository, the records of the beneficial ownership may be served by such Depository on
the Company by means of electronic mode or by delivery of floppies or discs.

Provisions of Articles to apply to shares held by a Depository

(12)Except as specifically provided in these Articles, the provisions relating to joint holders of

shares, calls, lien, on shares, forfeiture of shares and transfer and transmission of shares shall be
applicable to shares held by a Depository so far as they apply to shares held in physical form
subject to the provisions of the Depositories Act.

iini
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Register and Index of Beneficial Owners

(15)The Company shall cause to be kepta Register and Index of membess and a Register and Index
of debentures holders in accordance with sections 88 of the Act respectively apd the
Depositories Act, with details ol shares and debentures held in material and dematerthlized
form in any media as may be permitictd by law inctuding in any form of electronic medis
Register and Index of Benelicial Owners maintained by a Depository under section 1
Depositories Act shall be deemed tobe Register and Index of Members and Regrister and Index
of Dehentnre hohlers, as the case may be, for the’purpose of the Act. S

Register of Transfer

(16)The Company shall keep a "register of transfer”" and shall have recorded therein fairly anc
distinctly particulars of every transfer or transmission of any share held in material form.

CONVERSION OF SHARESINTOSTOCK

55.  The Company may, by an ordinary resolution: -

(a) Convertallorany of its fully paid-up shares into stock; and
(b) Reconvert any stock into fully paid-up shares of any denomination authorised by thes
regulations.

56.  The holders of stock may transfer the same or any part thereof in the same manner as, an
subject (o the same regulations under which, the shares from which the stock arose migt
before the conversion have been transferred or as near thereto as circumstances admit:

. Provided that the Board may, from time to time, fix the minimum amount of stock transferabl
so however, that such minimuimn shall not exceed the nominal amount of the shares from whic
the stock arose.

57.  The holders of stock shall, according to the amount of stock held by them, have the same right
privileges and advantages as regards dividends, voting and meeting of the Company. and otht
matter, as if they held the shares from which the stock arose; but no such privilege or advantag
(except participation in the dividends and profits of the Company and in the assets on windin
up) shall be conferred by an amount of stock which would not, if existing in shares, hat
conferred that privilege or advantage.

58.  Such of the regulations of the Company (other than those relating to share warrants), as u

applicable to paid-up shares shall apply to stock and the words "shares” and "shareholders”
those regulations shall include "stock” and "stockholders" respectively.
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60,

61.
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The Company may, from time to time, by ordinary resolution increases its share capital by such
sum, to be divided into shares of such amount, as the resolution shall specify.

Subject to the provisions of Section 61 of the Act, the Company may, by ordinary resolution in
general meeting:

(a) Consolidate and divide all or any of its capital into shares of larger ammounts than its
existing shares;

(b) Sub-divide its shares or any of thein, into shares of smaller amounts than is fixed by the
Memorandum of Association, so however, that in the sub- division the proportion between
the amount paid and the amount, if any, unpaid on each reduced share shall be the same as
it was in the case of the sharc from which the reduced share is derived;

(c) Cancel any share which, at the date of the passing ol the resolution in that behalf, have not

‘been taken or agreed to be taken by any person and diminish the amount of its share capital
by the amount of the share so cancelled.

The company may, by special resolution, reduce in any manner and with, and subject to, any
incident authorised and consent required by law,-

(a) Itsshare capital;

(b) Any capital redemption reserve account; or

(c) Any sharc premium account,

62, (1) Subject to Section 62 of the Act read with rules thereunder , where at any time, a Company

having share capital proposes to increase itssubscribed capital by issuc of further shares, such
shares shall be offered

(a) To person who, at the date of the offer, are holders of equity shares of the Company; or

(b) To employee under a scheme of employee' stock option subject to special resolution and
compliance of other condition(s) prescribed under the Act.; or

(c) To any other person, if it is authorized by special resolution and compliance of other
condition(s) prescribed under the Act.

(2) Nothing in the Article 62(1) shall apply to the increase of the subscribed capital of the Company

caused by the exercise of an option as a term attached to the debenture issued or loans raised by
the Company:

{a) To convert suchdebentures or loans into shares in the Company; or

(b) To subscribe for shares in the Company (whether such option is conferred in these Articles
or otherwise). .

Y

Provided that the terms of issue of such debentures or the terms of such loans include a term
providing for such option and such term:

Either has been approved by the Central Government before the issue of the debenture or the
raising of the loans by a special resolution passed by the company in general meeting.

(3) Notwithstanding anything contained in these zirtic]es the company inay follow the order of the

government passed under section 62 in compliance of rules made thereunder.

The Company may, from time to time, by special resolution and on compliance with the
provisions of Section 66 of the Act, reduce its share capital and any capital reserve fund or share
premium account,

14
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et o Luitding st provisions of any plant for the company.

65.  The Company, if authorized by a spo L rewolution possntal ol gpeciinge 08y
amalgamate or canse itsell to be amalpated with any it peinein i iody ¢ e

subject however, 10 the provisions of Section 391 10 394 of the Compiiniey ACt L0 OF Seciion
230, 231, 232 and any other applicable provisions of the Act, including an
modification/amendment thereof.

BRANCH OFFICE

66.  TheCompany shall have powerto establish Branch Office, Subject to the provisions of the Ac

orany statutory modification thereof.

BUY - BACK OF SHARES

» . . > - x . P > "

67.  Notwithstanding anything contained in these Articles but subject to the provisions of Sectic
68 to 70 and any other applicable provision(s) of the Act or any other law for the time in bein
force, the Company may purchase its own shares or other specified securities.

CAPITALIZATION OF PROFITS

6% (i) Thecompany in general mecting may, upon the recommendation ofthe Board,

(a) That itis desirable to capitalize any part of the amount for the time being standing to t
eredit of any of the company's reserve accounts, or {0 the credit of the profit and lo
account, or otherwise vailable for distribution; and e

(by That such sum be accordingly set free for distribution in the manner specified in elause (
1o the member(s) or amongst the member(s) or any particular section ol the members w
would have been entitled thereto under the laws, rules, regulations, notificatio)
directives, circulars and order, if any, as may be applicable to the Company or as may
approved by the members and/or by the board of the Company, from time o time,
distributed by way of dividend and in the same proportions.

(ii) The sum aforesaid shall not be paid in cash but shall be applied, subject to the proyisi
contained in ¢lause (iii), either inor tawards-

(a) Paying up any amounts for the time being unpaid on any shares held by such memb
respectively; . e

(b) Payingupinfull, unissued shares of the company to be allotted and distributed, creditec
fully paid-up, Lo and amongst {he member(s) or any particular section of the members
per their entitlement or otherwise under the laws, rules, regulations, nolificatic

directives, circulars and order, if any, as may be applicable to the Company, from timi
time, in the proportions aloresaid; -
() Partlyinthe way specified in sub-clause (A) and parlly in that specified insub - clause (
Provided that allotment of distribution of shares shall not be made to those members v
furnish to the Company a written intimation waiving their entitlement to Teceive s
allotment or distribution of shares credited as fully paid up pursuant to this article
accordingly the corresponding amount shall not be capitalized.
(iil) A securities premium account and a capital redemption reserve account may, for
purposes of this regulation, be applied in the paying up of unissued shares to be issue

— 15
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members of the company as fully paid bonus shares;
(iv) The Board shall give effect 1o the resolution passed by the company in pursuance of this
regulation.

69, (1) Whenever such a resolution as aforesaid shall have been passed, the Board shall-

(a) Make all appropriations and applications of the undivided profits resolved to be capitalized
thereby, and all allotments and issues of fully paid shares if any; and
(b) Generally do all acts and things required to give effect thereto.

(i1) The Board shall have full power-

(a) To make such provisions, by the issue of fractional certificates or by payment in cash or
otherwise as it thinks fit, for the case of shares becoming distributable infractions: and
“(b) To authorize any person 1o enter, on behalf of all the members entitled thereto, into an
agreement with the company providing for the allotment to them respectively, credited as
fully paid-up, of any further shares to which they may be entitled upon such capitalisation,
or as the case may require, for the payment by the company on their behalf, by the
application thereto of their respective proportions of profits resolved to be capitalised, of
the amount or any part of the amounts remaining unpaid on their existing shares;

(iii) Any agrcement made under such authority shall be effective and binding on such
members.

69.(A) (1) The Company in the general meeting shall have the power to authorize/delegate/vest any
: such power with the Board of the Company to capitalize the profits of reserve up to a
particular limit and with in the specified time frame, in one or more tranches, as and when
the board may deem fit and proper, and any such action taken by the board for
capitalization and/or for issuance of shares pursuant to such delegated authority shall be
deemed to have necessary consent to the members of the Company

(2) The Board shall give effect to the resolution passed by the company in pursuance of this
regulation.

GENERAL MEETING

70, Al general meetings other than the Annual General Meeting of the Company shall be called
Extra- Ordinary General Meeting.

71. (1) TheBoard may, whenever it thinks fit call an Extra-Ordinary General Meeting.
S (2) If at any time there are not within India Directors capable of acting who are sufficient in
number to form a quorum, , any director or any two members of the company may call an

extraordinary general meeting in the same manner, as nearly as possible, in which such a
meeting may be called by the Board.

’

VC(’)NDUE?’I‘ OF GENERAL MEETINGS

72, No general meeting, annual or extraordinary, shall be competent to enter upon, discuss or

transact any business which has not been stated in the notice by which it was convened or
called.

No business shall be transacted at any general meeting, unless a quorum of members is present
at the time when the meeting proceeds to business.

(a) Save as otherwise provided herein, the quorum for the general meetings shall be provided
in Section 103 of the Act.

(b) A body corporate, being a member shall be deemed to be personally present if it is
represented in accordance with section 113 of the Act.

16
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77.
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Chaivman, if any of the Board shall preside as Chairman at every general meeting OF Uy
Company.

Ry pos b Choareoan o a0 e s nob present within fifteen minutes after the tiny
SETIICR IR Goldbrie Hes i o i unwilling to act as Chairman of the meeting, th
ot puc sl bobe cie od the e tveste be the Chairman of the meeting.

If at any meeting no Director is willing to uct as Chairman or no Director is present within 1
(tifteen) minutes alter the time appointed for holding the mecting, the members present whii
choose one of the members to be the Chairman of the meeting

No business shall be discussed at any general meeting except the election of a chairmaﬁ, whi
the chair is vacant.

ADJOURNMENT OF M TING

78, (1) The Chairman may with the consent of uny meeting at which aguorum is present and shall, if:

directed by the meeting, adjourm the meeting, from time totime and place to place.

2y No business shall be transacted at any adjourned meeting, other thun ihe business le

(3

) When a meeting is addjourned for thirty days or more, fresh notice of the adjourned meetir, .0

unfinished at the meeting from which the adjournment took place.

be given as inthecasc olan original meeting.

() Save as aforesaid, and as provided in section 103 of the Act, it shall not be necessary to givea

79.

80.

notice ol an adjournment or of the business to be transacted at an adjourned meeting,

In the case of an equality of votes, whether on a show of handsorona poll, the chairman of |
meeting at which the show of hands takes places or at which the poll is demanded, shall
entitled to a second or casting vote.

Auy business other than that upon which a poll has been demanded, may be proceeded wi
pending the taking of the poll.

VOTES OF MEMBERS

81.

82.

83.

g4.

Subject to any rights or restrictions for the time being attached to any class orclasses of share

(a) Onashow of hands, every member present in person shall have one vote;and
(b) Ona poll, the voting rights of members shall be in proportion to his share in the paid
equity share capital of the company.

A member may exercise his vote ata meeting by electronic means in accordance with sec
108 and shall vote only once. .

In the case of joint holders, the vote of the senjor who tenders a vote whether in person o
proxy, shall be accepted to the exclusion of the votes of the other joints holders. For
purpose, seniority shall be determined by theorder in which the names of joint holders star
the Register of members. G

A member of unsoufid mind, or in respect of whom an orderhas been made by any Courtha
jurisdiction in lunacy, may vote, whether on a show of hands or on a poll, by his-committ
other legal guardian, and any such committee or guardian may, on a poll, votc by pr
provided that such evidence as the Board may require of the authority of the person claimis
vote shall have been deposited at the office not less than 24 hours before the time of holdin
meeting or adjourned meeting at which such person claims to vote on poll.

17
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85 v business other than that upon which a poll has been demanded may be preceded with,

peinting the taking of the poll.

S5 1 e ooy shindi be cpbiiod s vore ah i fea cal vy unless all calls, and other sums
sny or in respect of sharcs on which

Lenthy payadide by b mnespeviol shiies i thaConnp

Cany e of Hen have been P
sfon of any voter, exeepl at the meeting or adponraead
ar ontendered wind every vote not disallowed at stichy

the Carnpany e Sxered

101 s objeciion shadl s Leer the qualid

1

meeting al which the voiv phjecicd fo b v
meeting shall be valid forall purposes.

(3)Any such objection made indue time shial! be referred to the Chairman of the meeting, whose

decision thereon shall be final and conclusive.

PROXY

87 The instrument appointing a proxy and the power of ativrney or other authority if any under
which it is signed or a notarized copy of that power of attomey shall be deposited at the
registered office of the Company. not less than 48 hours before the time for holding the meeting
or adjourned meeting al which the person named in the insirument proposes to vote, or in the
sase of a poll, not less than 24 hours hefore the time appointed for taking of the poll; and in
default the instrument of proxy shall not be treated as valid.

An instrument appointing a ptoxy shall be in the form as prescribed in the rules made under
section 105 of the Act.

A vole given in accordance with the terms of an instrument of proxy shall be valid,
notwithstanding the previous death or insanity of the principal or the vevocation of the proxy or
of the authority under which the proxy was execuled, or the transfer of the shares in respect of

which the proxy is given

Provided that no intimation in writing of such death, insanity, revocation or transfer shall have
been received by the Company at its office before the commencement of the meeting or

adjourned meeting at which the proxy is used.

BOARD OF DIRECTORS

90. The number of Directors of the Company shall not be less than three and not more than fifteen.

The following were the first directors of the Company:-

1. Mr Rohtas Goel 2. Mrs Sushma Goel

9].. (i) The remuneration of the directors shall, in so far as it consists of monthly payment, be

deemed to accrue from day-to-day.

(i) The Board of directors may pay all expenses incurred in the formation, promotion and
registration of the company.

(iii) In addition to the remuneration pay
be paid all travelling, hotel and other expenses properly incurred by them-

(a) In attending and returning from meetings of the Board of Diréc;tors or any committee
thereof or general meetings of the comparny; or ' -
(b) In connection with the business of the company.

g2.  The Board may pay all expenses incurred in getting up and registering the company.

18
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(2)uety persoi Shall hol

94.

95.

96.

97,

98.

99. (1)The company may exercise the po

e coweratany e ine
A o i derer, providud the sumber of the diveciea - and
aetiiemal direcions ol deald ned at pny e cveveds ihe meximum strength fixed for the
B by the Arhiches,
d office only up to the date of next aniui! woners meeting: of the Connpany
Gor at it esiing subjoc i the

B ey {o ;:px;nn\l opesoh

(it shall be eligible for appointment by the Company as a dite:
provisions of the Act. :

At every annual general meeting of L comipany wile third of sueh directors for the time being as
e liable to retire by rotation ii accordance with the provisions of Section 152 of the Act read
with rules thereunder or if there number i« not three or a multiple of three, then the number

nearest to one third shall retire from office in accordance with the applicable provisions of the
Act.

The Directors shall not be required to hold any qualification shares in the Company.

of Section 161 of the Act, the Board of Directors shall have pawer to

Subject to the provisions
a director during his absence for a

appoint an alternade Director to act as an alternate director for

+

period not less than three months from India.

Subject to the provisions of Section 161 of the Act, the Board of Directors shall have pmv::r‘ o
appoint any person as a director nofminated by any institution (not fimited Lo financial
institution, bank etc) in pursuance of the provisions of any Jaw for the time being in foree or of
any ;xgrccmem or by the contralstate Government by virtue of its shareholding in a government
company. Provided that every nomination, appointment or removal shall be in writing and in
accordance with the rules and regulations of the Vgxwernmcm,‘a::orporation or any other
institution. However, nominee director shall he entitled to the same rights and privileges and be
subject to same obligations as any other Director of the Company.

A Ditector may be or become a director of any company promoted by the company or in which
it may be interested as a vendor, sharcholder or otherwise and no such director shall be
accountable for any benefits received as director or shareholder of such company. ~ Such
Director before receiving or enjoying such benefits in casc in which the provisions of section
188 of the Act are attracted will ensure that the same have been complied with.

¥f it is provided by any trust deed securing or otherwise in connection with any issue of
debenture of the Company that any person or persons shall have power to nominate a Director
of the Company then in the case of any and every such issue of debentures, the person having
power may exercise such power, from time to time and appoint a Director accordingly, A7
Director so appointed is herein referred to as Debenture Director may be removed from olice
any time by the person Or persons in whom for the time being is vested the power under which
he was appointed and another Director niay be appointed in his place. A Debenture Director
shall not be liable to retire by rotation, but he, shall be counted in determining the number of

retiring Directors.

wers conferred on it by scmiion 88 with regard {o the keeping
1c Board may (subject to the provisions of that section) make and v

of a foreign register; and t
such regulations as it may think fit respecting the keeping of any such register. fin
(2) The Board may exercise the powers o have an official seal of the Company for use abroad.
(3)Subject to Section 188 of the Act, the Directors may enter into contract or arrangement on
behalf of the Company subject 1o the necessary disclosures required by the Act, being made
wherever any Director is in any way, whether directly or indirectly concerned or interested in

the contract or arrangement.
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; OO, Al cheques, Prowissory noies, drafts, hundis, bills of exchange and other negotiable
instruments, and all receipts for monies puid (o the company, shall be signed, driwn, aceepied,
endorsed, or othierwise executed. as the case may be, by such person and in such maaneras the

Board (including committes thereof) shall from Gime w time by resolution determine.

; Ol Every ditector present at an y meeting of the Board or of a committee thereof shall sign his name
in a book/attendance slip to be kept for that purpose.

1 02 In the course of'its business and for its benefit, the company shall, subject to the provisions of

the Act, be entitled 1o agree with any person, firm, corporation, government, financing
institutions or other authority that he oritshall have the right to appoint his or its nominee on the
‘Board of Directors of the company upon such terms and conditions as the directors may deem -
fit. Such nominces and their successors in office appointed under this Arlicle shall be called
Special directors, Special directors shall be entitled to hold office until requested Lo retire by the
government, authority, person, firm, institution or corporation who may have appointed them
and will not be bound to retire by rotation. As and whenever a Special Director vacates office
whether upon request as aforesaid or by death, resignation or otherwise the government,
authority, person, firm, institution or corporation who appointed such Special Director may if
the agreement so provide, appoint another Director in his place. But he shall be counted in
determining the number of retiring Directors.

03.(1) Subject to the provisions of Section 197 of the Act and read with rules thereunder as applicable

and amended from time to time, each director including Managing Director(s) and Whole Time
Director(s) may be paid sitting fees for each meeting of the board or a Committee thereof, such
sum as may be determined by the Board of Directors from time to time within the maximum

limit specificd in the above provisions and rules. ,

(2) Subject to the provision of Section 197, 188 of the Act, read with rules and schedule thereunder
, the Directors shall be paid such further remuneration, whether in the form of monthly payment
or by a percentage of profit or otherwise, as the Company in general meeting may, from time to
time, determine and such further remuneration shall be divided among the Directors in such
proportion and in such manner as the Board may, form time to time, determine and in default of
such determination, shall be divided among the Directors equally or if so determined paid on
the monthly basis.

(3) Subject to the provision of Section 197,188 of the Act, read with rules and schedule thereunder,
if any Director be called upon to perform any extra services or make special exertions of efforts
(which expression shall include work done by a Director as a member of any committee formed
by the Directors) the Board may pay such Director special remuneration for such extra services
or special exertions of efforts either by way of a fixed sum or by percentage of profit or
otherwise and may allow such director at the costand expenses of the Company such facilities
or amenities (such as rent free house, frec medical aid and free conveyance) as the Board may
determine form time to time. .

The office of a Director shall become vacant :

(i) Onthe happening of any of the events provided for in Sectioni 215 of the Act;
(ii) On contravention of the provisions of Section 184 and/or 188 of the Act, or any statutory
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106.

107.
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muodifications there of;

(iii) If person is a Director in more Conpanics than as specified, rom time (o me. Wde,
section 165 of the Act. ”

(iv} In the case of alternative Director on a return of the original Director of Uhe State, in tefm gf
Section 161 of the Act; ‘

(v) On resignation of his office by notice in writing,

QSRR RELATEOR TO BREOWINGARYITTMEN FR0 QAN 1t

Subject to the provisions of Section 73. 76, 179.180 and 181 of the Act, and rules made thern
under and dircctions issued by the R.B.I, the Director may exercise all the powers of th
company to borrow money (including acceptance of public deposits) and to sell, lease o
otherwise dispose of the whole or substantial the whole undertaking or to inwvest the amount o
compensation or to mortgage or charge its undertaking, property including pledge on shares
(both present and future) and uncalled capital, or any part thereof and to issue debentures. sioe
and other securities whether outright as security for any debt, liability or obligation of th
Company or of any third party.

The payment or repayment of moneys borrowed as aforesaid may be secured in such Hianng
and upon such terms and conditions in all respect as the Board may think fit and in particulat b
aresolution passed at the meeting of the Board (and not by circulation) by the issue of deb J
or Debenture stock of the Company. charged upon all or any of the property of the comy
(both present and future). ) ;

Any debenture, debenture-stock or other securities may be issued at a premium or otherwi
and may be issued on condition that they shall be convertible into shares of any denominatio
and with any privileges and conditions as to redemption, surrender, drawing, allotment
shares, attending (but not voting) at general meetings, appointment of Directors and otherwi
Debentures with the right to conversion into or allotment of shares shall be issued only with 1l
consent of the company in general meeting by aspecial resolution. .

The Company shall have the power to re-issue redeemed debenture in accordance with 1l
provisions of the Act.

Subject to the provisions of Section 186 of the Act, and any other applicable pravisions s
thereunder the Board is authorized, to lend by way of loan or otherwise, to_invest as
investment or in projects or otherwise, to pledge and/ or mortgage any of its assets, movable
immovable held as investment, stock or otherwise as security and to guarantee the payment
money, unsecured or secured, or to become sureties for the performance of any contracts
obligations with any bank, financial institution, private party, NBFCetc. for raisingany’
for itself or for securing any Joan given to any other Company or body corporate or any oth
person as and when the Board of Directors may deem fit. Subject to the provisions of 1
Companies Act the board may delegate any or all the aforesaid power(s) mentioned in {
Article 105 to 108 or other power(s) of the Board to any committee of the directors of {
Company. ,

PROCEEDINGS OF THE BOARD

109.

Subject to Section 174 of the Act, the quorum for the meeting of the Board of Directors shall
one third of its total strength (any fraction contained in that one third being rounded off as oi
or two Directors, whichever is higher; provided that where at any time number of interes!
Diréctors exceed or is equal to two third of the total strength, the number of the remaini
Directors, that is to say, the number of Directors, who are not interested, present at the meeti
being not less than two, shall be the quorum during such time. However, the participation of|
directors by video conference or by other audio visual means shall also be counted for !
purpose of the quorum.
) 5/0\ 21
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HO (1) The Board of Directors may meet for the conduct of business, adjourn and otherwise regulate its
meeting, as it think fit,
(2)A director may, and the manager or secretary on the requisition of a director shall, at any time,
summon a meeting of the Board.

111, If ameeting of the Board could not be held for want of quorum, whatever number of Divectors,
not being less than two, shall be present at the adjourned meeting, notice whereof shall be given
to all the Directors, shall form a quorum,

112.(1)Save as otherwise expressly provided in the Act, questions arising at any meeting of the Board
shallbe decided by a majority of vote.
(2)In case of an equality of Votes, the Chairiman of the meeting shall have a sccond or casting vote.

113 The continuing Directors may act notwithstanding any vacancy in the Board, but if and so long
their numbers is reduced below the quorum fixed by the Act for a meeting of the Board, the
continuing Director or Director may act for the purpose of increasing the number to that fixed
for the quorum or for summoning a general meeting of the Company, but for no other purpose.

114 (1) Subject to the restrictions contained in Section 179 and 181 of the Act, theBoard may delegate *
any of its powers to committees of the Boardconsisting of such member or members of its body
as it thinks fit and it may, from time to time, The Company shall have the power to re-issue
redeemed debentures in accordance with the provisions of the Act. revokesuch delegation and
discharge any such committee of the Board either wholly or in part and either as to persons or
purposes, but every committee of the Board so formed shall in the exercise of the powers so
delegated conform to any regulation that may from time to time imposed on it by the Board. All
acts done by any such committee of the Board in conformity with such regulations and in
fulfillment of the purpose of their appointment but not otherwise, shall have the like force and
effect asif done by the board.

(2) The Board shall be entitled to exercise all such powers, and to do all such acts and things, as the
Company in authorized to exercise and do under the Act, Listing agreements, deed,
agreement(s) etc or any other Law applicable to the Company

The meeting and proceedings of any such committee of the board, consisting of the two or more
members shall be governed by the provisions herein contained for regulating the meeting and
proceedings of the Directors so far as the same are applicable thereto and are not superseded by
any regulation made by the Directors.

116 (1) A committee may elect a Chairman of its meetings.
(2)If no such chairman is elected or if at any meeting the chairman is not present within five

minutes of the time appointment for holding the meeting, the members present may choose one
of their members to be chairman of the meetmg

117 (1) A committee may meet and adjourn as it thinks propet.
(2)Questions arising at any meeting of a committee shall be determine by a majority of votes of the
members present and in case of an equality of votes, the chairman shall have a second or casting

vote.
118.  All acts done by any meeting of the Board or by a committee thereof or by any person acting as
Director shall, notwithstanding that it shall afterwards be discovered that there was some defect
in the appointment or continuance in office of any of such Director or person acting as aforesaid
or that they or any of them were disqualified or had vacated office or were not entitled to act as
such, or that the appointment of any of them had been terminated by virtue of any provisions
contained in the Act or in these Articles, be as valid as if every such person had been duly
appointed, had duly continued in office, was qualified, had continued to be a Director, his
appointment had not been terminated and he had been entitled to be a Director provided that
nothing in this Article shall be deemed to given validity to any act done by a Director after his

22
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appointmenthas been shown to the Company to be invalid oy to have termimaicd

119, vive nn ofhenwi e e Aled e e Ao peselonon in wiing s ened oy sl the
prerahes ot the Boand o ot acorninoe tegead. fon e e by cutitled o e cave nonice of
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picciing o Dol orvoanmiitiee ey opvened and held.
MANAGING DIRECTORSS) AND WHOL JUTINE DTREUTORE)

120.  Subject o provisions of Goction 106 and 197 of the Act read with rules and schedul
tierennder, the Board of diveciors may. from fime 10 Hime, appoint one of ore of tewr directo
whether holding the position of Chairnn ol the Company/board or not, 1o the office
Managing Director/s or whole time Direetor/s for a period not exceeding Stive) years at 8 i
and on such terms and conditions as the Board may think it and subjoct A the wermy of an
agreement enfered into with him, may revoke such appointment, amed in making suc
appointmenis, the Board shall ensure compliance with the requirement of the Companies Ac
201 3 snd shall seek and obtain such approvals as prescribed by the Act, provided that o Direct
so appointed, shall not, while holding such office, be stibject to retirement by rotation, buth
appointment shall be automatically determined if he ceases to he a Director. However, he she
be counted in determining the number of retiring Directors.

121. The Board may entrust and confer upon Managing director/s including joint or depty -
additional Managing Director or whole time Director/s any of the powers of manageise
which would nototherwise be exercisable by B upon such lermis and conditiongand with sw
restrictions as the Board, may think fit, subject always to the superintendence, control a
direction of the Board, The Board may. from time (0 time. revoke, withdraw, alter or vary all
any of their powers.

CHIEF EXECUTIVE OFFICER, MANAGER, COMPANY_SECRETARY OR CHIE
FINANCIAL OFFICER ' ‘

122. Subject to the provisions of the Act,-

(i) A chicef executive officer, manager, company sceretary or chief financial officermay
appointed by the Board for such term, at such remuneration and upon suchconditions a
may thinks fit; and any chief executive officer, manager, companysecretary or ch
financial officer so appointed may he removed by means of aresolution of the Board;

(if) A director may be appointed as chiel execulive officer, manager, companysecretary
chief financial officer. '

123. A provision of the Act or these regulations requiring or authorising a thing to bedone
director and chief executive officer, manager, company secretary or chieffinuncial officer sl
not be satisfied by its being done by or to the same person acting bothas director and as, o

place of, chief executive officer, manager, company secreiary or chieffinancial officer.
THE SEAL

124.(1) The Board shall provide a common seal for the purposes of the Company and shall have pov
- from time to time, to vary or cancel the same and substitute anew sealinlieu thereof. The B
shall provide for the safe custody of the seal for the time being. :

.

(2)Subject to any statutory requirements as to Share Certificates or otherwise, the seal of

| i
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which the scal of the Company is s0 affixed in their presence or in such manner as the Board
may determine by specific resolution in that behalf,

BEVETHON IS AONTHIE OV EDS

125 The Company in General muecting may declare dividends but no dividend shall exceed the
amount recommended by the Ui J,

126  Subject to the provisions of section 123, the Board may, from time to time, pay interim
dividends to the members.

recommending wny dividend, set aside out of the profits of the

127 (1 The Board miay, belore
ser, s reserve or reserves which shall at the discretion

Company, stuch sums, as it may think proj
of the Board, be applicable forany of the purposes to which the profits of the Company ity be
properly applied, including provision for mecting contingencies or for equalizing dividends
and pending such applications may at the ke o seretion either be employed in the business ol
the Campany or be invested in such investiments as the Board may, form time (o time, think fit.
123 The Board may slso carry forward any profils which it may think prudent notto divide, without

setting them aside as areserve.

128 Subjects to the rights of the persons, if any, holding shares with special rights as to dividends,
and dividends shall be declared and paid according to the amounts paid or credited as paid on

the shares in respect whereof the dividend is paid.

() No amount paid or eredited as paid on a share in advance of calls shall be treated for the
purposed of thisregulationas having been paid on the share.
(b Alldividends shall be apportioned and paid proportiopately to theamounts paid orcredited
as paid on the shares during any portion or portions of the period in respect of which the
dividend is paid, but if any share is issucd on terms providing that it shall rank for dividend
as from a particular date such share shall rank for dividend accordingly.

129. The Board may deduct from any dividend payable to any member all sums of money, if any,
presently payable by him to the Company on account of calls or otherwise in relation to the

shares of the Company.

130 (1) Any dividend, interest or other money payable in cash in respect of share may be paid by cheque
or warrant sent direct to the registered address of the holdetor, in case of j(ﬁm holders, to the
registered address of that one of the joint holders who is first named on the register of members,
or to such person and 1o such address as the first named holder or joint holders may in wriling
direct.

(2)Every such cheque or warrant shall be made payable to the order of the person, to whom it is

sent.

(3) Any onc of two or major joint holders of a share may give effectual receipts for any dividends,
bonus or other moOnCY payableinrespectof such share.

{4) Notice of any dividend that may have been declared shall be given to the persons entitled to
share therein in the manner mentioned in the Act,

(5)No dividend ghall bear interest against the Company, irrespective of the reason for which it has
remained unpaid. The company shall complythe applicable Section/provisions of the Act in
respect of such shares. ‘ " ’

(6)Where the Company has declared a dividend but which has not been paid or claimed or the

Ay
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ACCOUNTS

131 (i) The Board shall ciuse proper books ol acounnts o he maintained under Section 128 ot
Act. Balance sheet and profit and loss aceount of the Company or Financal Statemen
will be audited by a qualified auditors for cOrfaciness s per the provisions of the Act.

(i) The Board shall from ime to time determine whether and to whiat extent and al what tim
and places and under wiil conditions or tegulations, the accounts and books of 1l
company, or any of them, shall be open tothe inspection ol membersnot beingdirecto

(iii) No member (not being a divector) shall have any right of inspecting any account or

document of the company except as conferred by law or zmthurised by the Board or by t

company in general meeting.

AUDIT

132(1) The Board of Directors may fillup the casual vacancy in the office of the Auditors.
(2) The remuneration of auditors shall be fixed by the Company in accordance with the provisic
of the Act. ‘

WINDING UP

133 Subjectiothe provisions of Chapier XX of the Act and rules made therennder-

(i) 1 the company shall be wound up, the liquidator may, with the sanction of a spe
resolution of the company and any other sanction required by the Act, divide amongst
members. in specie or kind, the whole or any part of the assets of the company, whel
{hey shall consist of property of the same Kind or pot.

(i) For the purpose aforesaid, the liguidator may set such value as he deems fair upon
property to be divided as aforesaid and may determine how such division shall be car
outas between the members or different classes of members. ‘

(iii) The liguidator may, with the like sanction, vest the whole or any part of such ngset
trustees upon such trusts for the benefit of the contributories if he considers necessary,
so that no member shall be compelled to accept any shares or other securities whet

there is any liability.

INDEMNITY

134  Bvery Director, Auditors, Secretary, and other officer or servant of the Company ( all of w
are hereinafter referred to as officer or servant ) shall be indemnified out of the assets o
company against any lability incurred by him in defending any proceedings, whethier ¢ir
criminal, in which judgment is given inhis favour or in whicl he is acquitied or in which rel
granted to him by the courtor the Tribunal.

25
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Dircctor) shall be entitled to visit or inupsot the Compmunys workes op allee widion e
permesigr of e Boand ol Becion ot e Adigting: Pracuive ficgiig sheeea iy ef d
infonnation respecting any detals of the Compriy’s business, Waditgg o clistoners o sy
patter s hicl s o may e i the nainre o arde seciet, inysicry of trade or secret process or any
other matter which may relate to the conduct to the husiness of the Company or which in the

opinion of the Directors, it will be inexpedient in the interest of the company to disclose.

STOCK EXCHANGE

Till such as the company remains a menther of any recognized Stock Exchange in India, the
Roard as well as all members of the company shall take such step as necessary to alter, amend or
adopt such provisions in the Memorandum and Article of Association of the Company as may
be required by such Exchange and any alteration or amendment of the Memorandum of
Association und the Articles of Associations of the company will be subject to the approval of
the Stock Exchange. if required, and shall be in compliance with any rules or conditions that
may be prescribed by the Stock Exchange in this behalf from time to time.

£
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Name, address, occupalion |

and description of
- subscribers. i
|, ROHTASH KUMAR'

GOEL S/o Sri Yadram Goel
18-E/1, Jai Sarai, New Dclhi-
110016 (Business)

2. MRS. SUSHMA GOEL
W/o Sri Rohtash Kumar
Goel 18-E/1, Jai Sarai,
New Delhi-110016 (House-
wife)

Signaturc
Subscribers

Sd/-

Goel

Sd/-
Sushma Goel

Rohtash Kumar E

TP

O Signature of  Witness
| address,  desceription
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Co pany Information
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Winistry Of Carporsie Affairs - MCA Services ] 9 3

Ministry Of Corporate Affairs

Date ; 7-02

L Cn

0C Name

Emaif Id

s aintained

C mpany Name

R<gistration Number

#2te of Incorporation

Repistered Address

Category of Company

Suzbeategory of the Company

A.ddress at which the books of account are to be

Listed in Stock Exchange(s) (Y/N)

L74899HR1989PLCO51918
OMAXE LIMITED

ROC Dethi

051918

08/03/1989

secretarial1@omaxe.com

SHOP NG-19-B, FIRST FLOOR OMAXE CELEBRATION MALL, SOHNA RO, AD,
Gurgaon, GURGAON, Haryana, India, 122001

7, Local Shopping Complex Kalkaji, New Delhi, Delhi, India, 110019

Yes
Company limited by shares

Non-government company

=204 5:56:56 pi

Ciass of Company Public
ACTIVE compliance ACTIVE Compliant
Authorised Capital (Rs) 5,60,00,00,000
Paid up Capital (Rs) 4,32,90,05,400
Date of last AGM 29/09/2023
Date of Balance Sheet 3170372023
Compagy Status Active
Jurisdiction
ROC (name and office) ROC Delhi
RD (name and Reglon) RD, Northern Region
Index of Charges
Whether
. : harge
Sr. Charge Holder Date of Date of Date of o
Neo SRN Charge Id Name Creation Modification  Satisfaction Amount Address registered
by other
entity
4th Floor, Mistry Bhaven, 122
SBICAP TRUSTEE . . .
I AAS223781 100821871 COMPANY 06/112023 . . 60,40,00,000 D‘“““‘“‘";’fﬁf" ‘?Hf’ﬁh"fhﬂ""e’ No
LIMITED Mumbai,Mum 21, Mumbai,
Muharashtra, india, 400020
198/12-13, 2nd Floor, Main Road,
VENUS INDIA y A
2 AASS67721 100798113  ASSET-FINANCE  29/09/2023 . . 15,00,00,000  Romesh Merket, Eastof Kaflgsh,South -,
Dethi, New Delhi, Delhi, India,
PRIVATE LIMITED 110065
KOTAK 27BKC, € 27, G Block Bandr Kurls
3 . AA3S343LS 100748751 MAHINDRA BANK 10/07/2023 - 1.01,35,00,000 Complex, Bandm (E), Mumbai, No
LIMITED Mumbai, Maharashira, India, 400051
ol KRM Tower, 7th Floor, No. 1,
IDFC FIRST BANK. Harrington Road, Chetpet, Chennei,
4 AA34T1326 100750925 LIMITED 2810612023 - - 50,00,000 Egraore Nungambakkarn, Tamil Nadu, No
India, 600031
5 AAT154423 100649407 KOTAK 151112022 B 25.,00,00,000 27BXC, C 27, G Block Bandra Kurlg No
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2R Py
W SRN
& F08101543
T AAG645513
B T94834165
9 T94834488
10 T9I844910
1T TB5635308
12 TBS633691
13 T85632033
14 T76678846
15 Te1881724
6 TI6666379
17 TT4570862
18 T76665058
19 TI6664333
20 T73556888
A TH091075
22 T70839956
23 T6HE63TS
26 T37073509
25 T60980240
2% R66761420
77 RS9383174
B R45I8786
2

R 45186988

Chorge 14

100583034

100564596

100556022

100556021

100550982

100543787

100543784

100543780

100530616

100535486

100530603

100526798

100530602

100530600

100524670

100525629

100517524

100503941

100469768

100455110

108376§37

100370414

100347252

100347245

Chzepe Halde
N

LIMITED

VENUS INDIA
ASSET-FINANCE
PRIVATE LIMITED

VISTRAITCL
{INDIA) LIMITED

Axis Bank Limited
Axis Bank Limited
Axis Bank L:tmited
Axis Bank Limited
Axis Bank Limited
Axis Benk Limited
Axis Bank Limited
Axis Bank Limited
Axis Bank Limited
Axis Bank Limited
Axis Bank Limited
Axis Bank Limited
Axi5 Bank Limited
Axis Bank Limited

PNB HOUSING
FINANCE LIMITED

INDIABULLS
COMMERCIAL
CREDIT LIMITED

INDIABULLS
COMMERCIAL
CREDIT LIMITED

INDIABULLS
HOUSING
FINANCE LIMITED

INDIABULLS
HOUSING
FINANCE LIMITED

ICICI BANK
CIMITED

Axis Bank Limited

Axis Bank Limited

Dute of
Creotion

02/05/2022

12/04/2022

14/03/2022

14032022

03/03/2022

28/02/2022

14/02(2022

14/02/2022

30/01/2022

30/01/2022

1810172022

04/01/2022

30/12/2021

30/12/2021

23/12/2021

1671212021

06/12/2021

o

2501072021

29/06/2021

28/06/2021

17/09/2020

25/06/2020

25/06/2020

20/06/2020

501

Wainistey OF Cr e £l
Puate of Date of
Modificstion Etishicnion

1210172024
1871272021 -
- 22/1012021

87

Amound

25,00,00,000

4,40,00,00,000

40,00,000

90,00,000

23,00,000

17,60,000

18,35,000

23,600,000

23,00,000

23,600,000

22,60,000

22,60,000

8,45,000

8,45,000

20,65,000

88,46,198

34,23,00,000

20,00,60,000

10,00,00,000

3,67,4983 416

70,00,00.000

27,70.000

32,78,000

17,10,000

- PAUA Services

J4Y

Address

Mumbai, Maharoshira, India. 4000“

198712413 2es | b Noin R“wd
Ramesh Marker, bust of }‘:'“”h‘\‘,‘\g’.w

Delh, | india, 110065

L& FS FINANCIAL CENTR B
NO €22 G BLOCK.
BANDRA KURLA COMP Lz,
BANDRA EAST,MUMBAL | 15
400051 '

CPC Himalaya House, Ca“nougm
Place New Delhi, Delhi, India, 1 10001

CPC Himalays House, Cannoy, ht
Place,New Delhi, Delhi, India, 1y 0001

Himalaya House, Cannoughy
Place,New Dethi, Delhi, India, 13 0019

Himalays House, Cannoughy
Place,New Delhi, Delhi, India, 11000;

Himalaya House, Cannought
Place,Now Delhi, Delhi, India, 110001

Himalaya House, Cannoughe
Place,New Dethi, Delhi, India, 11g00;

Himalaya House, Cannought
Place,New Dethi, Delbi, India, 11000

Himalays House, Cannought
Place,Mew Dethi, Delhi, Indie, 11000]

Himalaya House, Cannought
Place.New Delhi, Delhi, India, 110001

Himalaya House, Cannought
Place,New Dethi, Dethi, India, 11000t

Himalaya House, Cannought
Place,New Delhi, Dell, India, 110001

Himalaya House, Cannought
Place,New Delhi, Delhi, India, 110001

Himataya House, Cannought
Pluce,New Dethi, Delbi, India, 110001

Himalaya House, Cannought
Place,New Delhi, Delhi, India, 110001

9TH FLOOR ANTRIKSH
BHAWAN,22 K G MARGNEW
DELHL, , India, 110001

M - 62 & 63, FIRST FLOOR,
CONNAUGHT PLACENEW
DELHY, , India, 110001

M - 62 & 63, FIRST FLOOR,
CONNAUGHT PLACENEW
DELHI, , India, 110001

M - 62 & 63,FIRST FLOOR,
CONNAUGHT PLACENEW
DELHL, , India, 11000}

M - 62 & 63,FIRST FLOOR,
CONNAUGHT PLACENEW
DELHL, , India, 11000}

ICICI BANK TOWER BANDRA
KURLA COMPLEX, BANDRA,
MUMBALMUMBAL Maharashirz,
ndia, 400051°

Himalaya House,Canought Place,
Delhi-110001, Delhi, Delhi, India,
110001

Himalaya House.Cannought Place,
Delhi-110001,Delbi, Dethi, India,
. 1eom

Wohetht!

chargt

vepister'd

by olbt’
entity

Ne

Nu

No

No

No

No

No

No

No

No

No
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Ministry Of Corporate Aflairs - MGA Services / (4 j;
W hieghél
. , Cliarge Iolde frate of Naie of Date of . charpf
SRN Charge 1d Nume Creatinn Muoditicarion Sotisfartion Amount Address register®
by othe’
entity
Trishul', 31d Floer, Opp te,
. . L. Samarthezh s o Terple Law Gy
3 p48s44175 100388672 Axis Bunk Limited 28/05/2020 . - 32,78,000 Ellis Brodgs. A hnreddahad. Gu—]arc[;:n Ne
Judia, 380000
CURPORATE BANKI ATy
3RO FLOOR, PLOT NO I‘L)‘“,‘ !
31 R42277939 (00341347 Axis Bank Limited  19/05/2020 . 50,00,000 ROAD, NEAR KAROL BAGHS Mo
METROG STATHS NEW IRy ¥,
Dl b, 110003
ICICT BANK TOWER BAN Diya
ICICI BANK KURLA COMPLEX, Sn“it}r{
32 R4s9999B4 100349062 LIMITED 2810472020 : : M0N0 MUMBALMUMBAL Maharastr, No
India, 400051 -
Himalaya House,Cannought Place
33 R28475424 100311048 Axis Bank Limited 21122019 . B 9,60,000 Delhi-110001,Delhi, Dethi, India, No
110001
INDIABULLS M- 62 & 63 FIRSTFLOOR
34 RO7530199 100295748 COMMERCIAL 28/08/2019 - B 1,10,00,00,000 CONNAUGHT PLACE.NEW, No
CREDIT LIMITED DELHI, , India, 110001
ICICI BANK TOWER, BANDR 4
ICICI BANK KURLACOMPLEX, BANDR 4,
35 H79753877 100277429 LIMITED 05/07/2019 - . 56,00,000 MUMBALMUMBAL Maharashiyg, No
India, 400051
ICICI BANK TOWER,BANDR 4
' ICICI BANK ‘ KURLA COMPLEX, BANDR:A, _
36 H87336780 100285401 LIMITED 05/07/2019 - - 24,69,000 MUMBALMUMBAL Maharashrs, No
India, 400051
ICICI BANK TOWER, BANDR A
; ICICI BANK. KURLA COMPLEX, BANDRA,,
37 H§7357604 100285414 LIMITED 05/07/2019 - - 21,006,000 MUMBAILMUMBAL, Mﬂhﬂrashtm, Ne
India, 400051
ICICI BANK TOWER,BANDRA
ICICI BANK . KURLA COMPLEX, BANDRA,,
38 H87359279 100285416 LIMITED 05/07/2019 - - 21,00,000 MUMBALMUMBAI, Msharashtra, No
India, 400051
ICICI BANK TOWER,BANDR A
ICICI BANK KURLA COMPLEX, BANDRA.,
39 H77862134 100274655 LIMITED 24/06/2019 - - 7,45,000 MUMBAI,MUMBAL Msharashtra, No
India, 400051
ICICI BANK TOWER,BANDRA
ICICI BANK KURLA COMPLEX, BANDRA,
40 H84380633 100282016 LIMITED 24/06/2019 - - 23,00,000 . MUMBALMUMBAI, Maharashtra, No
india, 400051
ICICI BANK TOWER ,BANDRA
ICICI BANK KURLA COMPLEX, BANDRA.,
41 H76651405 100272298 LIMITED 17/06/2019 - - 21,46,040 MUMBALMUMBAL, Msharashtra, No
Tndia, 400051
¢ ICICI BANK TOWER BANDRA
ICICI BANK. KURLA COMPLEX, BANDRA,
42 H76653435 100272302 LIMITED 17/06/2019 . - 14,66,345 MUMBAILMUMBAL, Maharashtra, No
India, 400051
ICICt BANK TOWER,BANDRA
ICICI BANK KURLA COMPLEX, BANDRA,
43 H6I911723 100264456 LIMITED 24/04/2019 - - 7.00,000 MUMBAIMUMBAL Mabharashura, No
Tndio, 400051
HDFC BANK HOUSE, SENAPATI
HDFC BANK BAPAT MARG,LOWER PAREL
44 H57741944 100257031 LIMITED 27/03/2019 - - 33,00,000 W,MUMBAL, India,Mumbai, No
Maharashira, tndia, 400013
. 24, Rajlok Building.Nehry Place New
45 F01739614 100242402 Allahabad bank 27/02/2019 - 07/05/2022 40,00,00,000 Delhi, Delhi, India, 110019 No
. HDFC BANK HOUSE, SENAPATI
4 HODFC BANK . BAPAT MARG.LOWER PAREL
46  AAI929816 100245635 LIMITED 25/02/2019 B 10/04/2023 20,70,000 W.MUMBAL, India,Mumbai, No
Maharashtva, India, 400013
HDFC BANK HOUSE, SENAPATI
. HDFC BANK BAPAT MARG,LOWER PAREL
47  AA1395446 100245640 LIMITED 25/0212019 - 0370272023 11,00,000 W.MUMBAL, India Mumbai, No
Mabarashtra, India, 400013

v é& . ~¢ an nnn R R ~



R85 858
49 H28641181
50 H26961268
$1 H23192586
52 Hioi58131
53 H13012489
54 HO0325704
55 H00311001)
56 (94070307
57 (94070919
58 (91988147
59 G91987305
60 G91987701
61 G91987826
§2 G92092683
63 AA1930131
64 AAI396982
65 GR9790190
66  AAIINN066
67 GR7400841

Cherpe

100216110

100213483

100211178

100204577

100202123

100155909

100195896

106192122

100192125

100186664

100186656

100186658

100186660

100187011

100183200

100183204

100183203

100183206

100176843

Change Holder
Neme

LIMITED

YES BANK
LIMITED

YES BANK
LIMITED

YES BANK
LIMITED

YES BANK
LIMITED

HDFC BANK
LIMITED

HDFC BANK
LIMITED

HDFC BANK
LIMITED

HDFC BANK
LIMITED

BDFC BANK
LIMITED

HDFC BANK
LIMITED

HDFC BANK
LIMITED

HDFC BANK
LIMITED

HDFC BANK
LIMITED

HDFC BANK
LIMITED

HDFC BANK
LIMITED

HDFC BANK
LIMITED

HDFC BANK
LIMITED

HDFC BANK
LIMITED

TATA CAPITAL
FINANCIAL
SERVICES LIMITED

Date of
Creativn

25/10/2018

09/10/2018

27/09/2018

31/08/2018

21/08/2018

27/012018

2610712018

09/07/2018

09/07/2018

20/06/2018

18/06/2018

18/06/2018

18/06/2018

18/06/2018

04/06/2018

04/06/2018

3170512018

29/05/2018

30/G4/2018

503

Ministry Of Comporale Afizits -

Dale of Dute ol
Modification  Satistaction

- 10/04/2023

- 03/62/2023

03/02/2023

£ 9

FMCA Sovicos

Amupot

7.60,000
81,40,000
17.00,000

18,30,000

13,40,000

15,60,000

32,00,000

6,00,000

5,00,000

62,80,000

18,50,000

8,40,000

8,40,000

8,40,000

845,000

9,00,000

32,00,000

9.90,000

42,12,000

Jid

Address

Delhi, Indis, 110017

E-31, 1st foor,Saket,New Delhi
Delhi, India, 110017

E.31, st loor Saket New Delhi
Dellii, Indis, 110017 ‘

E-31, tst floor,Saket, New Delhi
Delhi, India, 110017

E-31, ist floor,Saket New De‘hi
Delhi, India, 110017

HDFC BANK HOUSE, SENA P a1
BAPAT MARG,LOWERP.
WMUMBAL Indis,Mumbaj
Maharashtra, India, 400013

HDFC BANK HOUSE, SENA paT
BAPAT MARGLOWER PAR Iz
W.MUMBAL, Indis,Mumbayj
Maharashirs, India, 400013

HDFC BANK HOUSE, SENAPATT
BAPAT MARG,LOWER PAR [
W,MUMBAL, India,Mumbai,

Maharashtra, India, 400013

HDFC BANK HOUSE, SENAPAT]
BAPAT MARG,LOWER PAREL
WMUMBAL, India,Mumbaji,
Maharashtra, India, 400013

HOFC BANK HOUSE, SENAPATI
BAPAT MARGLOWER PAR T,
W,MUMBAI, India,Mumbai,
Maharashtra, Tndia, 400013

HDFC BANK HOUSE, SENAPAT]
BAPAT MARG,LOWER PAREL
WMUMBAL, India,Mumbai,
Maharashtra, Indie, 400013

HDFC BANK HOUSE, SENAPATI
BAPAT MARG,LOWER PAREL
WMUMBAL India, Mumbai,
Maharashirz, India, 400013

HDFC BANK HOUSE, SENAPATI
BAPAT MARG,LOWER FAREL
WMUMBALI, India,Mumbai,
Maharashire, Indie, 400013

HDFC BANK HOUSE, SENAPATT
BAPAT MARG,LOWER PAREL
WMUMBAL India,Mumbai,
Maharashtra, India, 40001 3

HDFC BANK HOUSE, SENAPATI
BAPAT MARG,LOWER PAREL,
W.MUMBAL Indis,Mumbai,
Maharaghtra, India, 400013

HDFC BANK HOUSE, SENAPATI
BAPAT MARG.LOWER PAREL
WMUMBAL, India, Munbai,
Moharashtra, India, 400013

HDFC BANK HOUSE, SENAPATI
BAPAT MARG.LOWER PAREL
W,MUMBAI, India,Mumbai,
Maharashtra, India, 400013

HDFC BANK HOUSE, SENAPATI
BAPAT MARG LOWER PAREL
W,MUMBAI, India, Mumbai,
Maharashtra, India, 400013

HDFC BANK HOUSE, SENAPAT]
BAPAT MARG.LOWER PAREL
W,MUMBAL, India.Mumbai,
Maharashtva, {ndia. 400013

One Forbes, Dr. V. B, Gandhi Mayy,
Fort,Mumbai, Mahsreshtry, India,
400001

Woherhe?
chargt

repivterd

by othe’
entity

Ne

Ne

No

No
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74

75

76

77

78
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80

8!

82

83
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86
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SRN

GR5094413

AA4195932

H31773195

(82281692

T57043226

G73079055

R92546688

H31631831

AA1916865

G56133846

AA1395648

(53025722

T99902587

(52390978

T19886647

R98520018

RO8517824

AA 1395338

RSBS 16362

Charge 1d

100172142

100166323

100169368

100165427

100153438

100145466

100151638

100133908

100148175

100127209

100121739

100121740

100119420

100120509

100114621

100121741

100115147

100115150

100115152

Chaege Jletdn
Nonde

HDFC BANK
LIMITED

INDIA INFOLINE
HOUSING
FINANCE LIMITED

ECL FINANCE
LIMITED

HDFC BANK
LIMITED

HDFC BANK
LIMITED

HDFC BANK
LIMITED

PNB HOUSING
FINANCE LIMITED

S1DBI1

INDUSIND BANK
LTD.

HDFC BANK
LIMITED

HDFC BANK
LIMITED

HDFC BANK
LIMITED

SREUEQUIPMENT
FINANCE LIMITED

HDFC BANK
LIMITED

SICOM LIMITED

HDFC BANK
LIMITED

HDFC BANK
LIMITED

HDFC BANK
LIMITED

HDFC BANK
LIMITED

04/04/2018

29/03/2018

20/03/2018

12/03/2018

30/01/2018

19/12/2017

19122017

06/11/2017

26/10/2017

15/09/2017

3140812017

29/08/2017

21/08/2017

31/07/2017

28/07/2017

24/0772017

210612017

16/06/2017

16/06/2017

<208,

Dute ol
Madifention

04/05/2018

01/12/2020

1571202017

04/03/2021

Date of
Sutisfuction

08/08/2023

22/11/2018

27/10/2021

16/11/2018

11/04/2023

03/02/2023

30/03/2022

07/05/2021

017022021

011027202

03/02/2023

01/03/2021

N hiehit?
chrpt

u;viph'f"

by otht?
eatity

Awmouni

13,65,000 No

12A-10, 13th floor, Parinee

Crescenzo, G Block C-38&39 3 _
* Kurla Complex, Bandra- andsm HNo
East,Mumbai, , India, 40005 1

10,00,00,000

Edclweiss House, Off. C.S. T Raag

40,00,00,000 Kalina, Mumbai, , India, 4000 gg No

HOFC BANK HOUSE, SENA s
BAPAT MARG LOWER PAREL
WIMUMBAL Indis,Mumits,; . No
Muharashia, India, 40007137

16,12,000

HDFC BANK HOUSE, SENA P a1y
BAPAT MARG.LOWER PAR =1
W,MUMBAL, Indis,Mumbag,_ Ne
Mzaharashtrs, India, 400013

26,50,000

HDFC BANK HOUSE, SENAP AT
BAPAT MARG,LOWER PAR 1.
W,MUMBAL, Indie,Mumba;_ No
Maharashtra, Indig, 400013

8,30,000

9TH FLOOR ANTRIKSH
BHAWAN,22 K G MARG,NEW No
DELH], , India, 110001 '

2,00,60,00,000

5th Floor, Zygoen Squaré,Plot No. 1,
Block H1 A, Sectar-83,Noida, Uttar No
Pradesh, India, 201307

27,00,00,000

2401 GEN THIMMAY YA
ROAD,CONTONMENT,PUNE, | No
India, 411001

1,45,00,00,000

HDFC BANK HOUSE, SENAPATI
BAPAT MARG LOWER PAREL
WMUMBAL, India, Mumbuai,
Maharashtre, indis, 400013

6,70,000 No

HDFC BANK HOUSE, SENAPATI
BAPAT MARG,LOWER PAREL
WMUMBAL, India,Mumbai, Na
Mahamshtra, Indis, 400013

15;50,000

HDFC BANK HOUSE, SENAPATI
BAPAT MARG,LOWER PAREL,
W,MUMBAL, India,Mumbaji,
Mahareshtra, Indig, 400013

5.80,000 No

VISHWAKARMA', B6C, TOPSIA

1,00,00,00,000 oAb, KOLKATA. , Indiz, 70004% No

HDFC BANK HOUSE, SENAPATI
BAPAT MARG,LOWER PAREL N
W.MUMBAL, India,Mumbai, °
Maharashtra, India, 400013

26,00,000

SOLITAIRE CORPORATE PARK.,
BUILDING NO. 4,
GURU,HARGOVINDII ROAD, No
ANDHERI (EAST),Mumbei, , [ndia,
460093

30,00,00,000

HDFC BANK HOUSE, SENAPAT!
BAPAT MARG.LOWER PAREL
W MUMBALI, India,Mumbai,
Maharasher, India, 400013

12,00,000 No

HDFC BANK HOUSE, SENAPATI
BAPAT MARG.LOWER PAREL
WMUMBALI, India,Mumbai,
Maharashira, Indiz, 400013

29.00.000

HDFC BANK HOUSE, SENAPATI
BAPAT MARG,LOWER PAREL .
WMUMBAYL, Indin,Mumbai, No
Maharashtra, India, 400013

15,10,000

HDOFC BANK HOUSE, SENAPATI
BAPAT MARG,LOWER PAREL
WMUMBAL, India,Mumbai, No

L ) annny

5,80,000



N ST
AT128.556 P4

5

NO’ SKN

87 T09179110

88  R98512890

90 RO8511041

91 R98503436

92 G50748813

93 H23192743

94 H61892469

95 T9991553¢

96  T97489579

97 GR3105486

98 C81230138

99 G37476082
100 H58469594

10t G04106498

102 H33818147

103 HA43697341
104  H14155329

105 G59417840

106 G74231432

39 AA3929775

Chzrpe Td

100115149

100115154

100102081

100116501

100115148

100116506

100035104

100038578

100022533

100017435

100020960

10620672

10613817

10623066

10617554

10604666

10575375

10574339

10561846

10552348

Chiarge Helder
Nume

HDFC BANK
LIMITED

HDFC BANK
LIMITED

PNB HOUSING
FINANCE LIMITED

HDFC BANK
LIMITED

HDFC BANK
LIMITED

HDFC BANK
LIMITED

Syndicste Bank

SIDBI

The Jaromu and
Kashmir Bank
Limited

SREI
INFRASTRUCTURE
FINANCE LIMITED

INDIA INFOLINE
FINANCE LIMITED

PNB HOUSING
FINANCE LIMITED

JSC VTB BANK

Vijuya Bank

INDIABULLS
HOUSING
FINANCE LIMITED

State Bank of lndia

PNB HOUSING
FINANCE LIMITED

Vijaya Bank

PUNJAB
NATIONAL BANK

SICOM LIMITED

Date of
Creatien

20/05/2017

16/0572017

01052017

30/04/2017

26/04/2017

2410472017

23/06/2016

28/04/2016

29/03/2016

18/03/2016

11103/2016

15/0122016

231122015

2211212015

19/11/2015

03/11/2015

19/06/2015

214052015

31/03/2015

10/02/2015

Mméryooﬁtorpora\e Afiairs - MCA Services

Duteof
Muodification

03/07/2023

28/03/2022

20/01/2016

15/01/2016

22/06/2015

Date of
Satisfuction

01/02/2021

0170272021

01/02/2021

01/02/2021

29/09/2018

23352019

12/04/2022

04/0472018

04/03/2017

02/05/2019

191172018

17/01/2019

31/082018

26/10/2017

09/0172018

71

Amounot

86,00,000

11,60,000

2,50,00,00,600

8,50,000

10,00,000

43,25,000

35,00.,00,000

35,00,00.000

20,00,00,000

75,00,00,000

13,06,00,000

2.60,00,00,000

12,00,00,000

46,00,00,000

1,50,00,00,000

1,25.00,00,000

1,00,00,00,000

45,00,00.000

40,00,00.000

50,00,00.000

HIFC BANK HOUSE, SEbG 5 p
BAPAT MARGLOWER PA ¢
B

WMLIMBAL Indis
biuharashisg, Indis, 4

S
A ;ﬁl
(M3

¥

ITHFLOOR ANTRIKSH B H&Wt’{f‘{
22 K GMARG. Centrzl Delbiy New
Delhd, | Inding 1000 Y

HDEC BANK HOUSE, SENApAﬂ
BAPAT MARG,LOWER PAR g}
WMUMBAL Indis.Murnbg
Muoharashtre, Indis, 400013 7

HDFC BANK HOUSE, SENAp, ATI
BAPAT MARG,LOWER PAR-EL
WMUMBAI, Xndia(Mumbai’
Maharashira; Indis, 400013

HDFC BANK HOUSE, SENA paT]
BAPAT MARG,LOWER PAR 51,
WMUMBAL, India,Mumba,"
Maharashira, India, 400013

Corporste Finance Branch,First Fioor,
Ssrojini House, 6, Bhsgwan Dagg
Road,Mew Delhi, Delhi, India, 110q0|

5th Floor, Zygon Square,Plot Ng, 1,
Block H1 A, Sector-63,Noida, Uttar
Pradesh, Indis, 201307

Okhla Industrial Area Phase-1l New
Delhi, Dethi, India, 110020

VISHWAKARMA 36C,TOPSIA
ROAD (SOUTH), KOLKATA, , Indis,

700046

12A-10, 13th Floor, Parinee
Crescenzo, G Block, C-388:39,
Bandra Kurla Complex, Bandra-~
Enst,Mumbali, , Indis, 400051

9TH FLOORANTRIKSH
BHAWAN,22 K G MARG,NEW
DELHI, Delhi, India, 110001

The Taj Mahal Hotel, The Lobby
Mezzanaine Floor,No. 1, Mansingh
Road,New Delhi, Delbi, Indin, 110011

17, Vijays Building,Barakhamba
Road,New Delhi, Dethi, India, 11000}

M - 62 & 63,FIRST FLOOR,
CONNAUGHT PLACENEW
DELH]}, , India, 110001

Commercial Branch, The Great
Eastemn Centre, 70, Ground Floor,
Nehru Place,New Dethi, Delhi, India,

110019

9TH FLOORANTRIKSH
BHAWAN,22 K G MARGNEW
DELH], Delhi, Indis, 110001

Chandni Chowk,New Delhi, Dethi,
India, 110006

A9, MCB BRANCH,CONNAUGHT
PLACE NEW DELHL Delhi, India.

11000t

SOLITAIRE CORPORATE PARK,
BUILDING NO. 4,
GURU,HARGOVINDJIROAD,
ANDHERI (EAST),Mumbai,
Maharashtrs, India, 400093

\V‘J"v‘)](‘l
chart?
H'gisl:f‘d
by other
entify

Mo

No

Ne

No

No

No

No

No

Na

No

No



T LT ABAG Piv

127

108

noe

i1

1z

113

114

Hs

116

117

[3%:4

HY

120

121

123

124

125

126

127

SRN

(73385963

G49668668

R29264215

H21817200

T99014029

G69754265

G64652365

H78333762

(71562318

C68193598

C75456301

G07248685

53574812

G73256984

B67882373

H94342839

C15451636

B72948706

C42223602

C 15666704

C45131208

Charge ¥d

10551123

10537656

10537834

10537351

10521466

10526280

10496872

10496578

10493327

10489097

10483400

10469069

10466757

10469643

10402399

10379654

10371012

10360695

10332345 °

10324276

10307212

Churge Holder
Nume

Axis Trustee Services
Limited

TAMILNAD
MERCANTILE
BANK LIMITED

IFIN SECURITIES
FINANCE LIMITED

TOURISM
FINANCE
CORPORATION OF
INDIA LIMITED

SREL
INFRASTRUCTURE
FINANCE LIMITED

VENUS INDIA
ASSET-FINANCE
PRIVATE LIMITED

IFCI LIMITED

IDBI Bank Limited

PNB HOUSING
FINANCE LIMITED

Syndicate Bank

Vijays Bank

PUNJAB
NATIONAL BANK

JSCVTB BANK

TOURISM
FINANCE
CORPORATION OF
INDIALTD

INDIABULLS
FINANCIAL
SERVICES LIMITED

IDB! Bunk Limiled

Central Bank of India

Indian Overseas Bank

PNB HOUSING
FINANCE LIMITED

IFCI LIMITED

SICOM LIMITED

Date of
Cristiog

1871242014

25/1172014

25/1172014

29/10/2014

12/08/2014

11/08/2014

29/05/2014

26/05/2014

25/3/2014

25/02/2014

19/02/2014

2071272013

20/12/2013

17/12/2013

15/01/2013

1770872012

14/08/2012

27/04/2012

2971272014

1271272000

05/09/201 1

Mindstry Of Corourste Allsirs

270172613 02/01/2018

25/0H20L7

2611212019

08/10/2018

13/04/2015 12/04/2022

1212/2017
-08/03/2017 1471172017

17/0712019 "

0471272017

- 14/10/2015

- 04/01/2016

- 06/07/2016

- 15/05/2015

- 09/01/2018

29/05/2015 05/09/2019

22/02/2013 1510722014

- 10/04/2013

.

E 210172005

10712/2013 06/08/2014

09/01/2012 02/03/2015

ez

g
- MCA Scrvices ) (4 7

Volietit!
Amount Address clfar;f"
Safintesty
by aihe?
entity
1,00.00,00,000 Mo
384-380, Fird Floor Loke Nagy,
50,00.00,000 Building, Chandm Chm‘*‘kmbelh~ N
Dralhi, India, 110006 b o
CONTINENTAL CHAMDE R g e
FLOOR, 142, MAHATMA G*"\Nmn
5,00,00,000 ROAD, y No
NUNGAMBAKKAM.CHE‘_NNA!
Tarni! Wadu, Indis, 600034 '
IFCI TOWER.S1, NER Ry
40,00,00,000 FLACE,NEW DELHI, Dethi, yp, Sia, No
110019
VISHWAKARMA B6C,TOPS ) o
1,00,00,00,000  ROAD (SOUTH), KOLKATA,, vaeq No

Bengal, India, 700046

198/12-13, 2nd Floor,Main Roag,
10.00,00,000 Ramesh Market, Epst of Kailash, New No
Delhi, Delhi, India, 110065

IFCI TOWER 61 Nehru Place New

2.00,00,00,000 Delbi, Delhi, India, 110019 " Neo

Videocen Tower, Ist floor, E.1,
65,00,00,000 Jhandewalan Extn,New Dethi,New No
Delhi, Delhi, India, 110055

9TH FLOORANTRIKSH
40,00,00.000 BHAWAN,22 K G MARG,NEW No
DELHI, Delhi, India, 110001

Syndicete Bank New Dethi New

56,00,00,000 Delki, Dethi, India, 110001 No

Chandni Chowk,Delhi, Dethi, India,

36,00,00,000 110606 No

MID CORPORATE BRANCH, A-9,
50,00,00,000 CONNAUGHT PLACENEW No
DELH!, Delhi, India, 110001

Tha Taj mahal hotel, The Lobby
12,00,00,000 Mezzanaine Floor,No.1, Mansingh No
road,New Delhi, Delhi, India, 110011

IFCI TOWER .61 NEHRU
25,00,00,000 PLACE,NEW DELH]I, Delhi, India, No
110019

F-60 MALHOTRA BLDG2ND
FLOOR,CANNAUGHT N
PALACE,NEW DELH], Delhi, {ndin, °
110001

1,50,00,00,000

IDBI TOWERWTC
COMPLEX, CUFEE
PARADE,MUMBAI, Maharashtra, No
India, 400005

£,00,00,00,000

GROUND FLOOR (RIGHT WING),

LINK HOUSE 3, BARADUR SHAH N

ZAFAR MARG. NEW DELHI, Delhi, °
Tndia, 110002

20,00,00.060

Defence Colony Branch, Moolchand
10,00,00,060 Shopping Complex, Defence Colony, No
New Dellii, Delbi, India. 110024

. STHFLOOR ANTRIKSH
30,00,00.000 BHAWAN,22 K G MARGNEW No
DELHL. Belhi, India, 110001

61, NEHRU PLACE,DELHL. Dethi,

2,00,00,00,000 Tadin. 110015 No

50.00,00.000 SOLITAIRE CORPORATE PARK. No
BUILDING NO. 4,
GHRTEHARGOVIND RO AR



HIRAERE PM

¥
X0
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129

130

131

132

133

134

135

136

137

138

139

140

141

142

144

145

SRN

C10637841

B&0178601

B76830728
B87271813
B57971616

C41589789

C41538674

B434484355

B34912352

A71616833

A712498%0

B43981521

B68136241

868138759

B26156166

C40661357

B67865493

BE7889733

Charge id

10303614

10277265

10256615

10183939

10175238

10147861

10146739

10141518

10134765

10131347

10121784

10121787

10112607

10112610

10112856

10109230

10132857

10132458

Chargc Hulder
Neme

SICOM LIMITED

ANDHRA BANK

STATE BANK OF
PATIALA

State Bank of India

BANK OF [NDIA

Axis Bank Limited

Axis Bank Limited

LIC HOUSING
FINANCE LTD

THE CATHOLIC
SYRIAN BANK
LTD..

CANARA ROBECO
MUTUAL FUND

UNIT TRUST OF
INDIA
INVESTMENT
ADVISORY
SERVICES LIMITED

UNIT TRUST QF
INDIA
INVESTMENT
ADVISORY
SERVICES LIMITED

HDFC BANK
LIMITED

HDFC BANK
LIMITED

TATA CAPITAL
LIMITED

LIFE INSURANCE
CORPORATION OF
INDIA

HDFC BANK
LIMITED

HDFC BANK
LIMITED

Pate vl
Crectien

26/08/201 1

110272011

16/12/2010

14/09/2009

10/08/2009

26/03/2009

17/03/2009

23/12/2008

15/12/2008

17/11/2008

15/09/2008

15/09/2008

27/06/2008

27/06/2008

26/06/2008

03/05/2008

01/05/2008

01052008

!\ﬁmﬁglorporate Afjairs - MCA Survices j gD

Date ol
Rigdificstion

[rate of
Sarisfection

2710672014
047072013

17/05/2013

1071272012 10/10/2013

- 121092012

- 17/0172015

26/10/2609 17/01/2015

- 07/07/2012

- 05/03/2012

- 05/10/2009

09/07/2009 05/10/2009

01/04/2010 23/07/2012

- 28/01/2013

- 28/0172013

- U201

18/12/2012 3071272014

28/01/2013

28/012013

1S

Atnount

25.00,00,000

20,00,00,000

75.,00,00,000

70,00,00,000

75,00,00,000

1,00,00,00,000

1,00,00,00,000

1,50,00,00,000

10.00,00,000

25,00,00,000

14,00.00,000

1,00,00,00,000

7,11,600

16,10,000

40.00.00.000

2,00.00,00,000

10,44,000

7.78,000

Address

Vi ASTLMUmbai
siwinaeshine India, 400093 M

NOLEEAVRE CORPORATL Py fau
UL EHNG MO 4, -
CERUCTARGA T DI R Gy
ANDHERE (G AS DM ey
AMaliwashu, fdia. 20006

M-35,Connuugln Uircus.New 1y

Delfi. ndtio, 100001 1M

COMMERCIAL BRAMCH’
CHANDRALOK BUILDING "5 ¢
JAWNPATH , NEW DELHL, Delh;,

india, 110001 !

Commercial Braoce, Verdhman Trade
Centre, Plot 3 & 4, lInd Floor, Dipy
Building, Nehru Place,New Dclbi‘

Delhi, India, 110019

NEW DELHI LARGE CORPOR ATE
BRANCH, PTL BUILDING, 4
PARLIAMENT STREET, NE'w/

DELHI, Delhi, Indiz, 11000 ¢

MAKERS TOWERS F, 1Ty
FLOOR, CUFFE
PARADE,COLABAMUMBA 1,
Mzharashira, India, 400005

4/10, OPG HOUSE,ASAF ALL
ROAD,NEW DELHL, Delhi, India,
110002

Bombay Life Bldg., 2nd Floor, 45/47,
Veer Naciman Road, MUMBAL- 400
001, Meharashira, India, 400001

SCO 114-115, GROUD
FLOOR,SECTOR-
34A,CHANDIGARH, Chandigarh,
india, 160022

CONSTRUCTION HOUSE, 4TH
FLOOR, 5,WALCHAND
HIRACHAND MARG, BALLARD
ESTATE,MUMBAI, Maharashtra,

Indie, 400001

UTI TOWER GN BLOCKBANDRA
KURLA COMPLEX.BANDRA
EAST,MUMBAI, Mzharashtra, India,

400051

UTI TOWER GN BLOCKBANDRA
KURLA COMPLEX.BANDRA
EAST,MUMBAL Muaharsshtra, Indis,
400051

HDFC BANK HOUSESENAPATI

BAPAT MARG,LOWER PAREL

WMUMBAL Maharashtra, India,
400013

HDFC BANK HOUSESENAPATI

BAPAT MARG,LOWER PAREL

WMUMBAL Meherashim, India,
400013

ONE FORBES,DR V B GANDH!
MARG,FORTMUMBAI,
Mahersshtra, India, 400001

Yogakshema, Centrol Office, Jeevan
Bima Mare, BOMBAY, Maharashtra,
India. 400021

HDFC BANK HOUSESENAPATI

BAPAT MARG,LOWER PAREL

W.MUMBAIL Msahamshica, India,
400013

HOFC BANK HOUSESENAPAT]
BAPAT MARG,LOWER FAREL

Whut)
charpt
registel
Ly wihe?
entify

Mo

No

No

No

No

No

No

No

No
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147

148

149

150

15t

152

153

154

155

156

157

158

159

161

162

163

SRN

B67887430

B13950811

B37077047

C67481663

B67897009

B67903294

B66930764

B67895300

B68140391

£63957963

B19362789

B11406014

B14551949

B24568990

B12367291

Ad0012627

B67890806

B6R 138031

Charge 1d

10171082

16100927

10099497

16101523

10092205

10092210

10094917

10089093

10092206

16089412

10094041

10080542

10081500

10079097

10079098

10079099

10079362

10079564

Charge Holder
g

HDFC BANK
LIMITED

SICOM LIMITED

PNB HOUSING
FINANCE LIMITED

STATE BANK OF
BIKANER &
JAIPUR

HDFC BANK
LIMITED

HDFC BANK
LIMITED

UNITED BANK OF
INDIA

HDFC BANK
LIMITED

HDFC BANK
LIMITED

Vijaya Bank

LANDT
INFRASTRUCTURE
FINANCE
COMPANY
LIMITED

KARUR VYSYA
BANK LIMITED

Syundicate Bank

UNIT TRUST OF
INDIA
INVESTMENT
ADVISORY
SERVICES LIMITED

UNIT TRUST OF
INDIA
INVESTMENT
ADVISORY
SERVICES LIMITED

UNIT TRUST OF
INDIA
INVESTMENT
ADVISORY
SERVICES LIMITED

HDFC BANK

HDFC BANK

Date of
Crestior

22/04/2008

08/04/2008

29/03/2008

27/03/2008

20/02/2008

20/02/2008

07/02/2008

01/02/2008

§1/02/2008

14/01/2008

14/01/2008

29/12/2007

1171272007

05/12/2007

0S5/12/2007

05/12/2007

2uno07

2171172007

Iinigtry {Jlaozpurazk. Aliairs -

31102201

L0/11/2009

28/03/2009

30/03/2009

28/01/2013

13/05/2011

04/04/2012

24/09/2015

28/01/2013

28/01/2013

22/01/2013

28/01/2013

28/01/2013

02/09/2015

18/08/2011

25/04/2011

09/06/2011

31/10/2011

23/09/2011

14/03/2008

28/01/2013

28/01/2013

1.

Amount

10,44,000

40,00,00,000

19,50,00,000

25,00,00,600

11,07,000

11,07,000

1,00,00,00,000

12,93,000

12,93,000

97,29,00,000

75,00,00,000

43,00,00,000

50.00,00,000

1,00,00,00,000

70,00,00,000

30.00.00.000

22,45,000

22,4500

MCA Scivices
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Agrress

HIFC AN HOUSE
BAPAT MARGLLOW
WMUMBAL Ma

400073

NIRMAL BLDGIST
FLOOR NARIMAN
POINT,MUMBAI, Mzharash,.

india, 400021

9TH FLOORANTRIKS 1
BHAWAN,22 K G MARG,NE s/

ra,

DELHI, Delbd, Indis, 11000 1

SECRETARIAT BRANCHJAIPU&
Rajasthun, Indis, 362003

HDFC BANK HOUSESENAP ATy
BAPAT MARG,LOWER PAR =y
W,MUMBAI, Maharashtra, India,

400013

HDFC BANK HOUSESENAPAT
BAPAT MARG,LOWER PARIEY
W,MUMBAI Maharashira, Indiz,

400013

H-4598, D D A SHOPPING

COMPLEX,MARKETNO. 4, C r
PARK,NEW DELHI, Delii, India,

110019

HDFC BANK HOUSESENAPAT]
BAPAT MARG,LOWER PAREYL ~~
W,MUMBALI, Maharashtra, India,

400013

HDFC BANK HOUSESENAPATI
BAPAT MARG,LOWER PAREL
W,MUMBAL Mubarashtra, India,

400013

CHANDNI CHOWK,DELHI, Delhi,
india, 110006

MOUNT POONAMALLEE

ROADMANAPAKKAM,CHENNAL,
Tamil Nadu, India, 600089

17776, NICHOLSON ROAD MORI1
GATE- KASHMERE GATE,NEW

DELHI, Delhi, Indis, 1106006

4,BSZ Marg, 1. P. Estate, New Delhi,
Dethi, Indio, 1106002

UTI TOWER GN BLOCKBANDRA

KURLA COMPLEX,.BANDRA

EAST.MUMBAI Msharashira, India,

- 4000351

UTI TOWER GN BLOCKBANDRA

KURLA COMPLEX BANDRA

EASTMUMBAL, Maharashtra, India,

400051

UTI TOWER GN BLOCKBANDRA

KURLA COMPLEX BANDRA

EAST,MUMBAI Maharashtra, India,

400051

HDFC BANK HOUSE, SENAPATI

BAPAT MARG,LOER PAREL-

WESTMUMBAIL Maharashira, india.

400013

HDFC BANK HOUSE, SENAPAT]

BAPAT MARG,LOER PAREL-

WEST.MUMBAI, Maohatashira, India,

N b€’
Chargt
seshrer@

by uthef
entity

No

No

No



1o

165

166

167

168

169

170

171

172

13

174

175

176

177

178

179

180

181

SRN

B22610745

B69019040

AA1338439

B22569636

A40780926

A64930415

C30513592

C20911335

A47687801

A58988403

A34689836

A34692103

A34690800

B37639333

B(7823644

B38534947

A27082080

A 25984428

Charge 1d

10077310

10071814

10069739

1006893

10068934

10067166

10057592

10058750

10054429

10043244

10045193

10045194

10045195

10038156

10039310

- 10049254

10027492

10023617

Chzeg Holder
Neme

TIHE BANK OF
RATASTHAN LTD

Axis Bank Limited

Catholic Syrian Bank

UNIT TRUST OF
INDIA
INVESTMENT
ADVISORY
SERVICES LIMITED

UNIT TRUST OF
INDIA
INVESTMENT
ADVISORY
SERVICES LIMITED

Axis Bank Limited

ALLAHABAD
BANK

Vijaya Bank

The Hongkong and
Shanghai Banking
Corporation Ltd

UTIBANK LTD

ALLAHABAD
BANK

ALLAHABAD
BANK

ALLAHABAD
BANK

INDIAN BANK

YES BANK
LIMITED

INDIAN OVERSEAS
BANK

UNIT TRUST OF
INDIA
INVESTMENT
ADVISORY
SERVICES LIMITED

UNIT TRUST OF
INDIA
TNVESTMENT

Dot ol
Crestion

12/11/2007

24/10/2007

17/09/2007

1070972007

10/09/2007

10/08/2007

25/062007

21/06/2007

02/06/2007

13/03/2607

20/02/2007

20/02/2007

S

20/02/2007

06/02/2007

29/01/2007

25/01/2007

0171272006

17/1012006

M|n§r)qlgorporaie Alie

Pate of
Modificstion

2911212007

28/10/2016

30/03/2009

13/08/2007

31/03/2010

311072011

14/03/2007

27/03/2009

18/04/2009

Bate of
Satisluciion

2010972011

14/02/2013
07/02/2023

23/09/2011

04/07/2008

15/06/2009

18/1072014
22/08/2014

14/10/2008

17/03/2009

28/03/2008
28/03/2008

28/03/2008

107042012

09/03/2011
10/04/2012

2871172007

01122007

75

its - MCA Services

Amount

40,00,00,000

1.00,00,00,000

50,00,00,000

76,00,00,000

30,00,00,000

1,00,00,00,000

40,00,00,000

61,00,00,000

58,34,00,000

23,00,00,000

50,50,00,000

16.50,00,000

80,00,00,000

35,00,00,000

1,00,00,00,000

1,00,00,00,000

1.00.00,00,000

/1S 2

Address

82, JANPATHNEW DELHE 1y

India. 130001 ©1hi.
TRISHUL TRD FLOOR. Qp

SAMARTHESITWAR TEMPL g

GARDEN )
ELLISGIRIDGE ATIMLDN @
Gujaral, hedu, 38 AD,

SCO No. 114-115,Sector 34
A,Chandigarh, Chandigarth,, [y, dia
160022 t

UTI TOWER GN BLOCKB.AN RA

KURLACOMPLEX BAM D
EASTMUMBAL Maharashtrg Trda
400051 ‘ '

UTITOWER GN BLOCKBANTS
KURLA COMPLEX.BANIDR 4~
EASTMUMBAL Maharashtra, Tadis
4006051 !

TRISHUL 3RD FLOOR Opp
SAMARTHESHWAR TEMPLE, T Ay
GARDEN
ELLISBRIDGE AHMEDABA D

Gujerat, Indis, 380006

»

24, RAJLOK BUILDING,NEHR
LACENEW DELH], Delhi, India,
110019

CHANDNI CHOWK DELH1, Delki,
India, 110006

25, Birla House,Barakhamba
Road,New Deihi, Dethi, India, 110001

TRISHUL 3RD FLOOR. OPP
SAMARTHESHWAR TEMPLE ¥ AW
GARDEN
ELLISBRIDGE,AHMEDABAD,
Gujarat, India, 380008

INDUSTRIAL FINANCE BRANCH,
15T FLOOR.17, PARLIAMENT
STREET,NEW DELHY, Dethi, India,

110001

INDUSTRIAL FINANCE BRANCH,
18T FLOOR,17, PARLIAMENT
STREET.NEW DELH{, Delhi, India,
110001

INDUSTRIAL FINANCE BRANCH,
IST FLOOR,17, PARLIAMENT
STREET,NEW DELHI, Delhi, Indis,
110001

A-7SQUTH EXTENSION PART-
1,DELHI, Delhi, Indig, 110049

$TH FLOOR, NEHRU CENTRE,
DISCOVERY OF INDIA, DR.
ANNIE BESANT ROAD, WORLI,
MUMBAI, Maharashtra, India,
400018

UNIT NO.19-22 MOOLCHAND
SHOPPING CUM OFF
COMPLEX,DEFENCE COLONY,
RING ROAD NEW DELHI, Delhi,
India, 110024

UTI TOWER GN BLOCKBANDRA
KURLA COMPLEX,BANDRA
EAST,MUMBAI, Maharashtra, India,
400051

UTI TOWER GN BLOCKBANDRA
KURLA COMPLEX BANDRA
EAST,MUMBAI, Maharashtra, India,
. © 400051

Wi
charg?
:(‘;js!efﬂ
by othe?
entity

No

No

No

No

No

Ne

No

Ne

e

No
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182

183

184

185

g6

187

188

189

51

192

193

194

195

196

197

198

199

®

SRN

A25984311

A29040441

B20322327

T97265054

A13190350

ASTI01990

C46120176

A11268943

A33976192

A13400726

B37822996

A3D115265

B97180970

Y10139085

A09977372

A30115521

A09977133

AlLS011220

Y 0123808

Clvrge Id

10025674

100620984

10016092

10016951

§0022667

80023034

80023031

80023030

80023029

80022666

80010117

80023028

80023027

90058990

90058875

80023025

80022665

80023026

90043713

Churye Holder
Neme

ADVISORY
SERVICES LIMITED

UNIT TRUST OF
INDIA
INVESTMENT
ADVISORY
SERVICES LIMITED

KARUR VYSYA
BANK LIMITED

BANK OF
MAHARASHTRA

Indian Bank

HOUSING AND
URBAN
DEVELOPMENT
CORPORATION
LIMITED'

PNB HOUSING
FINANCE LIMITED

PUNJAB
NATIONAL BANK

STATE BANK OF
BIKANER AND
JAIPUR

INDIAN BANK

HOUSING AND
URBAN
DEVELOPMENT
CORPORATION
LIMITED

STATE BANK OF
PATIALA

LIC HOUSING
FINANCE LIMITED

PUNJAB
NATIONAL BANK

PANJAB NATIONAL
BANK

HOUSING URBAN
DEVLOPMENT
CORPORATION

LTD

LIC HOUSING
FINANCE LIMITED

HOUSING AND
URBAN
DEVELOPMENT
CORPORATION
LIMITED

THE JAMMU AND
KASHMIR BANK
LTD

CENTURION BANK
LTD,

Bate vl
Crestion

17/10/2006

1610972006

04/08/2006

29/03/2006

14/02/2006

03/02/2006

24/01/2006

2411212005

23/12/2005

14/10/2005

24/08/2005

16/04/2005

°23/03/2005

23/03/2005

28/01/2005

02/11/2004

28/10/2004

29/09/2004

07/03/2003

Dute w!
Modifiention

30/04/2009

10/03/2022

15/02/2006

02/06/2007

110322015

09/12/2005

1310772006

25/01/2014

04/11/2004

Dutg of
Rotisfaction

07/1112007

28712/2007

24/08/2011

11/04/2007

07/02/2009

15/02/2007

27/12/2607

13/04/2007

21/04/2012

19/12/2007

07/02/2007

19/12/2007

07/02/2007

30/06/2007

12/07/2005

B4

e MOAE

Amuunt

1.00,00,00,000

15,00,00,000

37,00,00,000

36,95.00,000

30,00,00,000

13,00,00,000

85,00,00,000

15,00,00,000

25,00,00,000

55,00,00,000

38,50,00,000

35,00,00,000

8,84,00,000

15.00,00.000

81,58,00.000

60,00,00,000

22,29,00.000

16,00,00,000

593,400

UTTTOWER ONE

KURLA

EAST.MUMBAL Muhorashirs

(S 2

Address

PR

3537-3538, NICHOLSOny

ROADMORI GATE-KASHNMN BRE

EARA

GATENEW DELHI, Dethi, Ingia

116006

GOMTINAGAR
BRANCH,LUCKNOW, Utty,
Pradesh, India, 226020

Property Mo 18, Sant Nngar,!zast of

Kailish New Dalhi, Delhi, India,

116065

SCO, 132-133 FIRST

FLOOR,SECTORI4,CHANDIG A Ry

Chandigarh, Indis, 160001

9TH FLOORANTRIKSE]
BHAWAN,22 K G MARG NEW
DELHI, Delhi, India, 110001

Trygdia,

MCH BRANCH,A-9, CONNAUGHT

PLACE,NEW DELHI, Delhi, India,

110001

COMMERCIAL NETWORIC
BRANCH FORTMUMBALT,
Maharashtea, India, 400001

A7 SOUTH EXTN PART |,NEW

DELHI, Deihi, Indin, 110049

REGIONAL OFFICE,HUDCO

HOUSE,LDHI ROADNEW DELH],

Delhi, India, 110003

COMMERCIAL

BRANCH,CHANDRALOK
BUILDING, JANPATH,NEW
DELH]I, Delhi, India, 110001

LAKSHMI INSURANCE

BUILDING, ASAF ALTROAD NEW

DELHI, Delhi, Indis, 110002

MCB BRANCH,A-8, CONNAUGHT

PLACE,NEW DELHYI, Delhi, Indis,

M.C.B..BARAKAMBA ROAD NEW

110001

DELE!, Dethi, India,

HUDCO BRAWANINDIA
HABITAT CENTRE
COMPLEXNEW DELHL, Bcthi,

India, 110003

LAKSHMI INSURANCE

BUILDING, ASAF ALI ROAD NEW

DELHI, Delhi, India, 110002

LODH! ROADNEW DELHI, Dethi,

{ndis, 110003

OKHLA UNEW DELHIL Dothi,

India, 110020

NEW DELHI,NEW DELH], Delhj,

Indin, 110001

W heahe!
charet
reuisgeft
by ethe!
entity

Nao

No

No

No

Ne

Ne

No



Mini5y13i1:orporale Affairs - MCA Services { S i’/

Whethe?
\ Charge Holder Date of Date of chargt
SRN Charge 1d Name Modlfication  Satisfaction Amout rcgistvel‘ed
by othef
entity
, THE ) ~11,NEW DELH], Deyy. .
Lapl wiDI38104 90058019 JAMMUAKASHMIR 25022003 16072003 111102004  17,65,00,000 KHLA ‘,l’dim oo " el o
BANK LTD
, HANSALYA BARAK AN 1 5
202 DI6B30STS 90057816  ABNAMROBANK  15/07/2002 14/0712011 4,89,000 KOADREW DEL L, Dt !“&ia’ No
3 DELHJ, Delhi, Ing:
03 yio7sse  saosyzsy  CENTURIONBANK 500500 12072005 96800000  DELHLNEW DBLEL Delbl. dngyy, No
Commegeia] Branch,6th Floor, g 1
204 F02960151 90057059 State Bank of Indis ~ 07/06/1999  20/05/2022 - 62,87,00,000 IFC Building, Nebry Plore Nz No
DELH}, Delhi, India, 11001 &
S, it S5 SO
Director/Signatory Details
St No DIN/PAN Name Designation Date of Appointment Cessation Date Signmory
1 08357396 GURNAM SINGH Director 12/02/2019 . Yes
2 06934656 NISHAL JAIN Director 04/11/2019 - Yes
3 08600252 SHRIDHAR RAO Director 04/11/2019 - Yes
4 03575020 VINIT GOYAL Whole-time director 120442021 - Yes
5 00003735 ROHTAS GOEL, Director 08/03/1989 . . YWes
§ 02451363 MOHIT GOEL Munaging Dircetor 26/09/2019 - Yes
7 FERRGROTA MANOJ KUMAR DUA CFo 151172022 - Yes
8 **¥400284)  DESHABANDHU RAJESH SRIKANTA  Company Sccretery 10/11/2023 - Yes
9 00828759 AROON KUMAR AGGARWAL Director 2710512023 . Yes
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Annexvre Ro2° <o
pHice ﬁg */g/ami@f’fj al @ﬁﬁﬁfﬂg& Pk &

Near Committee Chowk, Palwal Email:-secyme.patwal@gmail.com

Subject:-

M/s OMAXE Limited,
Omaxe City, Palwal,
Sector- 11 & 14,
Palwal-121102, Haryana,

MemoNo. 7/ 5 7 /Fi(}o Dated:- /Y /3/024,!
Grant of permission for Treated Sewerage Connection for OMAXE City, Palwal,

Sanction of 150 mm i/d Grant of permission for Treated Sewerage Connestion for

OMAXE City Palwal. Total area measuring 102.06125 acres falling in Sector-11 & 14, Palwal is

hereby recommended subject to the following conditions;-

I

The colonizer is fully responsible te make s arrangement ef disposal of Sewerage till
such time these are made available by Municipal Council Palwal and sif Hak
connections with the external system wil be done by you gravity with the Master
Service laid by Municipal Council Patwal ia the area. In case pumping Is required the
same will be doas by yeu et their o cost.

Sewer connection will be uiiiized for dispose of the treated sewage water through STP
&s approved in the service plan estimate and drawing of sbove said project.

Ths correctness of the lsvels of the colony will be sole responsibly of the colonizer for
integrating the Intemaf sewer of the colony by gravity with the Master Service,

It will be ensured by the colonizers that only treated cffluent to be disposed of in
Municipal Council, Palwal sewer within the standard parameters ps prescribed by the
NGT/CPCB/Haryana Pollution Water & Control Board.,

The sewage water will be disposed in the main Municipal Council, Palwal sewer line
after internal treatment at STP of yous premised. You will not be allowed to throw
Sewage water in any other natural drain, open ares and road ele. Falling which legal
aotion shouid be taken in case of non compliances. The ease of violation the sewer
connection wil be summarily cancelled,

The Sewer Conneétion Fee Rs. 1,00,000/- Recsipt No, L1 Dated 11.03.2024, Sewer
Connsction Security charge No road cut and security Rs. 2,50,800/- (Non refundable)
Receipi No 1. Dated 11.03.2024 & Charges of MTC of 01 MLD for one Year charges
Rs. 13,50,000/. Receipt No, L1 dated 11.03.2024 s deposited (Copt enclosed)

(SAVE PAPER-SAvE TheE AV FAVRONMENT-SAVE WATER) P, 7o 5137535,

Py,
i i
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| &7

Otfice of Municipat Cauncil, Pabipal &

Near Committee Chowk, Palwal Emall:-secyme.palwal@gmail.com

st e

s e

7. The colonizer is liable 10 pay any discrepancy in connection Fees/ Security / k.
Fees found at the any stage. The connection will be made by the colonizer .
own expenses without disturbing the Master Sewerage system in during +
Connections , if any damage to the Municipal Council Palwal service is occurr.
colonizers will be whole responsible for repair the same in good condition. !
colonizers failed to repair, repair shall be done at risk & cost of the colonizers a; -
connection shall be cancelled and disconnected and legal action will be initiated.

8. The connection cannot be extended to any other person/plot/area falling out the ar.

9. The Land Cost/Department Charges/ Maintenance charge for such colonies shall
liable to be paid as per the policy/ as fixed and decided by the Gowvt. time to time th
colonizer will be bound for payment of the same well in time,

( 10.  The maintenance of intake pipes end repair will be the responsibly of the colonizer at
his own cost, :

1L In case of any dispute the matter shall be referred by any of the two pasties to the
concemed District Municipal Commissioner, Palwal of the area where the land/colony
is situated and his decision in the matter shall be final and legally binding on both the

parties,
12. " The Colonizer wilf pay Annusl MYC charges every Year,

13.  Municipal Council Palwal will st the liberty to revise the rates of Sewer Charges and
the Colonizers will be liable to pay the revised charges as and when decided by Gowt.

14. The colonizer will arrange all kind of permissions required from PWD), Forest
Department or any agency at his own level.

15, In case of any damage caused to Telephone/Electric ¢able/PNG/CNG line or any other
service, the colonizer will be solely responsible. :

16.  The case of Pipe line ets. shall be bome by the colonizer.

17. The shifting of connection If required at later date, the colonizer will carry out at his

own cost. “
Executive Officer,
: Municipal Council-palwal.
. 1€
Endst No:- Dated:- o
A copy of the above id forwarded to the Regional Officer, Haryana Pollution Control Board,
Palwal following for information and necessary action please.
S P
Executive Officer,
Municipal Council Palwal.
(SAVE RAPER SAVE TREE-SAYE ENIRDIMENT SAY B RIS
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Directorate of Urban Local Bodies, Haryana
G8 Recelpt
Municipal Council Pajwal

Book No: L1

Serial No: i
Demand Po: Iigg?%%?\loo NOOI3250  perandbate:  11/03/2024
GBReceipt No: 210072428000410 GBReceipt Date: 11/03/2024
Mobile No: - 9e¥¥R%k%DQ Verify Code: 4F529
Property ID: REF NO 564 MCP Payment Mode: Draft
Draft No: 013250 Draft Date: 07/03/2024
(K Narme: IDBIB
Remarks: TREATED SEWER CONNECTION CHARGES AND ANNUAL MAINTENANCE

CHARGES FOR ONE YEAR

1t is certified that followihg amaount is recleved from Mr/Mrs. OMAXE UM{TEQ CONSTRUCTION ANIL GUPTA MNG $/D/W/O UN,
R/O SEC 14 OMAXE €ITY PALWAL on account of New

/AL Sewerage Connaction . In case of Draft and Cheque, amount will be
credited in to the account of Municipal Councit Palwal only afterrealization of Draft and Cheque.

¢ hatges Detail

SrNo. {Fee Name Fee Amount {Remarks
1 |Security Charges 250000.00{ONE TIME NOF REFUNDABLE
2 |Maintenance Fees 1350000.00|ONE YEAR
3 |Fixed Charges 100000.0p|p ™ TIME SEWER CONNECTION
(] Totsl Amount: 1700000.60
Receié/:
MC Clerk




PREVENT

e
L POLLUTION

TC-11156

FORM J

See Rule 36
Report No.:-145 ( )

Dated - May 15, 2024
I, hereby, certify that I Narender Hooda as Board Analyst, duly appointed under sub section

(3) of section 53 of Water (Prevention and control of Poliution) Act, 1974(6 of 1974) received on the
09" day of May, 2024 from Sh. Akansha Tanwar, EE, a sample of liquid domestic effluent of M/s
Omaxe City Palwal, Sector-11 & 14, Palwal, collected on 08.05.2024 from the Inlet & Outlet of STP
for analysis. The Sample was in a condition fit for analysls reported below:-

I further certify that I have analyzed the afore-mentioned sample on 09/05/2024 to 15/05/2024
and declare the result of analysis to be as follow:-

Sr. Parameter Inlet of | Outlet of | Prescribed | Test Method
No. STP STP Limits
1. | pH Value at 25°C 7.45 7.16 6.5-8.5 APHA 4500 H* B
(24 Edition 2023} ~
2. | Conductivity uS/cm at 25°C 3950 1470 e APHA 2510 B (24"
Edition 2023)
3. [ Total Suspended Solids mg/! 205 12 20 APHA 2540 - D (24%
‘ Edition 2023)
4. B.0.D.(5 Days at 20°C) mg/i 94 14 30 APHA 5210-C  {(24%
) Edition 2023)
5. | Chemical Oxygen Demand mg/l | 352 64 150 APHA 5220-B (24"
Edition 2023)
6. | Oil & Grease mg/| 13.8 BDL* 10 APHA 5520-B (24m
’ (DL**=4) Edition 2023)

BDL* = Below Detection Limit

DL¥* = Detection Limit

The condition of the seals, fastening and container on receipt was as follow:

Container had its seals found intact in order; slip on the container had the signature of the
representative of the industry and the board representative.

Signed this on 15™ day of May, 2024

Haryana State Pollution Control Board Laboratory, &;ii:&g/
B alyst

Sector-16 A, Faridabad

To ’
The Member Secretary, HSPCB, Panchkula/ Regional Office, HSPCB, Palwal/ M/s Omaxe City

palwal, Sector-11 & 14, Palwal

Endst. No. HSPCB/LAB/F/2024/ 6}9{ Dated: )S §< 2

This test report relate only to the particular sample submitted for testing
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Report No.:-145
Dated - May 15, 2024
1, hereby, certify that I Narender Hooda as Board Analyst, duly appointed under sub section

(3) of section 53 of Water (Prevention and control of Pollution) Act, 1974(6 of 1974) received on the
09™ day of May, 2024 from Sh. Akansha Tanwar, EE, a sample of liquld domestic effluent of pM/s
Omaxe City Palwal, Sector-11 & 14, Palwal, collected on 08.05.2024 from the Inlet & Outlet of STP
for analysis. The Sample was in a condition fit for analysis reported below:-

I further certify that I have analyzed the afore-mentioned sample on 09/05/2024 to 15/05/2024
and declare the result of analysis to be as follow:-

Sr. No. | Parameter Inlet of | Outlet of | Prescribed | Test Method
STP STP Limits
1. ! Colour Blackish | Almost - S
Colorless
2 Odour Bad Almost e —
Qdourless
3. Total Nitrogen mg/l 18.61 2.80 10 APHA 4500-Nn¢g-5
{24™ Edition 2023)
4 Fecal Coliforrmn MPN/100 ml 2100 47 100 APHA 9221-E (24%
: Edition 2023)

The condition of the seals, fastening and container on receipt was as follow:

Container had its seals found intact in order; slip on the container had the signature of the
representative of the industry and the board representative.

Signed this on 15 day of May, 2024 \

Haryana State Pollution Control Board Laboratory, % o eoﬁ}
Sector-16 A, Faridabad BogtPRnalsE
To

The Member Secretary, HSPCB, Panchkula/ Regional Office, HSPCB, Palwal/ M/s Omaxe City
Palwal, Sector-11 & 14, Palwal

Endst. No. HSPCB/LAB/F/2024/ 79~ Dated: /$-S-2 1,

This test report relate only to the particular sample submitted for testing

ol (FY
4/6@’
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< POLLUTION 74
Report No.:-145

FORM ] )
{See Rule 36) ]éa
Dated - May 15, 2024

I, hereby, certify that I Narender Hooda as Board Analyst, duly appointed under sub section
(3) of section 53 of Water (Prevention and control of Pollution) Act, 1974(6 of 1974) received on the

TC-11156

th
09™ day of May, 2024 from Sh. Akansha Tanwar, EE, a sample of liquid domestic effluent of M/s
Omaxe City Palwal, Sector-11 & 14, Palwal, collected on 08.05.2024 from the Inlet & Outlet of STP

for analysis. The Sample was in a condition fit for analysis reported below:-

I further certify that I have analyzed the afore-mentioned sample on 09/05/2024 to 15/05/2024
and declare the result of analysis to be as follow:-

sr. Parameter Inlet of | Outlet of | Prescribed | Test Method
No. STP STP Limits
1. | pH Value at 25°C 7.45 7.16 6.5-8.5 APHA 4500 H™ B
(24" Edition 2023) -
2. | Conductivity pS/cm at 25°C 3950 1470 APHA 2510 B (24"
Edition 2023)
3. | Total Suspended Solids mg/! 205 12 20 APHA 2540 - D (24"
Edition 2023)
4. | B.0.D.(5 Days at 20° C) mg/| 94 14 30 APHA  5210-C  (24™
Edition 2023) |
5. | Chemical Oxygen Demand mg/l | 352 64 150 APHA 5220-B (24"
: Edition 2023)
6. Oil & Grease myg/| 13.8 BDL* 10 APHA 5520-B (24™
(DL**=4) Edition 2023)

BDL* = Below Detection Limit

DL** = Detection Limit

The condition of the seals, fastening and container on receipt was as follow:

Container had its seals found intact in order; slip on the container had the signature of the
representative of the industry and the board representative,

Signed this on 15 day of May, 2024

Haryana State Pollution Control Board Laboratory, %iicn&o‘/
Sector-16 A, Faridabad ' Boatd Amalyst
To

The Member Secretary, HSPCB, Panchkula/ Regional Office, HSPCB, Palwal/ M/s Omaxe City
palwal, Sector-11 & 14, Palwal

Endst. No. HSPCB/LAB/F/2024/ 99),( " pated: )S §' 2Y

This test report relate only to the particular sample submitted for testing
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FORM ]
(See Rule 36)

Report No.:-145
Dated - May 15, 2024
1, hereby, certify that I Narender Hooda as Board Analyst, duly appointed under sub section

(3) of section 53 of Water (Prevention and control of Pollution) Act, 1974(6 of 1974) received on the
09™ day of May, 2024 from Sh. Akansha Tanwar, EE, a sample of liquid domestic effluent of M/s
Omaxe City Palwal, Sector-11 & 14, Palwal, collected on 08.05.2024 from the Inlet & Outlet of STP
for analysis. The Sample was in a condition fit for analysis reported below:-

I further certify that I have analyzed the afore-mentioned sample on 09/05/2024 to 15/05/2024
and declare the result of analysis to be as follow:-

Sr. No. | Parameter Inlet of | Outlet of | Prescribed | Test Method
STP STP Limits
1. Colour Blackish | Almost - -
Colorless
2. | Odour , ; Bad Almost m--- e
Odourless ’
3. Total Nitrogen mg/l - 18.61 2.80 10 APHA 4500-Ngrg-B
1 (24™ Edition 2023)
4. Feca! Coliform MPN/100 mi 2100 47 100 APHA 9221-E (24"‘
. Edition 2023)

The condition of the seals, fastening and container on receipt was as follow:

Container had its seals found intact in order; slip on the container had the signature of the
representative of the industry and the board representative.

Signed this on 15" day of May, 2024

Haryana State Pollution Control Board Laboratory, (%}PD 0(&,&
Sector-16 A, Faridabad Bog Ar;a!ys/
To

The Member Secretary, HSPCB, Panchkula/ Regional Office, HSPCB, Palwal/ M/s Omaxe City
Palwal, Sector-11 & 14, Palwal

Endst. No. HSPCB/LAB/F/2024/ 985~ - Dated: /5-S- 2.4

This test report relate only to the particular sample submitted for testing

Tt (Y
£
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=== HARYANA STATE POLLUTION CONTROL BOARD

HSPGE Regional office Palwal, 2nd Floor, HSVP Office
Complex, Near Gymkhana Club Sector 12, Palwal-
121102. Email:- hspcbropal@gmail.com // é;; 5‘
Website: www.hrocmms.nic.in E-Mail - hspcbho@gmail.com
Telephone No.: 0172-2577870-73

Neo. HSPCB/Consent/ : 329962324PALCTE 68260395 Dated:06/907/2024

To.
M/s : Omaxe Cit
Sector 11 & 14,Palwal-
PALWAL..
121105,

Sub. : Grant of consent to Establish to M/s Omaxe City Palwal
dated 2024-05-18 in

regional offic
With reference to ygug 5

blish,M/s Omaxe City Palwal is
here by granted consen i

d conditions.

Consent, \TE]
Period of consent 06/07/2024 - 05/07/2029

Industry Type Building and Construction projeycts having waste water generation more
~cithan 100 KLD in respective heir built-up area

Category

Investment(In 1

Total Land Area {Sq

meter)

Total Builtup Area (Sq.

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 800.0 KL/Day
" | Number of outlets 1.0

Mode of discharge

1. Domestic STP

2. Trade 0

Permissible Domestic Effluent Parameters

1.BOD 10 mg/l

2.COD . 50 mg/t

3. TSS 20 mg/!

Permissible Trade Effluent Parameters
1.NA | mg/l

P —
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t

Number of stacks P2

Height of stack

1. Stack attached with|3 metre
200 KVA DG set

2. Stack attached with|3 metre
250 KVA DG set

Permissible Emission parameters

1. NA !

Capacity of beiler

1.NA

l Ton/hr

Type of Furnace

1.NA

Type of Fuel

1. Diesel

Digitally signed b
 AKANSHA  Sgutrdsnesey
TANWAR . . [3;:&:;224‘0"}.0(?
Regional O_;ji'cz;?‘f igalwal
Henryana State Pollution Control Board,

of effluent shall be 800 KL./Day i.e
i KL/Day for Domestic and

The above "Consent to Establish™is valid for 60 months from the dglte of it§ issue to be
extended for another one year at the discretion of the Board or till the time the unit
starts its trial production whichever is earlier. The unit will have to set up the plant

access and inspection of the
the treatment facilities being
ding/machinery. The effluent

he industry for the control of Air
nt.“The emitted pollutants will meet the
‘bt prescribed by the Board from time to time.

The applicant will obtain consent under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention &
Control of Pollution) Act,1981 as amended to-date-even before starting trial

The above Consent to Establish is further subject to the conditions that the unit
complies with all the laws/rules/decisions and competent directions of the
Board/Government and its functionaries in all respects before commissioning of the

No in-process or post-process objectionable emission or the effluent will be allowed, if
the scheme fumnished by the unit turns out to be defective in any actual experience

The Electricity Department will give only temporary connection and permanent
connection to the unit will be given after verifying the consent granted by the Board.

2.
and obtain consent during this period.
3.
4, That 1
Pollution
emission and oth
5.
production
6.
operation and during its actual working strictly.
7.
8.
both under Water Act and Air Act.
9. Unit will raise the stack height of DG Set/Boiler as per Board's norms.
10.

Unit will maintain proper logbook of Water meter/sub meter before/after
commissioning.
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12.

13.

14.

15.

16.

17.

18.

19.

20.
21,

22.

23.

24,
25.

26.

In case of change of name from previous Consent to Establish granted, fresh  Consent

524
/67

That in the case of an industry or any other process the activity is located in gy 4ren
approved and that in case the activity is sited in an residential or institutignal or
commercial or agricultural area, the necessary permission for siting such indiesiyry and
process in an residential or institutional or commercial or agricultural aroq or
controlled area under Town and Country Planning laws CLU or Municipal lawg has 1o
be obtained from the competent Authority in law permitting this deviation apd be
submitted in original with the request for consent to operate.

That there is no discharge directly or indirectly from the unit or the process intq any
interstate river or Yamuna River or River Ghaggar.

That the industry or the unit concemed is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board.

That of the unit is discharging its sewage or trade effluent into the public sewer meant
to receive trade effluent from industries etc. then the permission of the Competent
Authority owing and operating such public sewer giving permission letter to his unit
shall be submi Ti)! y operate.

¢ is adverse report from any adjoining neighbor or any other
icipal Commitiee or Zila Parishad or any other public body
’ nser lish so granted shall be revoked.

That if at any time, ther

(Conéervation, Regulation and Management) Authority (HWRA) for scientific
development of precious resource

That the unit . Waste Management Rules and will also
make the non-leachau or storage of Hazardous waste and will undertake not to
dispose off the same cxcept for pit in their own premises or with the authorized
disposal authority,

That the unit will submit an undertaking that it will comply with all the specific and
general conditions as imposed in the above Consent to Establish within 30 days failing
which Consent to Establish will be revoked.

That unit will obtain EIA from MoEF, if required at any stage.

In case of unit does not comply with the above conditions within the stipulated period,
Consent to Establish will be revoked.

That unit will obtain consent to operate from the board before the start of product
activity.
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27, The industrial/non industrial sector projects shall develop green belt (as applicable) in
its premises including periphery, entry and exit, as per notificationsiconditions of
EC/directions of MOEF/CPCB/SPCB/NGT/ any court of law. In casc of sione
crushers, hot mix plants, mineral grinding units, screening plants and brick kilns eie, "
the unit shall develop adequate green belt "and erect barrier/barricade/boundary. wall as

applicable, as per notifications/directions of MOEF/CPCB/SPCB/NGT/ any court of
law.

28. The unit shall develop paved or hard surfaced approach road to the site of unit
(including the storage site, if it is at different place) from the nearest public road for
transportation of raw material/final product.

Specific Conditions

Other Conditions :
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1. CTE so granted is on the basis of detail submitted by the unit in online application, CTE
graoted is without prejudice to the action to be taken in respect of any violation made by unit in
past & CTE will be deemed revoked & further action will be taken as per law if any violation
observed at any stage. 2. Unit will not change the quantity of domestic effluent/trade
effluent/air emission without prior permission of the Board. 3. Unit will obtain prior CTO
before starting of production/operational. 4. Unit will obtain all necessary clearance from all
concerned departments/Authorities before starting construction activity and other allied
activities. 5. The unit will install ETP/APCM along with the main project as applicable. 6. The
unit will install the project only on the land for which Town and Country Planning Department
has accord CLU/NOC permission 7. The unit will install adequate acoustic
enclosures/chambers on their GEN SETS with proper stack height as per prescribed norms to
mect the prescribed standards under EP Rules and unit should use only Fuel, approved by
CAQM, CPCB, HSPCB, Hon’ble NGT in GEN set and other process. 8. Unit will apply for
CTE Extension at least 90 days before expiry date of this CTE. 9. That in case any additional
charges / fees / penalty etc. are found payable towards this CTE as per audit then the same shall
be paid by the unit without any objection immediately as and when demanded by this office. 10.
If at any stage found that unit was involved in any past violation regarding Environment Laws /
Rules / Acts then CTE so granted shall be revoked automatically & legal action will be initiate
against the project proponent. 11. Unit will use underground water after obtaining prior
approval from concerned authority, during construction phase of the project and for sprinkling
unit will not use underground water and use only t d effluent of STP. 12. That this CTE
will not provide any immunity from any other Act/ egilations applicable to the
project/land in question. 13. That the project proponent will comply all the conditions
mentioned in clearances and other licenses issued by different authorities. 14. Unit will not use
in their GEN set as a fuel i.e. pet coke, furnace oil and LSHS etc and only use fuel as per CPCB
and CAQM, directions/guidelines 15. Stack emission level should be stringent than the existing
standards in terms of the identified critical pollutants. 16. Stipulation of greenbelt outside the
project premises such as avenue plantation, plantation in vacant areas, social forestry etc. 17.
Unit will not discharge any type of cffluent outside of the premises of the project and
reuse/recycle of treated ter, 18, A detailed w arvesting plan may be submitted by

‘ ‘ spent oil of GEN sets anly to
d.other oily waste should be

n

and rules etc. issued by Menitoring committee / EPCA, HSPCB, CPCB,CAQM, MoEF, Hon'ble
High Court & Hon'ble Supreme Court of India time to time, otherwise CTE so granted shall be
revoked without giving any further notice. 21. Unit should provide open space area
surrounding the project as per guidelines /rules /Acts of Fire Department. 22. Unit will not

11 the wastes scientifically as per
al:Green Tribunal, MOEF, CPCB,
er authorities/ agencies and Hon’ble
1plian 7. The unit shall make all the
arrangement for odor contro comply with guidelines of CPCB for control of Odor and
take all steps to ensure that there is'no environmental pollution, nuisance odour due to
operation of the unit. 28. If in physical verification distance from village, Abadi/Lal Dora, from
Educational Institution and ether relevent distances found less than prescribed distances, this
CTE will be revoked and legal action will be initiate against the unit. 29. Unit will strictly
comply with the directions of CPCB vide letter No B17011/7/UPC-IIPWM(SUP)/2022 dated
01.02.2022 30. Unit will comply all the provisions of PWM Rules, 2016 and as amended from
time to time 31. Unit will comply with all the directions, guidelines, order of Hon'ble NGT,
Hon'ble Apex court, Hon'ble High Court, CAQM, CPCB/HSPCB as issued from time to time
32. Unit should comply directions of Haryana Govt., Urban Local Bodies Department , vide
Haryana Govt. GAZ (EXTRA) Aug.20.2013(SRVN.29.1935 SAKA) dated 20/08/2013 and not
use plastic carry bags in the premises or out side the premises by the unit or there persons. 33.
Unit if found violating any of the provisions of PWM Rules, erders and directions as mentioned
and any of the above said conditions, the CTO so granted will stand revoked apart from
initiation of legal action against the unit. 34, Unit will submit the compliance of CTE conditions

within 90 days. AKANSHA Digitally signed by
. AKANSHA TANWAR
TA NWA Dati: 2024.07 .06
IV 15aas o83
Regionai Officer, Palwal
Haryana Srate Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL
BOARD
Regional office Palwal, 2nd Floor, HSVP Office
~ Complex, Near Gymkhana Club Sector 12, Palwal-

121102. Email:- hspcbropal@gmail.com / %
E-mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 329962324PALCTO71734081 Dated:11/08/2024

To.
M/s :Omaxe City Palwal
Sector 11 & 14,Palwal

Subject: Grant of consent to operate to M/s Omaxe City Palwal.
Please refer to your application no. 71734081 received on dated 2024-06-28 in
regional office Palwal. With reference to your above application for consent to operate,M/s

Omaxe City Palwal is here by granted consent as per following spemﬁcatlon/Terms and
conditions.

Consent Under BOTH

Period of consent 01/ 10/2024 -30/09/2026

Industry Type | Bulldmg and Constructlon prOjGCtS having waste water generation more
than 100 KLD in respectlve of their built-up area

Category ‘ RED

Investment(In Lakh) 26688.0

Total Land Area(Sq.| 519402.0

meter) 'y

Total Builtup Area(Sq.| 779104.0

meter) Y

Quantity of effluent a0

1. Trade 0.0 KL/Day

2. Domestic 560.0 KL/Day

Number of outlets 1.0

Mode of discharge

1. Domestic On land for irrigation after treatment from STP

2. Trade

Domestic Effluent Parameters

1. BOD 10 mg/1

2. COD 50 mg/l

3. TSS 20 mg/l

4. pH 6.5-8.5

5. Total nitrogen 10 mg/l

6.0&G 10 mg/l

7. Faecal Coliform/| Less than 100

(MPN/100 ml)

Trade Effluent Parameters
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1. NA
Number of stacks 1
Height of stack

1. Stack attached with|6 Meter
DG set

Emission parameters
1. NA
Product Details

1. Plotted Residential|983 Numbers/ day
colony

Capacity of boiler

1. NA I Ton/hr
Type of Furnace

1. NA l

Type of Fuel : g
. Gas 200 KG/day
Raw Material Details

Plotted Residential|983 Numbers/Day
colony

~ AKANSHA 2oy,
TANWAR o)
» Regional Officer, Palwal
Haryana State Pollution Control Board.
Terms and condltlons

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply Wlth and carry out dlrectlve/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.



7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the efﬂuent by the Board.

13. The industry shall pay the balance fee, in case 1t is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatlcally lapse

15. If the industry is closed temporarily at its own, they shall mform the Board and obtain
permission before restart of the unit.

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authorlty (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource. :

18. The industrial/non mdustnal sector prO_]eCtS shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shali develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.

19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product.

Specific Conditions :

1.CTO so granted is without prejudice to any violation made by unit in past & will be deemed
cancelled if any such violation come to the notice of the Board at any stage and the CTO so
granted will not affect the prosecution action to be initiated against the unit for such past
violations caused by the unit. 2. Unit will not change the quantity of domestic effluent/irade



effluent/ air emissions sources without prior permission of the Board. 3. The unit will operate
its pollution control devices regularly and will maintain proper logbook for the same. 4. Unit
will obtain necessary Authorization HWM Rules, 2016& will apply for CTO renewal at least
90 days before expiry date of CTO. 5. Unit will deposit balance fee, if any found at any stage
pending against the unit. 6. Renewal of CTO will not prevent the Board from taking
appropriate action against the defaulting units including revoking the CTO, which will fail to
comply with any of the conditions of the CTO or any relevant provisions of the Water Act,
1974 and Air Act, 1981. 7. Unit will submit Annual report of Hazardous waste management
Rules and environment statement as per the provision of applicable laws. 8. Unit will use only
approved source of water supply. In case of use of bore well unit will obtained prior permission
from HWRA. 9. Unit will comply the direction no. 76 of CAQM for regulation of DG set and
will maintain logbook for DG set operation mentioning entries running hours of DG set, in
compliance of CAQM directions. , AKANSHA Sl saned by
e : TANWAR Date: 2024.08.11

13:52:03 +05'30

) Regional Officer, Palwal
‘Haryana State Pollution Control Board.

&

Gy U



PRODUCED BY AN AUTODESK EDUCATIONAL PRODUCT

531

Aonexvee K29 177

REVISED LAYOUT PLAN
i :
) , , K gmum OF THE SCHEME (75,475 + 21.287 + 3.2875 ¢ N 0055798 |meren
COMMUNITY SITES 1068375
'\l (AR 76 W DLUICERCE = FETTI T v
COMMUNITY SITES REQUIRED PROVIDE = ¥02.05200 [ Acres |
namn T HIGH SCHOOL 1 1 oy LLING AER GRESM BELT AKD SECTOR ROAD .78+ | 11950 |Acres
3 ! : 12 W WIDE ROAS " 2 | PRIMARY SCHOOL 1 1 THRAREE WA = T00.86700 [Acres v (A)
\ A AL frsu S NRSERY SCHOOL 7 " gm THE AREA FALLING UNDRE GREEN BELT AHD SECTOR 5750 |ncres). ..o
\ A : : P 4 | CRECHE 1 WET PLARNED AREA (8] = 1514585 [Acren
“ M o S w =1 CLUB/COMMUNTTY CENTRE ’ Y AREA GRDER COMMERGAL (.20 + 0,544 + 0.314) ACRES v zmn rers 288 %
\ o L AREA UNDER FLOTS = 45310 |Acres 4851 | %
\ SECTOR-11 o g 9: & | DISPENSARY 1 3 TOTAL SALERLE ARER = E1547 |Acron 8190 | %
A\ . . é = e |2 O 7 i RILIGIOUS BUILDING 1 1
S I s o B - I AREA
" a \ " Sleele Y [ § | SUB-POST OFFICE ! 1 TYPE| S TAREAjsq,wi)|OLD NO.INEW NO.TTOTAL WO, | TOTAL ARER
< \ z : —z g Wi § 9 | TAXI STAND 3 1 A (B X[k 580 62 4 Z 7006 jSak )
\ T 8] o g EINE 8 11795 X [#G50] SR 7 z TR TSR
T S el 101 750 Sq.m Each 2 2 ¢ 1705 x el @ 4 [ B0 Sail
\ NI w e & & nATR D (1563 X |28 00 420 00 4 34 TEB0 o JSa
u 9 et s T sy ¥ 8 ; 3 E - - - 12 Sq.m Each 2 2 € (1600 X {2was A0 0 5 5 G 000 Sq.it
ES AN N o e s H = Flaw X 18E 5 S = SHE [SaW
\ e zl & |z ngSUT;pEﬁ';‘OUR 2 2 EREEI R R 5 & T S ]
= %‘.\ " ng o lg = m;' T re—— WoO11ios X (20| 2470 355 3 AEHIE |Sa
o 4 2 1ZMWR ~ 13 1 MU ~ =
o2 2 2 1 110751 K | 2400 25800 30 30 TT0.00 \Sq M
~ \ﬁ\ 7 N P g 1 P It : f . , RS SOMx5.50H TR Bn e i T [ ST
G 100 ACRES P oot E ol s 14| MILK & VER BOOTH 2 2 K x| xXing 27500 7 7 19500 [BaMt
P\ PN I I oo Py g L 113001 X (1750 275 7 T 158260 [SqhA
TR . o W 2% X 0w 200 76 5 5 §E000_ [Samt
\® flalall Tz - SECTOR-14 N_|5%0 | X {178 1875 77 778 e
* ’ %\ b Sl e, o 1 e L 4 * 0 (950 ] X (1T 15625 2 78 BT (G
[y { :“.:“*' Lol £ P 11175) X [180Q 211.50 [} 6 1268 00 S b
N SHETER P Q| 756 | X{ers] 256 g 5 BE®_ |Sam
- . R [125| % [586]  J68 75 3 0 GTET0 [SOWR
n r;\ R ‘ZHMWEM"‘: - . 8 9 k . § 5% X 9w _%m® E=) % 0D |Sam
b z " 12 Wit Rosd NG 5 = R NET
1245W ROAD P Y U 1850 X 4| 647 3 3 TATH[5a
Q 534 531 5171
3=l g““"‘g V' |32X2] X (1677 24257 E] 2z [] 0.60 Sq M
20&%&&5 3 [oeger 2 & R IR 3 5 WA Sat
. ‘ xR o 8 4 |8 " X | i4.70] X {3221 7548 ) 4 186305 (Sq i
HIGH SCHOOL % g H i RURSING HOME ) 3 H E0 . [ th
Al o T K o TOTAL AREA 91 24 967 195163.84 © [Sq.M
a e 53¢ 537 511 OR 967 49.21% [ Acros
< \ aof*” um
p o M »\ 2 = &l swv [ — 24 MJWIDE ROAD u BENSTTY eal COLATION
-4 \ & b 1 G TOTAL oaReTY | = | (i K 138 - REEE)
A \ SECTOR-1 5! 'sﬁ? e | o P2 = TAT8.60 By TR0
i \ g )8 g Ll S A < VHT28 5 #REF]
i \ 7 S g o | a 0 YREFT PPA p
s . . s ) o =1z . , . s . . ) . . . R oW
i & é i g | ¢ 3 9
~ H o= ik = 9 & S WPHL AND EW.5 CALCULATION
. i w . & “TREGURER] T PROVOED T
ol of 2 SECTOR-14 w [NENUzaw H] « | 26| %6 |5
s o E-3 I . . AR . . : EWS [19400[ 0| « | 19800 | 267 |s ]
24 M WIDE ROAD = ] N s 2 AREA UNER GREEN
e = - U : A6 & 7 = REGRED T [ FROPOSED i
1L del=Tm s im D vg’ A i ; £/ <+ . CRGANZED | ey i {92 + 0064 aorac) 4957 % t
e e = 2, i YT “ - #h " u LR FH R . W ~ . " [ M —RCRENTAL ] T [ WORE THEN 1%
a o N TR - A
H e T e e \ ol Wi |2 ’ 24 M WIDE ROAD | ’ 24 M WIDE ROAD
= R S gl
£ £ é T Yyl g N l .
i 121 ice R0 ol =l 8 a\ | = ; = & we e
RO TR & o ECR N ° A # @ EP —
EDRRINER R IARRRRR 2fwim lm T FAY % ] ) P .
12'M WIGE ROAD bid mofm |- EAY 8l E B 2 2
= = s A\ =k et eweniin . -
e ) 1 B = Saghm 5= 3= |2 ¢ =] Sk e A2 |3
\;7, ' U; u HESCNEERCRER g . w2 &
@ < e Esrwbrurmt i s sseiss ot I ) ]
\ \ EI 15.0 ™ WIDE ROAD
5 T T ” g
. . RSN ™ ¥ - w § ] " - - —g H
KRN B . : Y el s G o REVISED RESIDENTIAL PLOTTED
@ o 7 & ~ N . ® - R ?' 4
alslelrieiets]a & ¥ G2 18 & yi® g 4 % )
L ] L afefe]ele e[ o] ) Ecicam oo M RN 2 © | COLONY AT PALWAL, HARYANA
12 14 WIDE RDAD e l cAE . P z o< 3 HENPLY % g 1
. B . 1 s lz - « e w z S z| . » o] = E 121 B P CAS
- , HataaE z oz g . o 2
A z 12 M VABE RD Y Pt R . * - “%‘ N
A B R R il e B3 Bl ~ =
- . . . * A f
S ECTOR' 1 1 12 1 WIDE ROAD sns 12 M WIDE ROAD 12 MVIDE ROAD & %
R . - - A 5 N nr ey T1ErE s “ B 3 DATE -
SNREERERAD 3 e o [l : SCALE : 1:2500
: drae Holv R
D A 3 O O / o A C=
i ’ ’ 8 DEALT BY: CHECKED BY
17 1 WIDE SERVICE ROAD 7 12 M WIDE SEAVECE ROAD: 12 1 WIDE SERVECE ROAD
: DRR.NO. SUB/PALWAL/001
ARCHITECT QWNER
s . n = 5 s w S S ER

75 M WIDE ROAD

75 M WIDE ROAD

B « M

. LAYOUT PLAN o

+1 b % "PROVISIOMAL APPROVED LAYOUT PLA"
- to7 purposa of ,

AR, RASHDEED BANBAL
CarzoviiTaeT

OMAXELTD
7, LOCAL SHOPPING COMPLEX, KALKAJI NEW DELHI

N Rl v TSTVCR E1ST Daksd Vlewndaeng
E:} DE-LICENSE AREA
{1’} REVISED AREA -
) ¥ W l{/
B Wi il Do ureonkin '
(NARINDER KUMAR) (SK” SAINT) (VUENDER SIRGH)  (P.¢8iGH) unmnsismae) (K. MAKRAND PANDURANG, 1AS)
AB{HQY ATP{HQ} DTR(EQ) Eav) CTP(HRL) DTCP(HR.

LONGD¥d TYNOLLYINAR MSIAOLAY. NY A QIDNAOML



532 17S

Office Vsalegal <office@vsalegal.in>

PQ‘&@F oF S)BB’V/ CE

Service of Compliance Affidavit on behalf of the Respondent No. 5 in
"Radhey Shyam & Ors. vs. State of Haryana & Ors." OA/79/2022

1 message

Office Vsalegal <office@vsalegal.in> Tue, Aug 13, 2024 at 9:15 PM
To: "rwaphase2omaxepalwal@gmail.com" <rwaphase2omaxepalwal@gmail.com>,
rkhuranalegal@gmail.com

Cc: Chaitanya Sharma <chaitanya@vsalegal.in>
Dear Sir/Ma'am,

Please find attached herewith the scanned copy of the Compliance Affidavit on behalf of the
Respondent No. 5 in the above captioned matter.

Kindly treat the present email as due advance service and acknowledge receipt of the same.

- 2 Compliance Affidavit Radhey Shyam & Ors vs State
of Haryana.pdf-

Office of VSA Legal

Counsels for the Respondent No. 5
Address - 32, Ground Floor,

Uday Park, South Ex-ll,

New Delhi-110049

Phn : +91-11-43541022, +91-11-43514961
Website: www.vsalegal.in

CONFIDENTIALITY NOTE:

This message contains confidential and legally privileged information and communication intended solely
for the use of the addressee(s). Unless you are the addressee or authorised to receive this message for
the addressee(s), you should not use, copy or disclose to anyone this message or any

information contained in this message. If you have received this message in error, please advise the
sender by return at office@vsalegal.in and delete the message. Thank you.

Please consider the environment before printing this email.



